CONTINUED FROM PART- 3

(12) PATENT APPLICATION PUBLICATION (21) Application N0.201721025205 A
(19) INDIA
(22) Date of filing of Application :15/01/2018 (43) Publication Date : 28/08/2020

(54) Title of the invention : CONTEXTUAL CERTIFICATE

:G06Q002040000 | (71)Name of Applicant :
G06F002133000C0| 1)Gaurav Kanhayalal Lakhwani
(51) International classification G06F0016280000 Address of Applicant :C/o P. Kanhaiyalal & Co., No. 187/:
G06F0003048800|Handloom Market, Gandhibagh, Nagpw40002, (Maharashtra
G06F0003010000|India) Maharashtra India
(31) Priority Document No :NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Gaurav Kanhayalal Lakhwani
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No :NA
(61) Patent of Addition to Application NA
Number :N A
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT CONTEXTUAL CERTIRCATE A system for maintaining authenticity of a subject matter using a risk based con
certificate. The system comprises a first input device that is adapted to receive a first user input comprising a iegquies} foe
risk based contextual d#icate for a subject matter, a first processor which is functionally coupled to the first input device it i<
adapted to receive and process the first input based on a set of rules, and to generate the risk based contextu@ dattficese i
adated to receive and store the risk based contextual certificate, a risk based contextual fence information and onentextuad
identification associated to the subject matter. (Fig. 1)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821001047 A
(19) INDIA
(22) Date of filing of Application :10/01/2018 (43) Publication Date : 288/2020

(54) Title of the invention : EQUALIZER MECHANISM FOR COMBINED BRAKING SYSTEM

(51) International classification :F16B12/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)ADVIK HI -TECH PVT LTD
(32) Priority Date :NA Address of Applicant :GAT NO. 357/99, CHAKAN
(33) Name of priority country ‘NA TALEGAON ROAD, VILLAGE: KHARABWADI, CHAKAN,
(86) International Aplication No ‘NA TAL: KHED, PUNE-410 501, MAHARASHTRA, INDIA.
Filing Date ‘NA Maharashtra India
(87) International Publication No *NA (72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)SACHIN DATTATRAY VISPUTE
Filing Date ‘NA 2)PRAKASH BHAU RAO PATOND
(62) Divisional to Application Number ‘NA 3)SHYAM BALARAM GAWADE
Filing Date ‘NA 4)VIVEK BALSRIRAM KOBAL
(57) Abstract :

ABSTRACT EQUALIZER ASSEMBLY FOR COMBINED BRAKING SYSTEM An equalizer assembly for a combined brakir
system is disclosed. The equalizer assembly comprises a first m&alliflphaving a first set of slots and a first slit (17) extendi
from an edge of the first metal plate (10) up to a slot (15) of the first set of slots, and a second metal plate (149 eotimte first
metal plate (10), the second metal plate fi&ying a second set of slots arranged concentrically with the first set of slots and ¢
slit (18) extending from edge of the second metal plate (11) uptosloti)4 of t he second set of
the second slit (18) are adapted to ease coupling of a rear brake cable (3) and a front brake cable (4) of the combisgstbnak
with respective slots of the first and second set o§skigure 6 is the representative figure

Fig6
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :14/02/2018

(21) Application No201821005573 A

(43) Publication Date : 28/08/2020

(54) Title of the invention : NOVEL CRYSTALLINE FORM OF SELEXIPAG AND PROCESS FOR THE PREPARATION

THEREOF

:C06C

(51) International classificain 11/00

(71)Name of Applicant :
1)UNICHEM LABORATORIES LIMITED

(31) Priority Document No :NA Address of Applicant :UNICHEM BHAVAN, PRABHAT
(32) Priority Date :NA |ESTATE, OFF. S.V. ROAD, JOGESHWARI (AMMUMBAI -40C
(33) Name of priority country ‘NA [102, MAHARASHTRA, INDIA. Maharashtra India
(86) International Application No :NA  [(72)Name of Inventor :
Filing Date ‘NA 1)DR. DHANANJAY SATHE
(87) International Publication No NA 2)DR. ARIJIT DAS
(61) Patent of Addition to ApplicatioNumber ‘NA 3)DR. GORAKH YELLOL
Filing Date ‘NA 4)DR. SANDEEP BURUDKAR
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT: Novel crystalline polymorphic form of Selexipag qmund of formula and process for preparation thereof. The
invention also provides a process for preparation of amorphous form of Selexipag compound oflformula
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :25/02/2019

(21) Appication N0.201821035943 A

(43) Publication Date : 28/08/2020

(54) Title of the invention : A SYSTEM AND METHOD FOR SEMIUTONOMOUS ROBOT

:HO01MO001044000¢|(71)Name of Applicant :
G11B0017049000| 1)Jay Satish Gadre
(51) International classification G03G0015080000 Address of Applicant :601, Shubhankar Buildihgar Sai
A24D0003060000 |Mandir, Subhash Road, Vile Parle East, Mumbai, Pinc4@e
B65D0006220000 (057, Maharashtra, India Maharashtra India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Jay Satish Gadre
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABTRACT A SYSTEM AND METHOD FOR SEMIAUTONOMOUS ROBOT In accordance with theegent invention, the syst¢
comprises a drive assembly, control panel, a power assembly. The power assembly is enclosed by at least one enclésing ¢
least one remote control means, at least one illumination means, and at least one video meadsritigohead portion capable
being oriented. At least one means for cooling the interior and exterior of said system as well as at least one reinotaosfoo
directing a flow of fire suppressant onto a fire. Further a method of controffirggfaghting system is disclosed. Location of a reg
of interest of a fire is determined. Position and orientation of a nozzle is adjusted in response to location. Thesagprétinged

using plurality of motion controller. Further video and audiormation of the fire environment at the fire site is communicated

operator/controller through remote wireless means. Ref. Fig.:
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201827003077 A
(19) INDIA
(22) Date of filing of Application :25/01/2018 (43) Publication Date : 28/08/2020

(54) Title of the invention : DEVICE T@EVICE (D2D) SERVICE TRANSMISSION METHOD APPARATUS AND DEVICE

(51) International classification :HO4W 16/14 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)HUAWEI TECHNOLOGIES CO. LTD.
(32) Priority Date :NA Address of Applicant :Huawei Administration Building
(33) Name of priority country :NA Bantian Longgang District Shenzhen Guangdong 518129 Ch
(86) International Application No :PCT/CN2015/0886<|(72)Name of Inventor :

Filing Date :31/08/2015 1)LI Mingchao
(87) International Publication No ‘WO 2017/035751
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Disclosed are a D2D service transsiis method apparatus and device. The method comprises: a UE acquiring signal quality
first cell located in a first transmission carrier frequency; and when the UE determines that the signal quality of¢Hesfinggher
than a pre set threshodahd the UE receives first indication information sent by the first cell the UE selecting the first cell as a
cell wherein the first indication information is used for indicating that the first cell can control the UE to transreitodeldaice
(D2D) service data on a second transmission carrier frequency and the first transmission carrier frequency and the saissnot
carrier frequency are located at different frequency points. The UE transmits D2D service data by means of the segissobtral
carrier frequency thereby solving the problem that a terminal cannot select transmission carrier frequencies locatmut at diffe
frequency points to transmit D2D service data.

No. of Pages : 4No. of Claims : 3.

The Patent Office Jonal No. 35/2020 Dated 28/08/2020 36106



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921006615 A
(19) INDIA
(22) Date of filing of Application :20/02/2019 (43) Publication Date : 28/08/202

(54) Title of the invention : ANDROID BASED INTEGRATED HEALTHCARE SYSTEM FOR PATIENT, PHYSICIAN AND
PHARMACIST

-G16k (71)Name of Applicant :
(51) International classification '10/00 1)MRS.SONAL ABHIJEET GORE
(31) Priority Document No ‘NA Address of Applicant :192,PANCHSHEEL SECTOR NO.z
(32) Priority Date :NA YAMUNA NAGAR, NIGDI PRADHIKARAN, PUNE-
(33) Nameyof priority country :NA 411044, MAHARASHTRA,INDIA Maharashtra India
(86) International Application No ‘NA 2)PADMAVATI BANSI BODHANE
Filing Date ‘NA 3)TAMESHWARI PANJABRAO GHANOD E

(87) International Publication No *NA (é))ﬁ';ﬁleKQf Tnl?/':r'ftﬁrSH JANGALE
(61) 'I:iﬁ;egnltjgft:ddltlon to Application Number Hﬁ 1)MRS.SONAL ABHIJEET GORE

i o . 2)PADMAVATI BANSI BODHANE
(62) ,[:Di'l\i’r']s"gg;o Application Number :m 3)TAMESHWARI PANJABRAO GHANODE

9 ' 4)RASIKA PRAKASH JANGALE

(57) Abstract :

Diagnosis of common health problems is a very important tabkalthcare system. Due to time constraint, people are not visiti
hospitals, which might and possibly lead to a lot of health issues in one instant of time. The healthcare system itodasigided
the online consulting for common health problenfdize patients. Such system can be beneficial for the people who are busy
schedule. Such system helps patients to monitor their health at regular intervals. With the increasing use of techedlogyndiet
to have such an android based in&gd healthcare system that can communicate with the patient, physician and pharmacist
monitor and record the patients health data. The aim is to build an Integrated Healthcare system which will provideeghigkéeat
clinical management, online caulting by physician, generate QR code for every patient, maintain the patient records, sugge
nearby specialist doctor in case of emergency, online payment facility to doctor and pharmacist, feedback for receigetéiyr
service for medicines
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921006684 A
(19) INDIA
(22) Dateof filing of Application :20/02/2019 (43) Publication Date : 28/08/2020

(54) Title of the invention : HYDRO POWER GENERATION SYSTEM

:HO01MO001044000(|(71)Name of Applicant :
G11B0017049000( 1)Kirloskar Brothers Limited
(51) International classification G03G0015080000 Address of Applicant :Yamuna, Plot no 9&3Baner, Pune
A24D0003060000 (411045, Maharashtra,India Maharashtra India
B65D0006220000 |(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Ravindra Birajdar
(32) Priority Date ‘NA 2)Shyam Shukla
(33) Name of priority country ‘NA 3)Sudhan Kamat
(86) International Application No ‘NA 4)Santosh Ghosh
Filing Date ‘NA 5)Deepak S
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

HYDRO POWER GENERATION SYSTEM Present invention relates to electrical power generation, and more particularly t
power generation system (100). The system (100) comprises a hydro turbine (1), a mounting casing (2), an adaptor {$)oh
bearings (4a, 4b), an intrinsic friction coupling (5) and a generator (6) that are assembled in a mono block confidnegtiesefit
invention provides a compact hydro power generation system having a miniature hydro turbine (1) angphasedbeush less
synchronous generator (6) for electrical power generation up to 5 kVA. The voltage and frequency of the geneaatiimga) h
correlation with the rotational speed and the variable reactive power demand. Hence, the hydro power generation systeps
stable voltage level under varying load at any particular rotational speed. Figure 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921006747 A
(19) INDIA
(22) Date of filing of Application :2@2/2019 (43) Publication Date : 28/08/2020

(54) Title of the invention : AN ON MACHINE BROKEN NEEDLE COLLECTING SYSTEM FOR SEWING MACHINE AND
METHOD THEREOF

:D05B008300000(| (71)Name of Applicant :
D06H000314000C| 1)National Institute of Fashion Technology (NIFT)
(51) International classification D05B009112000C Address of Applicant :NIFT Campus, GHRoad, Near
D04B0035180000|Infocity, Gandhinagar, Gujarat 382007, India Gujarat India
D05B002908000C | (72)Name of Inventor :
(31) Priority Document No ‘NA 1)Ishita Upreti
(32) Priority Date ‘NA 2)Nitika Yadav
(33) Name of priority country ‘NA 3)Ankur Makhija
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to pplication Numbe:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An on machine broken needle collecting system for sewing machine and its method thereof Thanpesdiemt comprises of a
system for on machine broken needle collection for sewing machine comprising a combination of magnetic presser foot (2(
underbed needle collecting device (300). The system has at least one upper part of the system clumf@aptaing all the
fragments of the broken needles on/above the sewing machine platform, wherein said upper part of the system comprsses
foot (200) configured with a specially designed presser plate (230) with a provision for mountiplgisdity of removable magnet
means in grooves (215) for capturing all the fragments of the broken needles including fragments including fragmentsesca
projectile motion. The system also comprises of at least one lower part of the systemredritig capturing the fragments of the
broken needles below the sewing machine platform comprises of a removabkbemdeoken needle collecting device (300)
configured with plurality of magnetic means for capturing all the fragments of the brokdaskeldw the sewing machine bed. F
11 and Fig 17
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921006803 A
(19) INDIA
(22) Date of filing of Application :21/02/2019 (43) Publication Date : 28/08/2020

(54) Title of the invention : ARTIFICIAL IMMUNE SYSTEM BASED GENERIC FRAMEWORK FOR COMPUTER SECURI”

:GO6N000312000 |(71)Name of Applicant :
H04W008418000(| 1)Dr Amol P Bhagat
(51) International clasfication GO06N002000000¢ Address of ApplicantPrakashdeep, Lane 7 Yashoda Nage
H04L0029060000 |No. 2, Amravati, Maharashtra, Indi@44606 Maharashtra Indie
GO1N000142000C| 2)Vinay A Rajgure
(31) Priority Document No ‘NA 3)Dr M S Ali
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)Dr Amol P Bhagat
(86) International Application No ‘NA 2)Vinay A Rajgure
Filing Date ‘NA 3)Dr M S Ali
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The immune systernas many features like it is highly scattered, highly adaptivepsgdfnising in nature, maintains a record of
happenstances, and also having ability to continually getting in the new happenstances. In this chapter the Artifici&ystemri
presented as an example of a system developed around the current understanding of the immune system. This system exf
capability of an Artificial Immune Systems to capture the basic elements of the immune system and demonstrates the saim
properties. As natural immune system have features like diversity, distributed computation, error tolerance, dynamic learnin
adaptation and sethonitoring these are integrated in the invented generalized framework for Artificial Immune Systems whic
utilized for the computer security. The natural human immune system has encouraged scientists, engineers and researche
discovering powerful information processing algorithms to solve multifarious engineering tasks. The Artificial Immune Syste
beapplied to many domains like classification problems, optimisation tasks and other domains. In this invention it isoappliec
computer security domain for identifying intrusion. It is like general framework for a distributed adaptive system. fiteel inve
framework and system are simulated and verified for various intrusion conditions and attacks.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :21/02/2019

(21) Application N0.201921006825 A

(43) Publication Date : 28/08/2020

(54) Title of the invention : COGNITIVE RECOMMENDATION SYSTEM TO ENHANCE QUALITY GBOFTWARE

DELIVERY

(51) International classification

:GO6F001727000
GO06F001136000(
GO6N000308000(
GO6N000502000(

(71)Name of Applicant :
1)Tata Consultancy Services Limited

Address of Applicant :Nirmal Building, 9th floor, Nariman

point, Mumbai Maharashtra India

G06F001107000(|(72)Name of Inventor :

(31) Priority Document No ‘NA 1)MANDAL, Indrajit
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Apptation No ‘NA

Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

This disclosure relates generally to a system and méshio@ntify one or more errors in a software development cycle (SDLC)
to recommend one or more corrective measures corresponding to each identified and prioritized error. The data isarllectet
various sources and filtered to remove noise basedsen of predefined data filtration parameters. A knowledge graph is const
using the filtered unstructured data, and a training sample data is extracted from the knowledge graph to train a coewaltiol
network. The convolution neural networkifiwoked to identify errors in the module during SDLC and to prioritize the identified
errors based on severity of the errors. A recommendation module of the system is configured to recommend one or mae ¢

measures according to the priority of aemore errors using a cognitive platform. [To be published with FIG. 2]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921006832 A
(19) INDIA
(22) Date of filing of Application :21/02/2019 (43) Publication Date : 28/08/2020

(54) Title of the invention : METHOD OF HEAT TREATING AN ARTICLE

:C22F0001100001|(71)Name of Applicant :
B01J0037180000| 1)FLUID CONTROLS PRIVATE LIMITED
(51) International classification C21D000908000! Address of Applicant: V PATEL ITI COMPOUND, B.
H01L002132200C| MADHURKAR MARG, MUMBAI 400013 Maharashtra India
C21D000174000(|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Rahul Manikrao Patil
(32) Priority Date ‘NA 2)Tansen Dhananjay Chaudhari
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Palication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The invention describes a method of keaating an article, which includediest step of heating the article ta&400C to 500C at .
pressure of 1 to 3 millibar in an atmosphere comprising hydrogen for a period of 0.1 to 50 hours to produce a hateutiokt ste
of heating the hot article atcd 400C to 500C at a pressuwof 1 to 3 millibar in an atmosphere comprising at least one of hydrog
argon, and nitrogen, for 0.1 to 50 hours to produce a preliminary heat treated article, and a third step of heatingjriaeydreht
treated article at af 400C to 500C at arpssure of 1 to 3 millibar in an atmosphere comprising at least one of hydrogen, nitrog
a hydrocarbon gas, for 0.1 to 50 hours; to produce attesgied article.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :21/02/2019

(21) Application N0.201921006873 A

(43) Publication Date : 28/08/2020

(54) Title of the invention : THEFT DETECTION SYSTEM

:G08B001324000'| (71)Name of Applicant :
H04Q000900000(| 1)SHAIKH, Zeeshan Ali Abdul Kadir
(51) International classification G06Q001008000( Address of Applicant :D 4, Flat No. 26, Herms Heritage
G08B001314000(|Society, phase Il, Shastri Nagar, Yerwada, PuEL006
GO01N003300000({Maharashtra India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)SHAIKH, Zeeshan Ali Abdul Kadir
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a theft detection system using a RFID technology. The system includes a chip and# plural
sensor. The chip having a unique code is disposed onto the vehicle. The pluralities of sensor areccahfigtirowk or an
intersection or a signal. A database formed on a computer connected by a network for storage of information. Figure 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921006881 A
(19) INDIA
(22) Date of filing of Application :21/02/2019 (43) Publication Date : 28/08/2020

(54) Title of the invention : A MULTAPLATE WET CLUTCH SYSTEM

:F16D006900000 | (71)Name of Applicant :
F16D001364000C| 1)Endurance Technologies Limited
(51) International classification F16D002512000( Address of Applicant :E 92, M.I.D.C Industrial Area, Walu
F16C000314000(|Aurangabad431136, Maharashtra Maharashtra India
F16D005500000(|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Sandip Jayaram
(32) Priority Date ‘NA 2)Tirumalesh Yeldi
(33) Name of priority country ‘NA
(86) International Apptiation No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The invention is a niti-plate clutch system (1000) having oil connecting paths (30) in the friction plate (10) in between the fr
materials (20). The oil connecting paths (30) are made at the time of casting of the friction plates (10) or can désb headin$ to
provide improved life of the friction plate (10) by reducing the wear and tear of the friction material (20). These otirgppa¢hs
(30) also help in reducing the drag torque by creating an obstruction to the hydrodynamic layer of the fluiduirhiesults in
smooth gearshift and increased fuel efficiency. The oil connecting paths or holes are positioned on the friction platetfid) s
their placement is in between said friction material (20).

Figuee 2
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :21/02/2019

(21) Application N0.201921006896 A

(43) Publicsion Date : 28/08/2020

(54) Title of the invention : HAND DETECTION IN FIRST PERSON VIEW

(51) International classification

(31) Priority Document No

(32) Priorty Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Applcation Number
Filing Date

:G06K000900000!
G06K000946000C
G06K000962000C
GO6N000308000C
GO6N000304000C
‘NA

‘NA

‘NA

‘NA

‘NA

:NA

‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :

1)Tata Consultancy Services Limited

Address of Applicant :Nirmal Building, 9th floor, Nariman

point, Mumbai Maharashtra India
(72)Name of Inventor :
1)HEBBALAGUPPE, Ramya Sugnana Murthy

2)MAURYA, Jitender Kumar

(57) Abstract :

This disclosure relates generally to method and system fetimehand detection in first person view (FPV). The method incluc
receiving a RGB image of a scene captured in the FPV as ainbipa CNN network. The CNN network includes nine convolutic
layers followed by two fully connected layers. Image features are extracted from the RGB image by the nine convolutnal |
Based on image features, a probability of detection of thd, lranormalized centroid of the hand and normalized dimensions of
bounding box corresponding to the hand in the RGB image are predicted, by the fully connected layer. The CNN network it
trained based on a loss function that includes a loss of ptitpalbidetection of the hand, a loss of the centroid of the bounding
and a loss of the bounding box dimensions. [To be published with FIG. 4]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921006898 A
(19) INDIA
(22) Date of filing of Application :21/02/2019 (43) Publication Date : 28/08/2020

(54) Title of the invention : PRCESS FOR SYNTHESIS OF INTERMEDIATES OF NILOTINIB AND NILOTINIB

:HO01MO001044000(|(71)Name of Applicant :
G11B0017049000| 1)Aarti Industries Limited
(51) International classification G03G0015080000 Address of Applicant :71, Udyog kshetra, 2nd Floor, Mulu
A24D0003060000 |Goregaon Link Road, Mulund (W), Mumbad00080,
B65D0006220000 [ Maharashtra, India Maharashtra India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Parimal Hasmukhlal Desai
(33) Name of pirity country ‘NA 2)Bharatkumar Surendra Patravale
(86) International Application No ‘NA 3)Sankaranarayanan Dharmarajan
Filing Date ‘NA 4)Dattatray Maruti More
(87) International Publication No *NA 5)Anil Marutirao Desai
(61) Patent of Addition to Application ‘NA 6)Jayesh Aakaram Kamble
Number :NA 7)Mahesh Vasant Kharade
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT Process For Synthesis Of Imtexdiates Of Nilotinib And Nilotinib The present invention discloses a process to pr
nilotinib and pharmaceutically acceptable salts, particularly the invention discloses a process to prepare an intenmiletiizite aff
formula (A).
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :21/02/2019

(21) Application N0.201921006927 A

(43) Publication Date : 28/08/2020

(54) Title of the invention : AUTOMATIC MATERIAL CASETTE LOADING AND UNLOADING

:GO1N003353300 [(71)Name of Applicant :
HO05B0031000000| 1)CEAT LIMITED
(51) International classification B01J0020286000. Address of Applicant :RPG House, 463, Dr. Annie Besant
C02F0003280000|Road, Worli, Mumbai Maharashtra 400 030, India Maharashti
B63C0007260000| India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)PATEL, Ankit Kumar Gunvantbhai
(33) Name of priority country ‘NA 2)PATEL, Yogesh Kumar Ganeshbhai
(86) Internatimal Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT AUTOMATIC MATERIAL CASSETTE LOADING AND UNLOADING The present subject matter relates to an

automated cassette pitl system (102) for a tire building material cassette (104). The cassetin gpyditem (104) comprises a-laff
statian (106) having a first end (216) and a second end (218). To# ation (106) comprises at least one positioning cylinder
(108a, 108b) provided on theeff station (106), a loading locking cylinder (110) for detachably clamping the material eq46&t
to the letoff station (106), a drive unit (202) for pulling the material cassette (104), at least one electromagnet (114a, 114b)
releasably locking the material cassette (104) to theflestation (106). <>

fe
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921006935 A
(19) INDIA
(22) Date of filing of Application :22/02(21.9 (43) Publication Date : 28/08/2020

(54) Title of the invention : INFUSION BAG OF MIDAZOLAM FOR INTRAVENOUS USE

:HO01MO001044000(|(71)Name of Applicant :
G11B0017049000| 1)SUN PHARMACEUTICAL INDUSTRIES LIMITED
(51) International classification G03G0015080000 Address of Applicant :SUN HOUSE,201 B/1, WESTERN
A24D0003060000 | EXPRESS HIGHWAY, GOREGOAN (E),MUMBA} 400063
B65D0006220000 [ Maharashtra Inid
(31) Priority Dowment No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)KUMAR SAMARTH
(33) Name of priority country ‘NA 2)SONI MAHESHKUMAR PARASMAL
(86) International Application No ‘NA 3)PATEL NISHIT
Filing Date ‘NA 4)KANE PRASHANT
(87) International Publication No *NA 5)BHOWMICK SUBHAS BALARAM
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT The invention relates to an infusion container comprising a sterile -treadg, fable agueous solution of Midazolan
or a pharmaceutically acceptable salt thereof, suitable for direct intravenous infusion to a patient in need thereeftithealso
relates to a novel infusion container having plurality of ports that is suitatdielivering or receiving a sterile fluid, such as the s
stable aqueous solution of Midazolam or a pharmaceutically acceptable salt thereof.

Figure 1: Red shapad sub visible particies identified as Nylon oligomers in in Midazolam
ready toanflse formmlation Olled m [C-H-AE-1 and 1C-S mnfusion comainees using

Morphology with Raman by G3 ID (Example 3)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921007017 A
(19) INDIA
(22) Date of filing of Application :22/02/2019 (43) Publication Date : 28/08/2020

(54) Title of the invention : A MODUAR TRIM PANEL FOR A VEHICLE INTERIOR

:B60R001302000|(71)Nameof Applicant ;
B64C000106000C| 1)FAURECIA INDIA PRIVATE LIMITED
(51) International classification B60R000704000(C Address of Applicant :Plot No-187, Pimpri Industrial Area
B60R000710000(|(B.G. Block), Behind Bhosari Police Station, Bhosari, Pune,
B60R002104000({411026 MH. India Maharashtra India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)WAGNER, Christophe
(33) Name of priority country ‘NA 2)GUPTA, Animesh
(86) International Application No ‘NA 3)CHOKHAWALA, Raj
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numt:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present is to provide a modular trim panel 100 for a vehicle interior. The modular trim panel 100 is having anuefeeeor s
100a and an interior surface 100b. The exterior surf@@a & visibly configured over an interior panel 200 of the vehicle and th
interior surface 100b is attachable to the interior panel 200. The modular trim panel 100 includes a guiding arrangearieckimh
arrangement 120 and a locking element 13@& guiding arrangement 110 is for aligning the modular trim panel 100 on the intt
panel 200 of the vehicle. The locking arrangement 120 is for locking the modular trim panel 100 with the interior pdrtak200
vehicle. The locking arrangement 12having an operating member 122 for unlocking and pushing the modular trim panel 1(
from the interior panel 200 upon actuation of the operating member 122 in a first direction. Figure 2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921007036 A
(19) INDIA

(22) Date of filing of Application :22/02/2019 (43) Publication Date : 288/2020
(54) Title of the invention METHOD AND SYSTEM FOR DE"
:A61B000511000(|(71)Name of Applicant :
A61B000500000C0| 1)Tata Consultancy Services Limited
(51) International classification A61B0005103000 Address of Applicant :Nirmal Building, 9th floor, Nariman
A61B0005160000|point, Mumbai Maharashtra India
A61P0025160000|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)MAZUMDE R, Oishee
(32) Priority Date ‘NA 2)GAVAS, Rahul
(33) Name of priority country ‘NA 3)SINHA, Aniruddha
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisonal to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :
This disclosure relates generally to a Par ki n-degemerdfive disbide
affecting motor and cognitive functions of subjecis.itsc e sy mpt om mani festation is |inm
ParkinsonUEs disease in the early stage is a chall diongli

met hods for detect i ngliziyagraph theory aparéash. Heie,seach pressure yensortattached to an i
corresponding to a plurality of pressure points associated with a foot of the subject is considered as a node of aycorapdctivi
The foot dynamics analysis is performemsed on a metric known as mediolateral stability index and the mediolateral stability
is calculated by utilizing a betweenness centrality associated with each node of the connectivity graph. Further, ttexahediol:

stability index is compared witht andar d values to detect the intensity o
o~ 200
.//
MEMORY 204 VAN
208
/
20
¢::> VO INTERFACE
REPOSITORY 240
=
A [ -JM 2
- @ PROCESSOR
250
GAIT DYNAMICS
ANALYSIS UNIT
A4

FIG. 2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921007039 A
(19) INDIA
(22) Date of filing of Application :22/02/2019 (43) Publication Date : 28/08/2020

(54) Title of the invention : A REMINDER PROCESS COMPRISING OF SCHEDULED REMINERRING FACILITY WITH
SINGLE OR MULTIPLE USERS USING NETWORK CONNECTED DEVICES

:G06Q001010000((71)Name of Applicant :
G06F0003048400| 1)CHAUDHARI SAURABH VIKAS
(51) International classification A61J0007040000. Address of Applicant :S/O Vikas Kisan Chaudhari, H/N 12
HO04L.0029080000 [Near Swaminarayan Temple, Savda, T&aver, Distt. Jalgaon
H04MO000343200( | (Maharashtra)425502 Maharashtra India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)CHAUDHARI SAURABH VIKAS
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The event reminder sharing system and method to schedule event reminder with one or more end users through network c
computing devices comprising of the steps of receiving @&fjcation 303, notification 304, scheduling 305, tracking 306, and
activation 307. A reminder sharing method allows end user to list user IDs of other end user or users in block useinlElistite
user ID list. A system and method to schedwient reminder is designed such that a user ID listed as favorite user ID by end t
event reminder receiving user can schedule event reminder for that event reminder receiving user directly. An end arger cat
scheduled event reminder or remind@rswn network connected computing device with other end user or users at a time.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201921007050 A
(19) INDIA
(22) Date of filing of Application :22/02/2019 (43) Publication Date : 28/08/2020

(54) Title of the invention : ELECTRIC MOTOR DRIVEN SYSTEM

:HO2P000608000 | (71)Name of Applicant :
B62B000500000C| 1)Akshay Vijay Janokar
(51) International classification B62M000660000( Address of Applicant :Opp tMaleval Bharat gas godown,
B60K000700000(|Jyoti Nagar, Jatharpeth , Akola Maharashtra India
F04B001703000C| 2)Abhijeet Sahebrao Gawande
(31) Priority Document No ‘NA 3)Syed Jibbran Ali
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)Akshay Vijay Janokar
(86) International Application No ‘NA 2)Abhijeet Sahebrao Gawande
Filing Date ‘NA 3)Syed Jibbran Al
(87) InternationBPublication No " NA 4)Sanjaykumar Chhaganlal Makwana
(61) Patent of Addition to Application Numkt:NA 5)Haridas Shriron Nemane
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to an electric motor driven system. The objective of the proposed invention is to rutetbe kettic
electrically powered motor and IC engine which intelliggselected by the operator. The proposed system combined the two

different power producing elements in one bike, that are conventional motor cycle with an regular I.C. Engine as a pranary
source and a D.C. hub motiG&r Ak s s e t4b ntph aregbest suid fortelgctric motowse L
electric motor as drive mechanism in city which is almost pollution free noise free smooth in operation and also igailgéssse
mechanism. Following invention described inadlewith the help of figure 1 of sheet which shows the system architecture of th
proposed system.
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Figure 1
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :22/02/2019

(21) Application N0.201921007069 A

(43) Publication Date : 28/08/2020

(54) Title of the invention : AN APPARATUS FOR EXPANDING RAW GRAIN

:A23L000718700(|(71)Name of Applicant :
A23L0007100000| 1)RUPNAR, Waman Shatrughna
(51) Intenational classification A23L0007178000 Address of Applicant :At Nimaj Post Ghorpadi, Tal. Kavat
HO5K000714000C|Mahankal, District Sangli 416403, Maharashtra, India.
A23P003036000C|Maharashtra India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)RUPNAR, Waman Shatrughna
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numt:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A grain expanding apparatus (100) is disclosed.appmaratus comprises a housing having a feeder mechanism unit (1) with ai
to receive grains and release a-getermined quantity of the grains from the received grains, and a heating device (2) dispost
the housing and adapted to receivertlieased grains for heating to a predefined temperature for breaking an outer cover of tl
and expanding the grains. The apparatus (100) comprises a control unit (6) for regulating temperature of the heati#t)godeweit:
on type of the receivegrains; and wherein the heating device (2) is coupled to a rotary device (4) to rotate the heating devic
about the axis. The apparatus comprises a vibrating unit (3) coupled to the heating device (2) to provide at leagtemenodizoin
or a redgprocating motion or a vibratory motion to the heating device (2).
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(12) PATENT APPLICATION PUBLCATION (21) Application N0.201921007080 A
(19) INDIA
(22) Date of filing of Application :22/02/2019 (43) Publication Date : 28/08/2020

(54) Title of the invention : FLY ASH BASED LOW DENSITY SHEET MOLDING COMPOSITE AND A PROCESS FOR
PREPARATION THEREOF

:HO01MO001044000(|(71)Name of Applicant :
G11B0017049000( 1)Tata AutoComp Systems Limited- Composites Division
(51) International classification G03G0015080000 Address of Applicant :Plot NeD-236, Vill. - Varale, Phase
A24D0003060000 |1l, MIDC Chakan, Tal- Khed, Dist.- Pune, Maharashtra
B65D0006220000 {410501, India Maharashtra India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)MISHRA, Aswini Kumar
(33) Name of priority country ‘NA 2)RANE, Rahul
(86) International Application No ‘NA 3)MAITY, Sudhangshu
Filing Date ‘NA 4)GHOSH, Sajal Kumar
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention provides a low density molding compound composition (100) based on a less expensive industriaug
hollow flyash and a process for preparation¢loérThe process (200) for preparing the composition (100) is simple, cheaper &
hazardous. The composition(100) is capable of being used for fabricating a molded light weight composite such as aotbmo
panels, industrial product housing, comsu product housing and like, by compression molding process. The molded composi
article fabricated using the composition (100) is lightweight having density value between 1.4 to 1.65 g/ cc, impactgtraingth
60 kJ/ sqg., with excellent surface tegics.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :22/02/2019

(21) Application N0.201921007086 A

(43) Publication Date : 28/08/2020

(54) Title of the invention : FUSED GLYCOSIDASE INHIBITORS

:C07D041312000'| (71)Name of Applicant :
C07D040512000C¢| 1)ASCENEURON SA
(51) International classification C07D051304000( Address of Applicant :EPFL Innovation Park, BAtiment B,
C07D041714000(|1015 Lausanne, Switzerland. Switzerland
C07D0403.40000 |(72)Name ofInventor :
(31) Priority Document No ‘NA 1)QUATTROPANI, Anna
(32) Priority Date ‘NA 2)KULKARNI, Santosh S.
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Compounds of formula (I) wherein A, Z, E, R1, R2, m and n have the meaning according to the claims can be employad faor

the treat ment of
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921007090 A
(19) INDIA
(22) Date of filing of Application :22/02/2019 (43) Publication Date : 28/08/2020

(54) Title of the invention A METHOD FOR FABRICATION OF ORGANGNORGANIC HYBRID PEROVSKITE THIN FILM

:C23C001644800 |(71)Name of Applicant :
C23C001645500(| 1)Indian Institute of Technology Bombay
(51) International classification C23C001630000(¢ Address of Applicant :Powai, Mumbai 400076, Maharasht
HO01M000404000(|India Maharashtra India
HO01L0031180000|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Rekha Yadav
(32) Priority Date ‘NA 2)Prof. M. Aslam
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numt:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Embodiments provide a method for fabrication of orgarawganic perovskite thin film. A precursor is selected in an evaporatio
chamber. The precursor is selected in a predefined form (nanoparticles) and is used for thermal deposition fifriceahér a
substrate. A power supply is used for fixing, a supply of current in the evaporation chamber to a predefined valueg Shéhéxin
current to the predefined value enables an evaporation of the precursor and an evaporated precustedsadepe thin film on tt
substrate. FIG. 2

s §
Perovakite |
Tivie Fiimy )
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(12) PATENT APPLICATION PURICATION (21) Application N0.201921007123 A
(19) INDIA
(22) Date of filing of Application :22/02/2019 (43) Publication Date : 28/08/2020

(54) Title of the invention : PROCESS FOR PREPARING GRANULATED PHOSPHOGYPSUM FERTILIZER COMPOSITI!

:HO01MO001044000(|(71)Name of Applicant :
G11B0017049000| 1)GUJARAT STATE FERTILIZERS AND CHEMICALS
(51) International classification G03G001508000C(LIMITED
A24D0003060000 Address of Applicant :P.O.FERTILIZERNAGAR, Vadodar
B65D0006220000 |Gujarat391750, India Gujarat India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Suresh Puthiyaveetil Othayoth
(33) Name of priority country ‘NA 2)Nirmit Sanchapara
(86) International Application No ‘NA 3)Ajay Joshi
Filing Date ‘NA 4)Pujan Vaishnav
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT A PROCESS FOR PREPARING GRANULATED PHOSPHOGYPSUM FERTILIZER COMPOSITION The pres
disclosure relates to a process for preparing granulated phosphogypsum fertilizer composition which is simple and in€kpen
present disclosure further relatesat composition of granulated fertilizer composition. The granulated fertilizer composition of
present disclosure is uniformly distributed in the soil and easy to handle.
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(12) PATENT APPLICATION PUBLICATDN (21) Application N0.201921007124 A
(19) INDIA
(22) Date of filing of Application :22/02/2019 (43) Publication Date : 28/08/2020

(54) Title of the invention : A PROCESS FOR PREPARATION OF AMMONIUM SULPHATE GRANULES

:C05C000300000 | (71)Name of Applicant :
B01JO035000000( 1)GUJARAT STATE FERTILIZERS AND CHEMICALS
(51) International classifation B01J0037080000 |LIMITED
C01C000124200( Address of Applicant :P.O.FERTILIZERNAGAR
C08K000340000C| VADODARA, GUJARAT, 391750 INDIA Guijarat India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Suresh Puthiyaveetil Othayoth
(33) Name of priority country ‘NA 2)Nirmit Sanchapara
(86) International Application No ‘NA 3)Ajay Joshi
Filing Date ‘NA 4)Pujan Vaishnav
(87) Interrational Publication No i NA
(61) Patent of Addition to Application Numt:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT A PROCESS FOR FHPARATION OF AMMONIUM SULPHATE GRANULES The present disclosure relates to
process for preparation of ammonium sulphate granules. The process for preparation of ammonium sulphate granulesof t
disclosure is simple, fast, safe and environmenighdly. The ammonium sulphate granules of the present disclosure are
characterized by having a nitrogen content in the range of 18% to 21%, a patrticle size in the range of 0.5 mm to 6 msharyd
strength in the range of 0.5 kg to 5 kg per granule.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921007150 A
(19) INDIA
(22) Date of filing of Application :23/02/2019 (43) Publication Date : 28/08/2020

(54) Title of the invention : CORESHELL LATEX WITH NON- YELLOWING PROPERTIES

:C09D000502000| (71)Name of Applicant :
G03G000909300(| 1)Asian Paints Ltd.
(51) International classification C08L0051040000 Address of Applicant :6A Shantinagar Santacruz (E) Mun
A01N002510000C|Maharashtra India 400 055 Maharashtra India
CO08F0257020000|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)MAITI, Dr. Jatindranath
(32) Priority Date ‘NA 2)GHOSH, Dr. Swapan Kumar
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A core-shell latex/binder comprising styrene acrylic emulsion/paint formulation including core shell latex particles, is provide
involving styrene rich core and acrylate shell based polymeric particles wherein said core has at least 40 wt.% styegrexiiith
total monomer. Also, is provided a tvabage process of synthesizing the same wherein while the core comprises high amoun
styrene of at least 40% by wt, said emulsion has at least 50 wt.% solid content to meet high specific productivitg Saad c
styreneacrylate latex paint showed very high UV resistance properties when compared to formulations havore siogll styrene
acrylate latex.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201921007164 A
(19) INDIA
(22) Date of filing of Application :24/02/2019 (43) Publication Date : 28/08/2020

(54) Title of the invention : ISLAMIC AZAN ALERT AND NOTIFICATION SYSTEM

:A47G003300000(|(71)Name of Applicant :
A44C002300000,| 1)Dr Amol P Bhagat
(51) International classification G08G000112300(¢ Address of Applicant :Prakashdeep, Lane 7 Yashoda Nac
A47G002702000C|No. 2, Amravati, Maharashtra, Indiag#44606 Maharashtra Indie
A47B0061020000|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Dr Amol Prakash Bhagat
(32) Priority Date ‘NA 2)Juned Khan Sabir Khan
(33) Name of priority country ‘NA 3)Sagar D. Nimkar
(86) International Application No ‘NA 4)Dr. Mohammad Atique
Filing Date ‘NA 5)Zoheb Atique Shaikh
(87) International Publication No i NA
(61) Patent of Addition to Application ‘NA
Number :N A
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Every Muslim religious peson has importance of daily namaz (prayers). These timings are generally displayed inside Masjid
Mosque. Currently there is no system or device which notifies the timing changes to the people. In this invention aisysteedi
which will be installel in every Masjid/ Mosque. The device invented in this invention has the provision of changing the pray
timings. These changes in prayer timings are notified to all the people those who are registered in the device ancatigose wh
coming to Masjid/ Mogue for daily prayers through SMS. Even the notifications are sent to the Masjid/ Mosipaede (i.e.
Maulana or Mutali) some time before the prayer scheduled time. All these devices, installed inside Masjid/ Mosque, tee tmr
an online applicatin and a mobile device application. The timings displayed on online and mobile applications are sync with
timings set on the device installed inside Masjid/ Mosque. The interested people can search and view the nearby Magsjatidv
the prayer timgs at that Masjid/ Mosque on their mobile devices. During travel or journey people gets notifications before
timings of nearby Masjid situated on their traveling route. Various reports can be generated using online web appleation. T
invented sykem and device are useful for all the people who are busy with their daily life and those who are not able to keej
of the changes in the prayer timings.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921007181 A

(19) INDIA
(22) Date of filing of Application :25/02/2019 (43) Publication Date : 28/08/2020

(54) Title of the iwention : COOLING DEVICE WITH UNIT OF COOLNESS.

. e :GO1K|(71)Name of Applicant :

(51) International classification 1/00 1)AMRUTA HARISH TIWARI
(31) Priority Document No :NA Address 6Applicant :PIMPRI CHINCHWAD COLLEGE O
(32) Priority Date :NA |ENGINEERING & RESEARCH, LAXMINAGAR, RAVET,
(33) Name of priority country :NA [PUNE412 101, MAHARASHTRA, INDIA. Maharashtra India
(86) International Application No ‘NA 2)HARISH UMASHANKAR TIWARI

Filing Date :NA  |(72)Name of Inventor :
(87) International Publication No *NA 1)AMRUTA HARISH TIWARI
(61) Patent of Addition to Application Number ‘NA 2)HARISH UMASHANKAR TIWARI

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :
Invention revolves around temperature measuring devices, e.g. thermometer, in which there is provision of unit of toolness

becomes confusing in daily life while using the cooling devices to measure the temperature; according to thethmrenion

temperature scale used to measure the coolness of a body; according to the prior art as the temperature decreases the cor
increases but inverse technique is used while using the mentioned temperature scale, here as the coolness indreises thag
scale increases accordingly; the temperature scale is designed with reference to any of the currently used temperaigrecale

for proper convenience.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :25/02/2019

(21) Application N0.201921007182 A

(43) Publication Date : 28/08/2020

(54) Title of the invention : FAN WITH SYSTEM OF TIMER AND WETNESS SENSOR TO CONTROL THE POWER OF F.

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) Internatimal Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:FO4C
25/00
‘NA
‘NA
‘NA
‘NA
‘NA
:NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :

1)AMRUTA HARISH TIWARI

Address of Applicant :PIMPRI CHINCHWAD COLLEGE (

ENGINEERING & RESEARCH, LAXMINAGAR, RAVET,
PUNE412 101, MAHARASHTRA, INDIA. Maharashtra India

2)HARISH UMASHANKAR TIWARI
(72)Name of Inventor :

1)AMRUTA HARISH TIWARI

2)HARISH UMASHANKAR TIWARI

(57) Abstract :

Invention revolves around ceiling fan which has the provision of timer and wetness sensor in it; usually ceiling fads@dryte
floor after moping certain area, and there are many limitatéssociated with this process; according to the invention there is a
provision of wethess sensor which is connected to the regulator; the wetness sensing device is kept where least amm@asset
and after the area near the wetness sensingadsvilried the fan automatically switches off; on other hand there is provision of
which is directly connected to the regulator, user is expected to set a time limit after which the fan switches off allyomatic
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921007183 A
(19) INDIA
(22) Date of filing of Application :25/02/2019 (43) Publication Date : 28/08/2020

(54) Title of the invention : A MIXER GRINDER WITH SYSTEM OF FUNCTION KEYS OF VARIOUS FOOD ITEMS AND
TIMER.

. . :FOA4L|(71)Name of Applicant :

(51) International classification 25/00| 1)AMRUTA HARISH TIWARI
(31) Priority Document No :NA Address of Applicant :PIMPRI CHINCHWAD COLLEGE (
(32) Priority Date :NA |ENGINEERING & RESEARCH, LAXMINAGAR, RAVET,
(33) Name of priority country ‘NA |PUNE412 101, MAHARASHTRA, INDIA. Maharashtra India
(86) International Application No ‘NA 2)HARISH UMASHANK AR TIWARI

Filing Date :NA | (72)Name of Inventor :
(87) International Publication No *NA 1)AMRUTA HARISH TIWARI
(61) Patent of Addition to Application Number ‘NA 2)HARISH UMASHANKAR TIWARI

Filing Date :NA
(62) Divisional to Application Numlre :NA

Filing Date ‘NA
(57) Abstract :

Invention revolves around a mixer grinder incorporated with various function of food items assigned to it, additionailpfsiyster
installedin it; the modified mechanism deals with internal change, more precisely there is installed system of microcontrolle
the mixer grinder which controls the execution of the function keys and timer; each function key is assigned with perédinfetr
needed for the respective food item to be processed; on other hand there is provision of the timer in which user i® esgbectec
particular time limit after which the connection between mixer grinder and AC mains is cut.

-
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921007187 A
(19) INDIA
(22) Date of filing of Application25/02/2019 (43) Publication Date : 28/08/2020

(54) Title of the invention : SYNERGISTIC BIOACTIVE COMPOSITIONS FOR ENHANCING CELLULAR ENERGY

. e :C08.|(71)Name of Applicant :

(51) International classification 9/35 | 1)Celagenex Research (India) Pvt. Ltd.
(31) Priority Document No :NA Address of Applicant :801, EmeraR8] Dosti Planet North,
(32) Priority Date :NA [Old Mumbai Pune Road, Shill, Thad€0612, Maharashtra, Inc
(33) Name of priority country :NA [Maharashtra India
(86) International Application No :NA [(72)Name of Inventor :

Filing Date :NA 1)T.PRASAD RAJENDRA
(87) International Publication No :NA | 2)DHAMANE DHIRAJ
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The present invention relates to synergistic bioactive compositions for enhancing cellular energy in aerobic or anaktiobis. cc
Particularly, the invention relates to a syneigibtoactive composition comprising specific combination of purine nucleoside ai
hydrophilic pyridinecarboxamide compound(s) which are present in the ratio of 1:0.1 to 1:1 along with pharmaceuticallylecc
carriers /excipi enitdse 0 Bvhiesr eiinnodspiunrei naed dnwcctl eaonsd t he hydr o
from nicotinamide riboside or nicotinamide mononucleotide either alone or in combination thereof. Further, the present cell
energy enhancing bioactive compositionswseful for treating ATP deficiency conditions. Moreover, the composition is useful
treating hepatic dysfunctions.

No. of Pages : ENo. of Claims : 1

The Patent Office Jonal No. 35/2020 Dated 28/08/2020 36134



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921007234 A
(19) INDIA
(22) Date of filing of Application :25/02/2019 (43) Publication Date : 28/08/2020

(54) Title of the invention : SYSTEM FOR ACCESSING AND CONTRONG CONTINUOUS PASSIVE MOTION MACHINE
REMOTELY AND METHOD THEREFOR

:A61H000102000(|(71)Name of Applicant :
H04W000480000(| 1) MKSSSUEs Cummins College
(51) International classification G06F0003038000 Address of Applicant :Survey No. 11/2, Karvenagar, Pune
G01H000100000(|411052, Maharashtra, India Maharashtra India
G06F0011220000|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Shreeda Ghatpande
(32) Priority Date ‘NA 2)Shruti Subhash Damle
(33) Nameof priority country ‘NA 3)Disha Uday Datye
(86) International Application No ‘NA 4)Ratnaprabha Borhade
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Disclosed are a system (100) and a method for accessing and controlling a continuous passive motion machine (150)eemc
system (100) comprises a server)(2Z0microcontroller (50), a Wi module (60), a first sensor (70) and a second sensor (80).
system (100) provides direct communication between continuous passive motion machine (150) and users for transfet daid
as well as check for theosking condition of the machine (150). The system (100) and the method improve the accuracy of a
setting mechanism of the continuous passive motion machine (150). Figure 2

e

Fig. 2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921007278 A
(19) INDIA
(22) Date of filing of Application :25/02/2019 (43) Publication Date : 28/08/2020

(54) Title of the invention : SYSTEM AND METHOD FOR DYNAMICALLY CHANGING STEERING RATIO OF A
MOTORIZED VEHICLE

:B62D000715000(| (71)Name of Applicant :
B62D001118000C| 1)TATA MOTORS LIMITED
(51) International classification B62D000500000C Address of Applicant :Bombay House, 24 Homi Mody Stre
B60W003012000(| Hutatma Chowk, Mumbai400 001, Maharashtra, India.
B62D000600000C| Maharashtra India
(31) Priority Document No ‘NA 2)TATA MOTORS EUROPEAN TECHNICAL CENTRE
(32) Priority Date ‘NA Plc
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)Graham Gest
Filing Date ‘NA 2)Shoaib Igbal
(87) International Publication No *NA 3)Marcus Hotblack
(61) Patent of Addition to Application Numk:NA 4)Rushikesh Galande
Filing Date ‘NA 5)Praneeth Puvvula
(62) Divisional to Application Number ‘NA 6)Shakeel Abdulla
Filing Date ‘NA
(57) Abstract :

SYSTEM AND METHOD FOR DYNAMICALLY CHANGING STEERINGRATIO OF A MOTORIZED VEHICLE The present
invention relates to a system (100) for dynamically changing steering ratio of a motorized vehicle wherein, the invem¢tiGg)s
comprises a steering controller unit (106), at least one steering angle gemeitatb®2 or 104), a steering control mechanism (11
at least one pair of steering motors (108,110), and a torque feedback unit (116). The present invention also providefoa met
dynamically changing steering ratio of a motorized vehicle. Figure 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921007322 A
(19) INDIA
(22) Dateof filing of Application :25/02/2019 (43) Publication Date : 28/08/2020

(54) Title of the invention : A POLYMER COMPOSITION COMPRISING GRAPHENE AS A REHEAT ADDITIVE, PROCES
AND APPLICATION THEREOF

(71)Name of Applicant :
:C08K000304000/[ 1)RELIANCE INDUSTRIES LIMITED
C08J0003200000 Address of Applicant :3rd Floor, Mak€hambeilV, 222,
(51) International classification C04B002802000C|Nariman Point, Mumbai 400 021, Maharashtra, India Mahara
B29C003508000C | India
A61K0033420000((72)Name of Inventor :

(31) Priority Document No ‘NA 1)Barnamala Saha
(32) Priority Date ‘NA 2)Animesh Laha
(33) Name of priority country ‘NA 3)Vivek Raje
(86) International Application No ‘NA 4)Shilpi Saxena
Filing Date ‘NA 5)Vijai Shankar Balachandran
(87) International Publication No NA 6)Joseph Berkmans Amrithasamy
(61) Patent of Addition to Application Numk:NA 7)Shreeram Wadekar
Filing Date ‘NA 8)Sandesh Chandrakant Kadam
(62) Divisional to Application Number ‘NA 9)Prasad Suresh Upasani
Filing Date ‘NA 10)Shivamurthy Padadayya Jadimath

11)Aravinda Chitradurga Lakshminarayana Rao

(57) Abstract :

The present disclosure pertains to a preform precursor composition. Said ppfgfoemn composition comprises polymer and
graphene and is characterized by the presence of the graphene at a concentration ranging from about 1ppm to 20ppmeTih
said composition acts as a reheat additive. While graphene does not negapaetytiva transparency or colouration of the prodt
so formed, it also allows increased efficiency of product formation. In addition, graphene also imparts enhanced amtimicrob
properties to the products so formed. The disclosure also provides a googeeparing the preform precursor composition. Saic
composition of the present disclosure finds application in the preparation of preforms for plastic containers or inrtteprepa
plastic containers directly.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921007333 A
(19) INDIA
(22) Date of filing of Application :25/02/2019 (43) Publication Date : 28/08/2020

(54) Title of the invention : A TYRE COMPOSITION COMPRISING IONIC LIQUID RCTIONALIZED GRAPHENE AND
PROCESS FOR PREPARING THE SAME

:C08K000304000(|(71)Name of Applicant :
B82Y0040000000| 1)RELIANCE INDUSTRIES LIMITED
(51) International classification C01B003219400C Address of Applicant :3rd Floor, Maker Chamitet 222,
HO01B000124000C|Nariman Point, Mumbai 400 021, Maharashtra, India Mahara
B29D003006000C|India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)KAUSTAV GOSWAMI
(33) Name of prioritycountry ‘NA 2)ANIMESH LAHA
(86) International Application No ‘NA 3)VIVEK RAJE
Filing Date ‘NA 4)MRINMOY DEBNATH
(87) International Publication No :NA 5)ARAVINDA CHITRADURGA LAKSHMINARAYANA
(61) Patent of Addition to Application Numk:NA RAO
Filing Date :NA 6)VIJAI SHANKAR BALACHANDRAN
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

0f A TYRE COMPOSI TI ON COMPRI SI NG | ONI'C LI QUI D FUNCTI ONA|
PREPARI NG T HEBSBRARMEThe present disclosure provides a tyre composition comprising a rubber and ionic |
functionalized graphene as a reinforcing filler. Whtes said composition is used to manufacture tyres, properties and perform
the said tyre is enhanced, when compared with a tyre comprising conventional fillers, such as carbon black. Further, the
functionalization of graphene also significantly reés curing/vulcanizing time of the rubber so prepared. The disclosure also
provides a corresponding process that allows incorporation of the said ionic liquid functionalized graphene along witloiene ¢
rubbers and other additives for preparing the saidposition.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921007334 A
(19) INDIA
(22) Date of filing of Application :25/02/2019 (43) Publication Date : 28/08/2020

(54) Title of the inveribn : A TYRE COMPOSITION COMPRISING GRAPHENE AND PROCESS FOR PREPARING THE
SAME

:C08K000304000(|(71)Name of Applicant :
C08L0023060000| 1)RELIANCE INDUSTRIES LIMITED
(51) International classification B60C000100000C Address of Applicant :3rd Floor, Maker Chamitet 222,
C08L0023080000|Nariman Point, Mumbai 400 021, Maharashtra, India Mahara
H01B000124000C|India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)KAUSTAV GOSWAMI
(33) Name of priority country ‘NA 2)ARAVINDA CHITRADURGA LAKSHMINARAYANA
(86) International Application No ‘NA RAO
Filing Date ‘NA 3)GUNESH UPADHYE
(87) International Publication No *NA 4)MRINMOY DEBNATH
(61) Patent of Addition to Application Numk:NA 5)VIJAI SHANKAR BALACHANDRAN
Filing Date ‘NA
(62) Divisional to Application Numhbe ‘NA
Filing Date ‘NA
(57) Abstract :

The present disclosure provides a tyre composition comprising graphene as a reinforcing filler. Waiencthragosition is used tc
manufacture tyres, properties and performance of the said tyre is enhanced, when compared with a tyre comprising convel
fillers, such as carbon black. The disclosure also provides a corresponding process that allowstiocoopthe said graphene
along with one or more rubbers for preparing the said composition.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921007341 A
(19) INDIA
(22) Date of filing of Appliation :25/02/2019 (43) Publication Date : 28/08/2020

(54) Title of the invention : A PROCESS FOR PREPARING A TYRE COMPOSITION COMPRISING A LAYERED COMPQ
AND THE COMPOSITION THEREOF

:C08K000334000(|(71)Name of Applicant :
C12N001590000, | 1)RELIANCE INDUSTRIES LIMITED
(51) International classification C09D000720000C Address of Applicant :3rd Floor, Maker Chamiyet 222,
B82Y0030000000|Nariman Point, Mumbai 400 021, Maharashtra, India Mahara
B60C002304000C|India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)KAUSTAV GOSWAMI
(33) Name of priority country ‘NA 2)ARAVINDA CHITRADURGA LAKSHMINARAYANA
(86) International Application No ‘NA RAO
Filing Date ‘NA 3)GUNESH VINAYAK UPADHYE
(87) International Publication No *NA 4)MRINMOY DEBNATH
(61) Patent of Addition to Application Numkt:NA 5)VIJAI SHANKAR BALACHANDRAN
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present disclosure provides a process for preparing a tyre composition comprising a layered compound such as graph
molybdenum disulphide, boron nitride and clay, or a combination thereof. The said process allows incorporation ofdhe laye
compound in the tyre composition to enhance properties and performance of the said tyre, when compared with a tyreHack
layered compound.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2@921007378 A
(19) INDIA
(22) Date of filing of Application :26/02/2019 (43) Publication Date : 28/08/2020

(54) Title of the invention : NOVEL PHARMACEUTICAL COMPOSITION OF 5/REDUCTASE INHIBITOR AND ITS
COMBINATION

:HO01MO001044000(|(71)Name of Applicant :
G11B0017049000| 1)ZIM LABORATORIES LIMITED
(51) International classifation G03G0015080000 Address of Applicat :ZIM Laboratories Limited, B1/22,
A24D0003060000 |MIDC Area, Kalmeshwar, PIN: 441501, Nagpur, Maharashtr:
B65D0006220000 |India. Maharashtra India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Anwar Daud
(33) Name of priority country ‘NA 2)Chandrashekhar Mainde
(86) International Application No ‘NA 3)Girish Achliya
Filing Date ‘NA 4)Anil Jadhav
(87) Interrational Publication No *NA 5)Nitin Maski
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstact :

ABSTRACT NOVEL PHARMACEUTICAL COMPOSITION OF 5aREDUCTASE INHIBITOR AND ITS COMBINATION The
present invention relates to a novel pharmaceutical composition oédigctase inhibitor and process of preparation thereof. The
present invention alsoleges to a novel pharmaceutical compositioneffb@ duct ase i nhi bitor e andd
process of preparation thereof. The present invention also relates to a novel solid compositicedoicEse inhibitor. The presen
invention alsaelates to a novel solid compositionoffae d uct ase i nhi bi t or e Bhepresentifdvention as
relates to a novel solid composition of dutasteride and tamsulosin.
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(12) PATENT APPLICATON PUBLICATION (21) Application N0.201921007379 A
(19) INDIA
(22) Date of filing of Application :26/02/2019 (43) Publication Date : 28/08/2020

(54) Title of the invention : NOVEL STABLE PHARMACEUTICAL COMPOSITION OF RETINOID

:HO01MO001044000(|(71)Name of Applicant :
G11B0017049000| 1)ZIM Laboratories Limited
(51) Internationatlassification G03G0015080000 Address 6Applicant :ZIM Laboratories Limited, 21/22,
A24D0003060000 |MIDC Area, Kalmeshwar, PIN: 441 501, Nagpur, Maharashtr
B65D0006220000 |India. Maharashtra India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Anwar Daud
(33) Name of priority country ‘NA 2)Chandrashekhar Mainde
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT The present invention relatiesa novel stable pharmaceutical composition of retinoid and process of preparation
The present invention also relates to novel stable pharmaceutical composition of retinoid comprising substrate andcatidsic
layer of retinoid thereupon.HE present invention also relates to novel stable pharmaceutical composition of alitretinoin comg.
substrate and emulsion coating layer of alitretinoin thereupon. The present invention also relates to novel stable fahrmace
composition of acitréh comprising substrate and emulsion coating layer of acitretin thereupon.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :26/02/2019

(21) Application N0.201921007428 A

(43) Publication Date : 28/08/2020

: 7T DI CLOFENAC COMPOSI TI ONS

(54) Title of the inventi ol
:HO04N001910900!
G02B001322000C
(51) International classification HO04N000578200C
G11B000700600C

G11B000713100C

(31) Priority Document No ‘NA

(71)Name of Applicant :
1)Themis Medicae Limited
Address of Applicant :11/12, Udyog Nagar, S.V. Road,
Goregaon West, Mumba400 104, Maharashtra, India
Maharashtra India
(72)Name of Inventor :

(32) Priority Date ‘NA 1)PATEL, Dinesh Shantilal
(33) Name of priority country ‘NA 2)PATEL, Sachin Dinesh
(86) International Application No ‘NA 3)KURANI, Shashikant Prabhudas

Filing Date ‘NA 4)SATHE, Milind Vinayak
(87) International Publication No i NA
(61) Patent of Addition to Application .

:NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT1T DI CLOFENAC G OhHdpresent inven@oN flates to stable, efficacious and safe aqueous inject
composition comprising about 75 mg/ml of Diclofenac or its pharmaceutically acceptable salvafo@lycine in preferably abou
0.1%wl/v to 2%w/v and other pharmaceutically acceptable with or without drugs like Paracetamol, Dicyclomine or combinat
thereof. The composition is suitable for the parenteral administration through intramusculavenioiis routes alike. The inventi

further provides a method for preparing said composition.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921007466 A
(19) INDIA
(22) Date of filing of Applcation :26/02/2019 (43) Publication Date : 28/08/2020

(54) Title of the invention : A MULTHPLATE WET CLUTCH

:F16D001372000 | (71)Name of Applicant :
F16D001364000C| 1)Endurance Technologies Limited
(51) International classification F16D006900000( Address of Applicant :Endurance Technologies Limited, E
F16D001374000(|M.I.D.C Industrial Area, Waluj, Aurangabad31136,
F16D001356000(|MaharashtraMaharashtra India
(31) Priority DocumeniNo ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Yogesh Shambharkar
(33) Name of priority country ‘NA 2)Ashok Kulkarni
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The invention is a mulplate wet clutch (1000). The pressure plate (150) in the clutch comprises of flange (160) which exten
the pressure pte to the clutch inner member (200). The flange (150) also comprises of slots (170) and oil connecting path (
which ensures uniform oil distribution to all the clutch plate (140) and friction plate (130), and thereby improvestitedfidigicy

and results in better heat dissipation. In addition to that, there are also ribs (190) in the flange (160) which precesmsutetion.

(Refer Figure 2a)

Figure 2a
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921007505 A
(19) INDIA
(22) Date of filing of Application :26/02/2019 (43) Publication Date : 28/08/2020

(54) Title of the inention : A PASSENGER COMPARTMENT OF A PUBLIC TRANSPORT VEHICLE

:B61D000108000(| (71)Name of Applicant :
B63B002910000C0 1)RELIANCE INDUSTRIES LIMITED
(51) International classification B62D002520000C Address of Applicant :3rd Floor, Maker Chamitet 222,
B60Q000364000(|Nariman Point, Mumbai 400 021, Maharashtra, India Mahara
B63B0029020000|India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Dinesh Dnyaneshwar Welkar
(33) Name of pority country ‘NA 2)Nilesh Rajaram Tawde
(86) International Application No ‘NA 3)Mihir Satish Sukhatme
Filing Date ‘NA 4)Tilak Deepak Roy
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT A stairway arrangement for a passenger vehicle is disclosed. The stairway arrangement comprising a compos
extending from a floor to an uppportion of the compartment to and at least one lower berth and one or more upper berths s
by the at least one composite wall. A support member extending from a floor to the one or more upper berths paratieiodite
wall. A plurality of deps extending laterally and fixed between the partition wall and the support member. The at least one o
or more upper berths is divided into a first portion and a second portion pivotally connected to the first portion. Theostooris
configured to be operated between a first position and a second position, such that the second portion to act as oneabfthiee
plurality of steps in the second position. FIG.1 is a representative figure.

iz
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921007507 A
(19) INDIA
(22) Date of filing of Application :26/02/2019 (43) Pullication Date : 28/08/2020

(54) Title of the invention : FOOT OPERATED CONTROLLING DEVICE

:B65F000116000'|(71)Name of Applicant :
A63B002122000([ 1)HIWIN TECHNOLOGIES CORP.
(51) International classification F16H005910000( Address of Applicant :No. 7, Jingke Road, NanRistrict,
B63H001618000(| Taichung City(Postal code: 40852) Taiwan
EO05C000900000(|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Kuo, Zi-Wei
(32) Prioity Date ‘NA 2)KE, Cheng-Tang
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Appication Number ‘NA
Filing Date ‘NA
(57) Abstract :

A foot operated controlling device comprises an oriental base, a pedal, a sensing module and a transmission mechadesins -
connected to the oriental base and tiltable relative to the oriental base. The semkilggaomprises a first sensor and a second
sensor. The transmission mechanism is connected to the pedal and the sensing module. The transmission mechanism cor
transmission rod and a swing rod. The transmission rod is connected to the pedalnghedva connected to the transmission r
and an extension direction along which the swing rod is oriented is independent of an extension direction along winisimithsa
rod is oriented.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :26/02/2019

(21) Application N0.201921007509 A

(43) Publication Date 28/08/2020

(54) Title of the invention : A HERBAL COMPOSITION FOR ADDRESSING INSOMNIA AND INSOMNIA RELATED

SYMPTOMS
:A61K003681000(|(71)Name of Applicant :
A61K0036185000( 1)Sava Healthcare Limited
(51) International classification A61K0036390000 Address of Applicant :SAVA House, Lalwani Plaza, Sakol
A61K0036840000(Nagar CHS, Off. New Airport Road, Viman Nagar, P4id 014
A61K0036480000|Maharahtra India
(31) PriorityDocument No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Vinod Ramchandra Jadhav
(33) Name of priority country ‘NA 2)Vinod Vidyasagar Kuber
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a herbal composition comprising a) tagar extract; b) jatamansi extract; ¢) ashwagetdha ex
nutmeg extact; e) bramhi extract; and f) shankhpushpi extract for addressing insomnia and insomnia related symptoms. Th
invention also relates to a process for preparing the herbal composition.
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(12) PATENT APPLCATION PUBLICATION (21) Application N0.201923007317 A
(19) INDIA
(22) Date of filing of Application :25/02/2019 (43) Publication Date : 28/08/2020

(54) Title of the invention : CENTRALIZE/ DECENTRALIZE CABINET FREE SERVO MOTOR DRIVE SYSTEM FOR
MAGNET MOVEMENT IN FLAT BAD SCREEN PRINTING MACHINE

:B62K001930000(|(71)Name of Applicant :
F16M001118000C| 1)THAKORE NIKI NARENDRABHAI
(51) International classification C07D021176000( Address of Applicant :BUNGLOW No. 394, Lane No.18,
A61N000506000C|Satyagrah Chhavani, Nr. Bhav Nirjar Temple, Satelite,
A47J0031360000 | Ahmedabad380015 Guijarat, India Gujarat India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)THAKORE NIKI NARENDRABHAI
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:201921005995
Filed on :15/02/2019
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

CENTRALIZE/ DECENTRALIZE CABINET FREE SERVO DRIVE SYSTEM FOR MAGNET MOVEMENT IN FLAT BAD
SCREEN PRINTING MACHINE consists with individual / multiple / dual servo motor drive system , single cable (comlmatir
power and encoder cable) and dual calileerein servo motor drive system is fitted for the group of two, three, four or more m
beam, which are provided either of left side or right side or any combination of left/right ; Wherein single oblduatecaonnecte«
in series with each servo motor drive system.

Fig 1
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(12) PATENT APPLICATION PUBLICATON
(19) INDIA
(22) Date of filing of Application :13/11/2019

(21) Application N0.201924046076 A

(43) Publication Date : 28/08/2020

7T SEMI CONDUCTOR MEMORY «DEV|

(54) Title of the invention
:G11C000514000
G01R003102000(
(51) Internationatlassification HO3K001901750C
G01R001916500(

GO5F000324000C

(31) Priority Document No :10-20190020933

(32) Priority Date :22/02/2019
(33) Name of priority country :Republic of Kores
(86) International Applicatio No ‘NA
Filing Date ‘NA
(87) International Publication No i NA

(61) Patent of Addition to Application Numk:NA

(71)Name of Applicant :
1)SAMSUNG ELECTRONICS CO., LTD.

Address of Applicant :129 Samsung, Yeongtonggu
Suwonsi, Gyeonggido 16677, Republic of Korea Republic of
Korea
(72)Name of Inventor :

1)Youngho NA
2)Youngsun MIN
3)Daeseok BYEON

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

Provided & a semiconductor memory device (100) and a memory system (1000) including the same. The semiconductor r
device (100) includes an external power supply voltage terminal configured to receive an external power supply voltagsalar
ground voltag terminal configured to receive an external ground voltage, a ground voltage noise detector (GNDND) configt
detect a difference between the external ground voltage and an internal ground voltage of an internal ground voltage node
generate a graul voltage noise reference voltage, an internal power supply voltage reference voltage generator (GVREFG,
LVREFGA LVREFGD, LIVCD) configured to generate an internal power supply voltage reference voltage based on the ex
power supply voltage and tlgeound voltage noise reference voltage, and an internal power supply voltage driver configured
generate an internal power supply voltage based on the internal power supply voltage reference voltage. FIG. 4
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201927015656 A
(19) INDIA
(22) Date of filing of Application :18/04/2019 (43) Publcation Date : 28/08/2020

(54) Title of the invention : SINGLEAYERED END-FIRE CIRCULARLY POLARIZED SUBSTRATE INTEGRATED
WAVEGUIDE HORN ANTENNA

(51) International classification ‘HO1Q 13/02, HO1| (71)Name of Applicant .
3/28, HO1Q 3/30 1)HUAWEI TECHNOLOGIES CANADA CO., LTD.

(31) Priority Document No :62/41433 Address of Applicant :303 Terry Fox Drive, Suite 400 Kan
(32) Priority Date :28/10/2016 Ontario K2K 31 Canada
(33) Name of priority country ‘U.S.A 2)WU, Ke
(86) International Application No :PCT/IB2017/05597| 3)YIN, Yifan

Filing Date :28/09/2017 (72)Name of Inventor :
(87) International Publication No ‘WO 2018/078466 1)WU, Ke
(61) Patent of Addition to Applicatio NA 2)YIN, Yifan
Number :N A

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

An end fire circularly polarized (CP) substrate integrated waveguide (SIW) horn antenna and a method of manufacturiagth
described. Therdenna includes an input section for receiving radio frequency (RF) waves from a source; and a body extenc
the input section for receiving the RF waves from the input section the body comprising a plurality of radiating umnitalityeol
radiaing units being configured to radiate circularly polarized waves (CP) in a far field wherein apertures of the pluealigtingr
unit being located along an edge of a planar dielectric substrate and wherein the horn antenna is in a planar form.

HG
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filng of Application :04/06/2019

(21) Application N0.201927022203 A

(43) Publication Date : 28/08/2020

(54) Title of the invention : TECHNIQUES FOR PROCESSING MULTIPLE DIVISION DUPLEXING SCHEMES WITHIN A

TRANSMISSION TIME INTERVAL

(51) International classification ‘HO4L 5/14, HOAL | (71)Name of Applicant .
5/00 1)HUAWEI TECHNOLOGIES DUESSELDORF GMBH
(31) Priority Document No :NA Address of Applicant :Hansaallee 205 40549 DAvisseldol
(32) Priority Date :NA Germany
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No :PCT/EP2016/0803(| 1)IBRAHIM, Mohamed
Filing Date :08/12/2016 2)XU, Wen
(87) International Publication No ‘WO 2018/103854
(61) Patent of Addion to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The disclosure relates to a radio transceiving device (1500) comprising: a processor (1501) configured to processfianaglio s
(1503) comprising a plurality of resa& elements (100d 100b) in time and frequency wherein a first portion (111 113) of the |
elements comprises resource elements which are based on a first division duplexing scheme and wherein a second pbfjior
of the resource elements congas resource elements which are based on a second division duplexing scheme; and a transc
(1502) configured to transceive the radio subframe (1503) within a transmission time interval (TTI).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201927037612 A
(19) INDIA
(22) Date of filing of Application :18/09/2019 (43) Publication Date28/08/2020

(54) Title of the invention : THIN FILM ENCAPSULATION METHOD THIN FILM ENCAPSULATION STRUCTURE AND
DISPLAY DEVICE

(51) International classification :HO1L 51/56, HO1L |[(71)Name of Applicant :
51/52 1)BOE TECHNOLOGY GROUP CO., LTD.
(31) Priority Document No :201810272554.5 Address of Applicant :N0.10 Jiuxiangiao Rd., Chaoyang
(32) Priority Dae :29/03/2018 District Beijing 100015 China
(33) Name of priority country :China (72)Name of Inventa :
(86) International Application No :PCT/CN2019/0761%| 1)SUN, Tao
Filing Date :26/02/2019 2)ZHANG, Song
(87) International Publication No ‘WO 2019/184641
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A thin film encapsulation structure comprising: a first barrier layer coating an encapsulated structure on a substjatec syer
on the first barrier layer; a second barrier layer coating tfy@nic layer; and a mask layer on the second barrier layer wherein
orthographic projections of the second barrier layer the first barrier layer and the mask layer on the substrate gutistenidialbn
the etching rate of a mask layer material is thas the etching rate of a second barrier layer material.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :08/11/2019

(21) Application N0.201927045432 A

(43) Publication Date : 28/08/2020

(54) Title of the invention : TRACKING DEVICE SYSTEM FOR TRACKING OBJECTS AND ASSOCIATED METHOD OF |

:G01S 1/02, GO1S

(51) Internatbnal classification 1/04, G08B 1/00,

(71)Name of Applicant :
1)INTELLIGENT CLEA NING EQUIPMENT HOLDINGS

GO6F 11/00 CO. LTD.
(31) Priority Document No :62/632646 Address of Applicant :OMC Chambers Wickhams Cay 1,
(32) Priority Date :20/02/2018 Road Town Tortola, British Virgin Islands VIRGIN ISLANDS
(33) Name of priority country ‘U.S.A. 2)CHEN, Nai Pong, Simon
(86) International Application No :PCT/US2019/0187(|(72)Name of Inventor :
Filing Date :20/02/2019 1)CHEN, Nai Pong, Simon
(87) International Publication No ‘WO 2019/164898
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A trackingdevice including a housing wherein the housing includes a cavity and further wherein the housing is adapted for
with a user; an optional securement member wherein the optional securement member is associated with at least agortion
houshg; a tracking assembly that tracks a motion logic and defines a job function of an employee/janitor.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201927052695 A
(19) INDIA
(22) Date of filing of Application :18/12/2019 (43) Publication Date : 28/08/2020

(54) Title of the invention : FLEXIBLE SUBSTRATE AND PREPARATION METHOD THEREFO®RD FLEXIBLE
ELECTRONIC DEVICE

(51) International classification :HO1L 23/498, HOLL |(71)Name d Applicant :
21/48 1)BOE TECHNOLOGY GROUP CO., LTD.
(31) Priority Document No :201810540699.9 Address of Applicant :N0.10 Jiuxiangiao Rd., Chaoyang
(32) Priority Date :30/05/2018 District Beijing China
(33) Name of priority country :China (72)Name of Inventor :
(86) International Application No :PCT/CN2019/07574] 1)WANG, Pinfan
Filing Date :21/02/2019
(87) International Publication No ‘WO 2019/227981
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A flexible substrate, comprising: a flexible base subs{f0); a plurality of electronic components (200) disposed on the flexit
base substrate (100), and having a gap (10) between the plurality of electronic components (200); and a plurality whgset20)
at least one end of each metal wiring (268iny connected to an electronic component (200), at least some of the plurality of ir
wirings (20) are disposed in the gap (10), and the length of the metal wiring (20) disposed in the gap (10) being gthaterida
of the gap (10) along the extgion direction of the metal wiring (20), wherein a first filling layer (300) is disposed at the gap (1
cover the metal wiring (20) disposed in the gap (10), and the metal wiring (20) is protected by the first filling layEufBioeY)
provided area method for preparing a flexible substrate and a flexible electronic device.
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(12) PATENT APPLCATION PUBLICATION (21) Application N0.201927052696 A
(19) INDIA
(22) Date of filing of Application :18/12/2019 (43) Publication Date : 28/08/2020

(54) Title of the invention : DATA DETECTION METHOD AND DEVICE, STORAGE MEDIUM, AND TOUCH DEVICE

(51) International classification :GO6F 3/041 (71)Name of Applicant :
(31) Priority Document No :201810699397.6 1)BOE TECHNOLOGY GROUP CO., LTD.
(32) Priority Date :29/06/2018 Address of Applicant :N0.10 Jiuxiangiao Rd., Chaoyang
(33) Name of priority country :China District Beijing China
(86) International Application No :PCT/CN2019/0757z| 2)BEIJING BOE DISPLAY TECHNOLOGY CO., LTD.
Filing Date :21/02/2019 (72)Name of Inventor :
(87) International Publication No ‘WO 2020/001042 1)WANG, Jianting
(61) Patent of Addition to Application ‘NA 2)BU, Zhanchang
Number :NA 3)GUO, Rui
Filing Date ' 4)HE, Jianzi
(62) Divisional to Application Number :NA 5)MENG, Zhiming
Filing Date :NA

(57) Abstrat :

A data detection method, a data detection device (100), a storage medium (200), and a touch device (300). The datzetiatec
comprises: collecting a plurality of detection initial values corresponding to a same touch point position (S10ngdhepa
detection initial value with a dynamic threshold value of the touch point position, and reserving the detection initiaégtihge
requirements as a detection reservation value (S20); adjusting the dynamic threshold value of the touchtipoiatposding to th
plurality of detection reservation values, and using the adjusted dynamic threshold value for comparing with a subséquent |
collected detection initial value corresponding to the touch point position (S30). The data detedtamhcartadjust the dynamic
threshold value for the touch point position, and can overcome an impact of an environment factor on false reporting.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202024000501 A
(19) INDIA
(22) Date of filing of Application :06/01/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : METHOIAND SYSTEM FORREDEEMING VOUCHERS

:G06Q003002000 | (71)Name of Applicant :
G06Q003006000(| 1)MASTERCARD INTERNATIONAL INCORPORATED
(51) International classification G06Q002034000(¢ Address of Applicant :2000 PURCHASE STREET,
G06Q004000000(|PURCHASE, NEW YORK 10577, U.S.A.
HO04N002125430C|(72)Name of Inventor :
(31) Priority Document No :10201901547Q 1)RAHUL AGRAWAL
(32) Priority Date :22/02/2019 2)HARSH PIPARSANIYA
(33) Name of priority conmtry :Singapore 3)SUDHIR GUPTA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

A method for redeeming vouchers includes receiving, by a server, a voucher redemption request for redeeming a volicster

set of purchase requests for a first set of purchases. The voucher is associated with a voucher value. ®hkartfeasdiscount

voucher, the voucher value is a minimum purchase amount, and when the voucher is a gift voucher, the voucher value is a
amount. The server selects one or more purchase requests from the first set of purchase requests suclotipairalmse amount
associated with the selected one or more purchase requests is greater than or equal to the voucher value. The seaver initia
redemption of the voucher against the selected one or more purchase requests.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202024002890 A
(19) INDIA
(22) Date of filing of Application22/01/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : LIGHTING DEVICE AND METHOD FOR MANUFACTURING LIGHTING DEVICE

:H01L002507500(|(71)Name of Applicant :
HO01L0051520000| 1)InnoLux Corporation
(51) International classification F21Vv0007000000C Address of Applicant :No. 160 Kesyue Rd., Nan Site,
F21Vv0013020000|Hsinchu Science Park, JNen, Miao-Li County, (Postal Code:
F21Vv000504000 [350) Taiwan
(31) Priority Document No :16/282,272 (72)Name of Inventor :
(32) Priority Date :21/02/2019 1)CHEN, Jia-Yuan
(33) Name of priority country ‘U.S.A 2)TSAI, Tsung-Han
(86) International Application No ‘NA 3)LEE, Kuan-Feng
Filing Date ‘NA 4)WU, Yuan-Lin
(87) International Publication No i NA
(61) Patent of Addition to Appdation Numbe:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present disclosure provides a lighting device and a manufacturing method thezdigfafitiy device of an embodiment incluc
a substrate, a light emitting unit and a light adjusting layer. The light emitting unit is disposed on the substratéghndriiting
unit includes a light output surface. The light adjusting layer isodiegh on the light emitting unit, and the light adjusting layer
includes a first portion and a second portion connected to the first portion. Wherein, the first portion only partialthediggrt
output surface, and the second portion does not coeéigthit output surface.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202024006615 A
(19) INDIA
(22) Date of filing of Application :15/02/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : STERILE OR STERILIZED PACKAGE FOR ADMINISTRATION OF MEDICINAL OR
NUTRITIONAL SUBSTANCES

:A61J000120000(|(71)Name of Applicant :
A61J0001100000( 1)ADIENNE Pharma & Biotech SA
(51) International classification A61J0001140000 Address of Applicant :Via Zurigo, 46, 6900 LUGANO,
A61M000516200(| Switzerland. Switzerland
G09B001900000(|(72)Name of Inventor :
(31) Priority Document No :10201900000274 1)GOBBI FRATTINI, Paolo Giuseppe
(32) Priority Date :26/02/2019
(33) Name of priority country Italy
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A package for administration of fluid medicinal or nutritional substances features an oufg) Wit a sterile or sterilized inner
chamber (2) and houses inside said chamber (2) a bottle (5) of medicinal or nutritional substance (6) with a necki€ryeaolea
cap (8) in an overturned position and a device (9) for the withdrawal and/ostitittion of the medicinal or nutritional substance
which is placed below the cap of the bottle and may be hooked to the neck (7) of the bottle (5). Said device compoisgia pe
needle (13) configured to be axially movable with respect todtteel{5) and an outflow tube (15) extending out of the bag (1) a
equipped with an openable closure (17). The perforation needle (13) is crossed longitudinally by a first channel (li8pcaftes
perforation of the cap (8) and with the closure) (@&t open the inside of the bottle (5) to the outflow tube (15), and a second ct
(19) with a side opening (20) equipped with a hydrophobic filter (21) configured to allow, after perforation of the @aly 8),or
other gaseous fluids to flowdm inside the bottle (5) into the inner chamber (2) of the bag (1) or vice versa (Figure 1). Figure
representative figure.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202024006807 A
(19) INDIA
(22) Date of filing of Application :17/02/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : STRADDLED VEHICLE

:B60W001006000!|(71)Name of Applicant :
B60W001008000C| 1)YAMAHA HATSUDOKI KABUSHIKI KAISHA
(51) International classification B60W002000000C Address of Applicant :2500, Shingai, Iwaghi, Shizuoka 43¢
G01R0031392000(8501, Japan Japan
B60W003018000C|(72)Name of Inventor :
(31) Priority Document No 12019028140 1)Jun NOGUCHI
(32) Priority Date :20/02/2019
(33) Name of priority country :Japan
(86) International Aplication No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

[Object] To provide a straddled vehicle capable of a hybrid operatiaocordance with a type of a battery, without a deterioratic
a battery after replacement. [Solution] A straddled vehicle of the present teaching includes a hybrid control deviced tmanecte
information transmission line different from a powekelithe information transmission line receiving identification information o
battery. The hybrid control device includes a storage unit that stores internal information about battery identificatmmr@adn

engine and a rotating electric machine hybrid operation. The hybrid control device controls the engine and the rotating elec
machine in the hybrid operation such that a burden for the battery changes in accordance with a relationship betwééoatien
information and the inteal information. [Selected Figure] (To be Published) FIG. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202024006924 A
(19) INDIA
(22) Date of filing of Application :18/02/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : A CONTROL UNIT FOR THE PNEUMATIC ACTUATION OF AN ACTIVE CREEL

:HO4N001910500(|(71)Name of Applicant :
HO5B0037020000| 1)SAURER TECHNOLOGIE S GMBH & CO. KG
(51) International clasfication H04L.0029080000 Address of Applicant :60, WEESERWEG KREFELD
A61Q001704000C| GERMANY 47804 Germany
G06K001502000C|(72)Name of Inventor :
(31) Priority Document No :102019104283.6 | 1)Crouzet, Alain
(32) Priority Date :20/02/2019 2)Dellen, Mark
(33) Name of priority country :Germany 3)Deitlaff, Michael
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention concerns a control unit for pneumati@&éoh of a cylinder, in particular an active creel of a textilecessing
machine or a cabling machine, having a compressed air inlet for connecting a compressed air supply, a working aiooerieink
the cylinder, which acts at least on one salgalve unit arranged between the compressed air inlet and the working air outlet,
operating element for opening the valve unit to trigger a lifting movement of the cylinder. In order to provide a caritnol uni

pneumatic actuation of an actigeeel, the actuation of the creel being particularly simple by means of the control unit, so that
operator can use the creel more easily, quickly and safely, and in addition the creel is protected from damage byperatioegt «
there is provisiondr the control unit to be designed in such a way that aetgining valve function is achieved, in which the liftir
movement of the cylinder is fully executed with a single and/or brief actuation of the operating element, and for thenitdot i
connectable to an end position sensor of the cylinder in such a way that, when the end position sensor is activaednihesval
closed and/or the cylinder connected to the working air outlet is automatically depressurised when or after afearid pezsihed.

Fig.1a
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202027013027 A
(19) INDIA
(22) Date of filing of Application :25/03/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : ELECTRONIC LIST USER INTERFACE

(51) International classification :G06Q 30/06 (71)Name of Applicant :
(31) Priority Document No :62/609997 1)GOOGLE LLC
(32) Prioity Date :22/12/2017 Address of Applicant :1600 Amphitheatre Parkway Mount
(33) Name of priority country :U.S.A. View, CA 94043 U.S.A.
(86) International Application No :PCT/US2018/0507(|(72)Name of Inventor :
Filing Date :12/09/2018 1)YEH, Shih-hao
(87) International Publication No ‘WO 2019/125544 2)SAMADANI -MCQUIRK, Navid
(61) Patent of Addition to Application ‘NA 3)DILLE, Jack, Cameron
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

Processing inputs to electronic list systems. Receiving, from a user device, a user input. Parsing the received usatr legattda
of {product genus, product subgenpsoduct name, brand name, price information, retailer name, manufacturer name}. Quer'
history of user activity using the parsed input. Receiving at least one product description responsive to the queng,Riesbeti
user device, each receivatlleast one product description to the user.
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=
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(12) PATENT APPLICATION PUBLICATION (21) Applicgion N0.202027013029 A
(19) INDIA
(22) Date of filing of Application :25/03/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : SYSTEMS AND METHODS OF SELECTING VISUAL ELEMENTS BASED ON SENTIMENT
ANALYSIS

(71)Name of Applicant :
1)GOOGLE LLC
(51) International clssification :G06Q 30/02 Address of Applicant :1600 Amphitheatre Parkway Mount
(31) Priority Document No ‘NA View, California 94043. U.S.A.
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA BESSEEQI\NAO" ;ames
(86) International Application No :PCT/US2018/0608( 3)FANG Zhe,nshuo
Filing Date :13/11/2018 A)MILLER, Mahalia
(87) International Publication No ‘WO 2020/101656 5)QU Xiaéyu
g\(liulznlzg:ent of Addition to Application NA 6)DUNFIELD, Derek
Filing Date ‘NA 7)REE, Yeo Jin
(62) Divisional to Application Number  :NA 8)GORMEZ KARAHAN, Nihan
Filing Date ‘NA 9)GLEICHER, Zachary
10)MIELKE, Jeffr ey
11)LIOU, Holl
12)HENNESSY, Karin
(57) Abstract :

Systems and methods for selecting visual elements to insert into content items based on sentiment analysis are detaildata:
processing system can establish a performance predictidal fim content items correlating constituent visual elements to sent
performance metrics using a training dataset. The data processing system can identify a content item and candidaterisual
insert. The content item can have constituésital elements. The data processing system can determine a total sentiment per
metric for the content item using the performance prediction model. The data processing system can determine a combinal
performance metric between the candidate Visleament and the visual elements using the performance prediction model. The
combinative performance metric can indicate a predicted effect on the total performance metric. The data processing sgkte
a candidate visual element to insert inte dontent item based on the combinative performance metric.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :26/03/2020

(21) Application N0.202027013123 A

(43) Publication Date : 28/08/2020

(54) Title of the invention : WATER BASED CONCENTRATED PRODUCT FORMS OF-SIDLUBLE ORGANIC UV

ABSORBERS

:A61K 8/42, A61K
8/46, A61K 8/49,

(51) Interrational classification ABLK 8/55, AG1K

(71)Name of Applicant :
1)BASF SE
Address of Applicant :CaiBoschStrasse 38 67056

8/60 Ludwigshafen am Rhein Germany
(31) Priority Document No :17189009.8 (72)Name of Inventor :
(32) Priority Date :01/09/2017 1)LINDEMANN, Brigitte
(33) Name of priority country ‘EPO 2)BUSCH, Stefan
(86) International Application No ‘PCT/EP20187312°| 3)PIRRUNG, Frank
Filing Date :28/08/2018
(87) International Publication No ‘WO 2019/042999
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

An aqueous polymer dispersion with an average particleo$iess than 1000 nm comprising a) a polymer carrier prepared by

heterophase radical polymerization of at least one ethydaly unsaturated monomer in the presence of b) asotible organic U\
absorber selected from the class @minobenzoic aciderivatives; salicylic acid derivatives; benzophenone derivatives; diphel
acrylate derivatives; benzofuran derivatives; polymeric UV absorbers, comprising one or more organosilicon radicals aciine
derivatives; camphor derivativestriazine deilvatives; trianilinostriazine derivatives; menthyl anthranilates; and benzotriazole
derivatives; wherein the weight ratio of the-sdluble organic UV absorber (b) to polymer carrier (a) is greater than 50 parts U
absorber per 100 parts of carrier; ana surfactant selected from c1) a nonionic surfactant selected from c11) the condensati
product of a C6 to C18 fatty alcohol or C6 to C18 fatty acid and a hwyrdisaccharide; and ¢2) an anionic surfactant selected 1
c21) sulfosuccinates and sufaccinamates; c22) fatty alcoholates; and ¢23) mixtures of phosphoric acid esters and fatty alcc
having from 6 to 18, preferably from 8 to 10, carbon atoms. The aqueous polymer dispersions show unexpectedly high sun

effects and a positive skindkng. They have excellent afbllen,

compositions.

No. of Pages : 4No. of Claims : 2.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202027013132 A
(19) INDIA
(22) Date of filng of Application :26/03/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : PAGING SUPER FRAME WINDOW FOR NARROWBAND COMMUNICATIONS USING THE
UNLICENSED SPECTRUM

(51) International classification :HO4W 68/02, HO4W|(71)Name of Applicant :
16/14, HO4W 7408 1)QUALCOMM INCORPORATED

(31) Priority Document No :62/579080 Address of Applicant :Atten: International IP Admstration
(32) Priority Date :30/10/2017 5775 Morehouse Drive San Diego, California, US 921214
(33) Name of priority country ‘U.S.A. U.S.A.
(86) International Application No :PCT/US2018/05707|(72)Name of Inventor :

Filing Date :23/10/2018 1)LIU, Chih-Hao
(87) International Publication No ‘WO 2019/089280 2)YERRAMALLI, Srinivas
(61) Patent of Addition to Application ‘NA 3)KADOUS, Tamer
Number :N A

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA

(57) Abstract :

A DRX/eDRX cycle may include a single PFW located in one of theamatior hopping frames and used to transmit a paging
message. When the LBT procedure fails for the-aochor hopping frame in which the PFW is located, transmission of the pac
message may be delayed. Postponing the transmission of the paging messagehsgijaent DRX/eDRX cycle be detrimental
since the UE may not receive the change in system information at the next modification boundary. Thus, there is a giegd fo
mechanism the increases the chance of a UE receiving a paging message duringlRDRX(de. The present disclosure provid
a paging mechanism that uses a PSFW with a PFW in eaedingbior hopping frame within a DRX/eDRX cycle. Hence, the che
of a UE receiving a paging message and hence the change in system information magsedincre

n.s
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202027013134 A
(19) INDIA
(22) Date of filing of Application :26/03/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : METHODS AND APPARATUS FOR BANDWIDTH PART ENHANCEMENT

(51) International classification :HO4L 5/00 (71)Name of Applicant :
(31) Priority Document No :62/581199 1)QUALCOMM INCORPORATED
(32) Priority Date :03/11/2017 Address of Applicant :ATTN: International IP Administratic
(33) Name of priority country :U.S.A. 5775 Morehouse Drive San Diego, T@inia 921211714 U.S.A.
(86) International Application No :PCT/US2018/0494¢|(72)Name of Inventor :
Filing Date :05/09/2018 1)LEI, Jing
(87) International Publication No ‘WO 2019/089125 2)SUN, Jing
(61) Patent of Addition to Application ‘NA 3)KADOUS, Tamer
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

Enhancement for bandwidth part (BWP) is disclosed. A base station configures a plurality of BWPs, and activate multifde E
downlinkand multiple BWPs for uplink from the plurality of the configured BWPs at a given time. Downlink control informati
(DCI) that includes BWP activation information can be transmitted on a physical downlink control channel (PDCCH) to a us
equipment (UE)The BWP activation information includes a link direction, a schedule of the one or more multiple BWPs for
downlink and multiple BWPs for uplink, numerologies, reservedtmand information, tracking reference signal configuration, ol
combination theref. Correspondingly, a UE receives DCI on a PDCCH that includes BWP activation information, and deterr
activation of multiple BWPs for downlink and multiple BWPs for uplink at a given time based on the received DCI and its
capabilities. Associated entieement for PDCCH and PDSCH scheduling and LBT procedures are also disclosed.

Configure a pluralty of BWPs L/

402
Activaie multiple BW¥s for downlink and multiple /

BWPs for uplink from the plurality of the configured
BWPs at a gven time.

FIG. 4
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(12) PATENT APPLCATION PUBLICATION (21) Application N0.202027013236 A
(19) INDIA
(22) Date of filing of Application :26/03/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : SYSTEMS AND METHODS FOR CALCULATING REACH WITH THE CONVERGENCE OF
MULTIPLE PANEL UNIVERSES

. . :G06Q 30/02, HO4H | (71)Name of Applicant :

(51) International classification 60/31, HO4H 60/59 | 1)GOOGLE LLC
(31) Priority Document No :NA Address of Applicant :1600 Amphitheatre Parkway Mount
(32) Priority Date :NA View, California 94043 U.S.A.
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No :PCT/US2018/0840¢| 1)YANG, Yunwen

Filing Date :31/05/2018 2)ZHANG, Lu
(87) International Publication No ‘WO 2019/231451 3)KOEHLER, James
(61) Patent of Addition to Application ‘NA 4)SHEN, Xinyang
Number :N A

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

Systems, methods, and storage media foutatiog a reach of a media item using a plurality of universes are disclosed. In sor
implementations, a method of calculating a reach comprises receive a first data set from a first cross media panebfradicative
number of times the media item was es@w to users having access to a first device type and one or more other device types
a second device type; determine a first reach using the first data set; receive a second data set from a second @osk media
indicative of a number of timdhe media item was exposed to users having access to a second device type and the one or r
device types including the first device type; determine a second reach using the second data set; receive a thimhdatéirset fr
panel indicative o number of times the media item was consumed by users on the first device type and the second device
determine a third reach associated with the first device type and second device type from the third data set; estidatieea iy
only reah using the first reach and the third reach; estimate a second device type only reach using the second reach and tl
reach; and estimate the total reach.

FIG.1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202027013264 A
(19) INDIA
(22) Date of filing of Application :26/03/2020 (43) Publication Date : 28/08/2020

(54) Title of the inention : MEASURING DEVICE AND MEASURING METHOD FOR A GROOVED AXIALLY SYMMETRIC
BODY

(51) International classification :G01B 11/24, G0O1B|(71)Name of Applicant :

21/30 1)T.Q.M. ITACA TECHNOLOGY S.R.L.

(31) Priority Document No :102017000117026 Address of Applicant :Via Enrico Mattei, 1 25080 Mazzan
(32) Priority Date :17/10/2017 (Brescia) Italy
(33) Name of priority counyr JItaly (72)Name of Inventor :
(86) International Application No :PCT/IB2018/0577¢| 1)AIARDI, Pierluigi

Filing Date :09/10/2018 2)APOSTOLI, Gianluca
(87) International Publication No ‘WO 2019/077439 3)GUERRINI, Vincenzo
(61) Patent of Addition to Application ‘NA 4)RUBAGOTTI, Giovanni Domenico
Number :NA 5)SCARATTI, Federico

Filing Date '
(62) Divisional to Applicatia Number ‘NA

Filing Date ‘NA
(57) Abstract :

A measurement method for a grooved axially symmetric body (P) involves detecting the geometry of the peripheral sujfate
the axially symmetric bodyR), reconstructing a virtual profile corresponding at least to the profile of the lateral flanks (If) of a
plurality of recesses or grooves (l) of the peripheral surface (Pper) of the grooved axially symmetric body (P), gephratlitg af
virtual rounded bodies (Sv) of a predetermined size and placed each at a tangent to a corresponding pair of lateral sides (If
making one or more measurements using a centre (Cv) or another point belonging to said virtual rounded bodies (Sehes a
point
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The Patent Office Jonal No. 35/2020 Dated 28/08/2020 36167



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202027013265 A
(19) INDIA
(22) Dateof filing of Application :26/03/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : THERMALLY FUSIBLE SHEET BODY

:DO6N 7/00, A41D |(71)Name of Applicant :
(51) International classification 27/02, A41D 27/06, | 1)CARL FREUDENBERG KG
DO6M 17/10 Address of Applicant :HAhnerweg2 69469 Weinheim
(31) Priority Document No :10 2AL7 010 022.5 |Germany
(32) Priority Date :27/10/2017 (72)Name of Inventor :
(33) Name of priority country :Germany 1)TRASER, Steffen
(86) International Application No :PCT/EP2018/0793{| 2)KREMSER, Steffen
Filing Date :26/10/2018
(87) International Publication No ‘WO 2019/081696
(61) Patent of Addition té\pplication .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a thermally fusible sheet body usable in particular as a fusible interlining in the textilewhirstry
comprises a support layer made of a textile material ooftafhich has been applied an adhesive composition structure compri
polyurethane coating containing a polyurethane mixture comprising at least one polyester urethane (B1), at least one polye
urethane (B2) and at least one polycarbonate urett@8)eaqd wherein the polyurethane mixture has been at least partially
crosslinked with a crosslinker comprising at least one isocyanate blocked with a blocking agent at at least one isocyanate ¢
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202027013266 A
(19) INDIA
(22) Date of filing of Application :26/03/2020 (43) Publication Date 28/08/2020

(54) Title of the invention : APPARATUS AND METHOD FOR MELTING METAL MATERIAL

(51) International classification ‘HO5B 7/00, F27D | (71)Name of Applicant :
11/10, HO5B 7/10 1)DANIELI & C. OFFICINE MECCANICHE S.P.A.

(31) Priority Document No :102017000109681 Address of Applicant :Via Nazionale, 41 33042 BUTTRIO
(32) Priority Date :29/09/2017 Italy
(33) Name of priority country Jltaly (72)Name of Inventor :
(86) International Application No :PCT/IT2018/05017( 1)BENEDETTI, Gianpietro

Filing Date :28/09/2018 2)TERLICHER, Stefano
(87) International Publication No ‘WO 2019/064320 | 3)BIANCO, Federico
(61) Patent of Addition to Application ‘NA 4)PATRIZIO, Damiano
Number :N A

Filing Date ’
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Apparatus for melting metal material comprising a container (11) for metal material, by way of example, but not limi¢al to, r
scrap, DRI, cast iron, supplied in an elecarctype melting furnace, and a plurality of electrodes (18, 19) to melt the metal ma
which can be inserted in said container (11).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202027013267 A
(19) INDIA
(22) Date of filing of Application :26/03/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : ROUFORMING METHODS FOR MANUFACTURING ROLLER BEARING SEAL CASE

(51) International classification :F16C 33/78 (71)Name of Applicant :
(31) Priority Document No :15/784101 1)INNO-SPIN LLC
(32) Priority Date :14/10/2017 Address of Applicant :85 Industrial Drive, Building B
(33) Name of priority country :U.S.A. Phillipsburg, NJ 08865 U.S.A.
(86) International Application No :PCT/US2018/05577|(72)Name of Inventor :

Filing Date :13/10/2018 1)LINDER, Maximilian
(87) International Publication No ‘WO 2019/075440 2)MYERS, James
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A roll-forming manufacturing method of aller bearing seal case includes (a)-foliming, from a cylindrical ring, a profiled ring
including a first section extending at least along a cylinder axis of the cylindrical ring and a second section extemthedifisi
section inward toward theylinder axis, and (b) trimming the second section to expand the first aperture to achieve location a
geometry according to design parameters. Afmining manufacturing method of a roller bearing seal case includes (&rrolhg,
from a cylindricalring, a first profiled ring having a first section extending along cylinder axis of the cylindrical ring and a sec
section extending from the first section inward toward the cylinder axis, (b) applying outward pressure to the firsinsdicéotion
away from the cylinder axis, to round the first section, and (cYoathing a second profiled ring from the first profiled ring.

"o

No. of Pages : 2 No. of Claims : 2.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202027013268 A
(19) INDIA
(22) Date of filing of Application :26/03/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : LIGNINBASED BIO-ASPHALT

(51) International classification :C08L 95/00, CO8L |(71)Name of Applicant :
97/00 1)STICHTING WAGEN INGEN RESEARCH
(31) Priority Document No :17201291.6 Address of Applicant :4, Droevendaalsesteeg 6708 PB
(32) Priority Date :13/11/2017 WAGENINGEN Netherlands
(33) Name of priority country ‘EPO 2)ASFALT KENNIS CENTRUM B.V.
(86) International Application No :PCT/EP2018/0810¢|(72)Name of Inventor :
Filing Date :13/11/2018 1)LANDA, Paul Adrianus
(87) International Publication No ‘WO 2019/092278 2)GOSSELINK, Richard Johannes Antonius
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invetion relates to a composition comprising bitumen; optionally vegetable oil or derivative thereof; and a lignin
preparation, wherein the lignin preparation is characterized by a lignin purityXd¥®ait.% with respect to the weight of the ligni
preparabn; and a lignin average molecular weight of 1:@0®0 g/mol. The composition may be an asphalt binder composition
asphalt composition. Accordingly, the present invention also relates to a paving or roofing comprising the composition of th
invention.Rurther, the present invention relates to a method of preparing an asphalt composition, comprising mixing bitumer
filler material, adding lignin preparation and vegetable oil to the mixture obtained, preferably wherein the lignin pregadetie
vegetable oil are added simultaneously.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202027013385 A
(19) INDIA
(22) Date of filing of Application :27/03/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : TRANSFORMER AND POWER CONVERSION DEVICE

(51) International classification :HO1F 27/08 (71)Name ofApplicant :
(31) Priority Document No ‘NA 1)MITSUBISHI ELECTRIC CORPORATION
(32) Priority Date :NA Address of Applicant 8, Marunouchi Zzhome, Chiyod&u,
(33) Name of priority country :NA Tokyo 1008310 Japan
(86) International Application No :PCT/IP2017/0402(|(72)Name of Inventor :
Filing Date :08/11/2017 1)KAWAGUCHI Takayuki
(87) International Publication No ‘WO 2019/092800 | 2)WATANABE Tomoki
(61) Patent of Addition to Application ‘NA 3)NAJIMA Yumi
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

This transforrer (1) comprises a base part (11) that is a fhtgped member, a core (12) mounted on a first face (11a) of the b
part (11), a plurality of coils (13) wound around the core (12), a plurality of coil terminals (14) mounted on a secdridfaxfehe
base part (11), and a cooling section (16) thermally connected to the core (12) and radiating the heat transmittedifeofh2he
The coil terminals (14) are provided on the second face (11b) of the base part (11), which is on the opposite fidseopéint (11)
from the first face (11a) whereon the core (12) is mounted. The cooling section (16) is provided on the side of theopmes(tE2)
from the base part (11).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202027013469 A
(19) INDIA
(22) Date of filing of Application :27/03/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : WASHINGAND CLEANING-ACTIVE POLYMER FILMS, PROCESS FOR THEIR PRODUCTIO?
AND THEIR USE

.C11D 3/20. B65D (71)Name of Applicant :
. s : i 1)BASF SE

(51) International classification 251/;'8 1%}35 3137, Address of Applicant :CaiBoschStrasse 38 67056
(31) Priority Document No 117189672.3 '(;‘Z‘j)‘,ilvg;za;ﬂ‘nig‘ni??'” Germany
(32) Priority Dae :06/09/2017 1)DETERING, Juer .en
(33) Name of priority country ‘EPO 2)DE MORAdAS l\%aria
(86) International Application No :PCT/EP2018/0738¢ 3)FUCHS Yanni(;k

Filing Date :05/09/2018 4)ESPER' Claudia
(87) International Publication No ‘WO 2019/048474 5)SCHMII'DT-HANSBERG Beniamin
(61) Patent of Addition to Application | ' J
Number ‘NA 6)MEISE, Markus .

Filing Date :NA 7)LANZINGER, Dominik
(62) Divisional to Application Number  :NA 8)WAGNER, Aaron

Filing Date ‘NA 9WITTELER, HeI_mut

10)ARNDT, Matthias

(57) Abstract :

The present invention relates to asimg and cleaningactive polymer film which comprises a mixture of at least one polymer |
comprising polymerized units of at least one-atAylenically unsaturated carboxylic acid or a salt thereof and optionally furthe
comonomers and a polyoxyalkyle ether (PE). The invention furthermore relates to a process for producing such a-vaashing
cleaningactive polymer film and to a covering or coating for a detergent or cleaner portion which comprises such a polymer
consists thereof.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202027013470 A
(19) INDIA
(22) Date of filing of Application :27/03/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : ESTERS AND ETHERS- 2,2,4, 4TETRAMETHYLCYCLOBUTANE-1,3-DIOL FOR USE AS
AROMA CHEMICALS

:C11B 9/00, CO7C |(71)Name of Applicant :
. s 69/16, CO7C 69/28,| 1)BASF SE
(51) International classification CO7C 43/184, CO7C|  Address of Applicant :CaBoschStrasse 38 67056
43/196 Ludwigshafen am Rhein Germany
(31) Priority Document No :17189719.2 (72)Name of Inventor :
(32) Priority Date :06/09/2017 1)GARLICHS, Florian
(33) Nameof priority country ‘EPO 2)PINKOS, Rolf
(86) International Application No :PCT/EP2018/0740(| 3)DUEFERT, Alexander
Filing Date :06/09/2018 4)BRU ROIG, Miriam
(87) International Publication No ‘WO 2019/048544
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisioral to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to the use of a compound of the general formula (1) wherein &8sl or -(C=0)}R3, R2 is
hydrogen, CiC4-alkyl or -(C=0)}R4, and R3 and R4, independently of amether, are selected from the group consisting of
hydrogen and GC4-alkyl, a stereocisomer thereof or a mixture of stereoisomers thereof, as an aroma chemical, to aroma ch
compositions comprising at least one compound of the general formulat@jeaisomer thereof or a mixture of stereoisomers
thereof, and to a method for preparing a fragranced fadyge composition, which comprises incorporating at least one compc
of the general formula (1), a stereoisomer thereof or a mixture of stemegisohereof, into a readip-use composition. The presel
invention further relates to specific ethers and specific esters of the compounds of the general formula (1) and a theihod for
preparation.

OmF’
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202027018042 A
(19) INDIA
(22) Date of filing of Application :28/04/2020 (43) Publicatio Date : 28/08/2020

(54) Title of the invention : SET CONTROL COMPOSITION FOR CEMENTITIOUS SYSTEMS

(51) International classification :C04B 28/04, C04B |(71)Name of Applicant :
28/06, C04B 40/00 | 1)CONSTRUCTION RESEARCH & TECHNOLOGY

(31) Priority Document No :17197480.1 GMBH
(32) Priority Date :20/10/2017 Address of Applicant :DrAlbert-FrankStrasse 32 83308
(33) Name of priority country :EPO Trostberg Germany
(86) International Application No :PCT/EP2018/0785'|(72)Name of Inventor :

Filing Date :18/10/2018 1)GRASSL, Harald
(87) International Publication No ‘WO 2019/077050 2)DENGLER, Joachim
(61) Patent of Addition to Application ‘NA 3)SCHOEBEL, Alexander
Number :NA 4)ALBRECHT, Gerhard

Filing Date ' 5)PULKIN, Maxim
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A set control composition for cementitious systems comprises (a) an-ghmng/lic acid condensate, and (b) at least one of (i) a
borate sourcand (ii) a carbonate source. The carbonate source is selected from inorganic carbonates having an aqueous s
0.1 gL-1 or more, and organic carbonates. The set control composition improves workability of cementitious systems for pre
periodsof time without compromising early compressive strength. Due to the retarding action of the set control composition
dosage of dispersant(s) necessary to obtain a desired flowability of the cementitious system can be reduced.

No. of Pages : ZNo. of Claims : 1!

The Patent Office Jonal No. 35/2020 Dated 28/08/2020 36175



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202027018044 A
(19) INDIA
(22) Date of filing of Application :28/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : GENERATION OF DIGITAL CULTIVATIONMAPS

(51) International classification :A01B 79/00 (71)Name of Applicant :
(31) Priority Document No :17198036.0 1)BASF AGRO TRADEMARKS GMBH
(32) Priority Date :24/10/2017 Address of Applicant :CaiBoschStr. 38 67056
(33) Name of priority country :EPO Ludwigshafen Germany
(86) International Application No :PCT/EP2018/0786:|(72)Name of Inventor :
Filing Date :18/10/2018 1)HOFFMANN, Holger
(87) International Publication No ‘WO 2019/081349 2)BITTER, Christian
(61) Patent of Addition to Application ‘NA 3)PETERS, Ole
Number :NA 4)KIEPE, Bjoern
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

The present invention relates to the field of precisiaicatjure. The subject matter of the present invention is a method, a com
system and a computer program product by means of which a digital cultivation map for a field is generated, whereiatiba ci
map comprises a plurality of zones, wherdifeast one feature of at least one zone is adapted to at least one value of a mach
working parameter which is obtained from a recorded image of the field.
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(12) PATENT APPLICATION PUBLICATION (21) Applicaton N0.202027018045 A
(19) INDIA
(22) Date of filing of Application :28/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : PROCESS FOR PRODUCING HYDROPHOBICALLY ASSOCIATING POLYACRYLAMIDES

:CO8F 2/10, CO8F |(71)Name of Applicant :
. I 220/56, CO8F 220/5| 1)BASF SE
(51) International classification COSF 216/14, CO9K|  Addressof Applicant :CarBoschStrasse 38 67056
8/588 Ludwigshafen am Rhein Germany
(31) Priority Document No :17198243.2 (72)Name of Inventor :
(32) Priority Date :25/10/2017 1)ZIMMERMANN, Tobias Joachim
(33) Name of priority country ‘EPO 2)SINZINGER, Michael
(86) International Application No :PCT/EP2018/0785(] 3)SCHWARZ, Mirjam
Filing Date :18/10/218 4)ERL, Veronika
(87) International Publication No ‘WO 2019/081328 5)KRONAST, Alexander
(61) Patent of Addition to Application |
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Process for producgnhydrophobically associating polyacrylamides Summary Process of manufacturing hydrophobically ass
polyacrylamides comprising at least acrylamide or derivatives thereof and an associative monomer by adiabatic gel jpmtyofie
an aqueous monomsolution, wherein the concentration of the monomers in the aqueous solution is from 1mole / kg to 3.3 1
relating to the total of all components of the aqueous monomer solution. The process yields hydrophobically associating
polyacrylamides havigpan improved viscosity efficiency. Hydrophobically associating polyacrylamides obtainable by the pror
the present invention and use of such hydrophobically associating polyacrylamides for oilfield applications, in partenhantoec
oil recovey, conformance control and hydraulic fracturing.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202027018046 A
(19) INDIA
(22) Date of filing of Application :28/04/2020 (43) Publication Date : 28832020

(54) Title of the invention : NARROWBAND FREQUENCY HOPPING MECHANISMS TO OVERCOME BANDWIDTH
RESTRICTIONS IN THE UNLICENSED FREQUENCY SPECTRUM

(51) International classification ‘HO4L 5/00, HOAW 1 (71)Name of Applicant :
72/04, HO4B 1/713 1)QUALCOMM INCORPORATED

(31) Priority Document No :62/594470 Address of Applicant :ATTEN: International IP
(32) Priority Date :04/12/2017 Administration 5775 Morehouse Drivafs Diego, California, U¢
(33) Name of priority country ‘U.S.A. 921211714 U.S.A.
(86) International Application No :PCT/US2018/0589:| (72)Name of Inventor :

Filing Date :02/11/2018 1)LIU, Chih-Hao
(87) International Publication No ‘WO 2019/112722 2)YERRAMALLI, Srinivas
(61) Patent of Addition to Aplation ‘NA 3)KADOUS, Tamer
Number :N A

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

In an aspect of the disclosure, a method, a compegetable medium, and an apparatus are providechemxample, the apparatu
may be a base station. In certain configurations, the apparatus may transmit information indicating a narrowband fregurenc
pattern to at least one UE. In certain aspects, the narrowband frequency hopping pattern npenddoesplurality of frames. In
certain other aspects, the plurality of frames may include at least or@nbar channel and being associated with a plurality of
anchor channels. The apparatus may communicate with the at least one UE using the maufregibancy hopping pattern. In
certain aspects, communication on the plurality of anchor channels may occur during the same frames.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202027018104 A
(19) INDIA
(22) Date of filing of Application :28/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : INFORMATION PROGESING DEVICE, MOVING APPARATUS, METHOD, AND PROGRAM

. e :HO4L 12/28, HO4L |(71)Name of Applicant :

(51) International classification 12/70 1)SONY CORPORATION
(31) Priority Document No 2017215250 Address of Applicant /-1, Konan, MinateKu, Tokyo
(32) Priority Date :08/11/2017 1080075 Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Appliation No :PCT/JP2018/0389![ 1)TADA, Kenta

Filing Date :19/10/2018
(87) International Publication No ‘WO 2019/093098
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA

(57) Abstract :

The present invention implements efficient virus detection and rerbgwaianging a collection log mode according to a network
usage situation. This information processing device comprises a processing monitoring unit for executing monitoringgpybae
data communication network, and comprises, in the processingamogitinit, a system load monitoring unit for monitoring a
network unused band, and a virus monitoring unit for collecting log information corresponding to a communication mestet
a virus. The virus monitoring unit changes the collection modeeoliog information according to network unused band informat
acquired by the system load monitoring unit. If the virus is detected, and an unused band is less than a defined tiydshibéd] ¢
log information corresponding to a higiiority communication message is collected.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202027@129 A
(19) INDIA
(22) Date of filing of Application :28/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : REFERENCE SIGNAL GENERATION USING LOW PEARK-AVERAGE POWER RATIO BASE
SEQUENCES

(51) International classification :HO4L 27/26 (71)Name of Applicant :
(31) Priority Document No :62/592313 1)QUALCOMM INCORPORATED
(32) Priority Date :29/11/2017 Address of Applicant :ATTEN: Internatioh#P
(33) Name of priority country :U.S.A. Administration 5775 Morehouse Drive San Diego, California
(86) International Application No :PCT/US2018/06304|921211714 U.S.A.
Filing Date :29/11/2018 (72)Name of Inventor :
(87) International Publication No ‘WO 2019/108783 1)YANG, Wei
(61) Patent of Addition to Application ‘NA 2)WANG, Rengiu
Number :NA 3)HUANG, Yi
Filing Date ' 4)PARK, Seyong
(62) Divisional to Application Number :NA 5)MANOLAKOQOS, Alexandros
Filing Date ‘NA
(57) Abstract :

In an aspect of the disclosure, a nagtha computereadable medium, and an apparatus are provided. The apparatus may dett
UE. The apparatus may generate a reference signal using a base sequence obtained from a table, the table inclugliof lzegk
sequences that each havesalgto-averagepower ratio (PAPR) metric below a threshold. Then, the apparatus transmits the re
signal to a base station. The reference signal may be multiplexed with a data transmission.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202027018131 A
(19) INDIA
(22) Date of filing of Application :28/04/2020 (43) Publication Date28/08/2020

(54) Title of the invention : POLYMERIC DISPERSANTS FROM ARALKYLATED PHENOLS

(51) International classification :C08G 59/18, C0O8G |(71)Name of Applicant :

65/26 1)STEPAN COMPANY
(31) Priority Document No :62/570279 Address of Applicant :22 W. Frontage Road Northfield, IL
(32) Priority Date :10/10/2017 60093 U.S.A.

(33) Name of priority coutny :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2018/0549f| 1)BOEBEL, Timothy, A.
Filing Date :09/10/2018 2)DONG, Xue, Min

(87) International Publication No ‘WO 2019/074896 3)ROJAS, E. Carolina

(61) Patent of Addition to Application ‘NA 4)LUKA, Renne
Number :NA 5)LUEBKE, Gary
Filing Date ’
(62) Divisional to Applicéion Number :NA
Filing Date ‘NA
(57) Abstract :

Polymers useful in formulating dispersing agents for pigments are disclosed. One such polymer can be made from a glycid
intermediate. A nucleophilic initiator can be reacted with epichlorohydgimdduce a glycidyl intermediate. This intermediate is
reacted with an aralkylated phenol to give a hydrfamyctional hydrophobe. Alkoxylation of the hydrophobe gives the desired
polymer. In an alternative, approach, the polymer is made by reactingdleemhilic initiator with an aralkylated phenol glycidyl
ether to give the hydroxfunctional hydrophobe, which is then alkoxylated. Pigments dispersions comprising the polymers ar
disclosed. The polymers meet the growing needs of the industryhegithetase of manufacture, diverse structures, and desirable
performance attributes for dispersing a wide range of organic and inorganic pigments. Agricultural applications for éne ardy!
also disclosed.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202027018145 A
(19) INDIA
(22) Date of filing of Application :28/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : RECOVERY METHOD FOR EXCREMENT AND ORGANIC ACID, AND PRQOCTION METHOD
FOR RECYCLED PULP FIBERS

:C07C 51/487, B09I|(71)Name of Applicant :
. s 3/00, CO2F 1/30, 1)UNICHARM CORPORATION
(51) International classification CO2F 1/32, CO2F Address of Applicant :182, Shimobun, Kinssio,
1/50 Shikokuchueshi, Ehime 7990111 Japan
(31) Priority Document No 12017212269 (72)Name of Inventor :
(32) Priority Date :01/11/2017 1)KONISHI, Takayoshi
(33) Name of priority country :Japan 2)HIRAOKA, Toshio
(86) International Application No :PCT/JP2018/0281:| 3)KATO, Takashi
Filing Date :26/07/2018 4)KURITA, Noritomo
(87) International Publication No ‘WO 2019/087487
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The purpose of the present disclosure is to provide a recovery method that makes it possible to individually recovet axdran
organic acid from a deactivating aqueous solution that includes the excremdiné @mganic acid. This recovery method has the
following features. A method for recovering excrement and an organic acid from a deactivating aqueous solution thatos for
highly waterabsorbent polymer and includes the excrement and the orgdéghichee method being characterized by including: a
precipitation step (S1) in which a metal salt or a base is added to the deactivating aqueous solution to precipittecdulvédesali
of the organic acid; a mixture collecting step (S2) in whichxdure of the wateinsoluble salt of the organic acid and solid
excrement that originates from the excrement is collected from the deactivating aqueous solution; an organic acid gfepe(a8
in which water and an acid that can generate the figanar acid and a waténsoluble salt are added to the mixture to form an
aqueous solution that includes the organic acid, the srageluble salt, and the solid excrement; and an organic acid aqueous ¢
acquisition step (S4) in which the waiasduble salt and the solid excrement are removed from the aqueous solution to obtail
organic acid aqueous solution that includes the organic acid.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :28/04/2020

(21) Application N0.202027018180 A

(43) Publication Date : 28/08/2020

(54) Title of the invention : DEMCES FOR REFLECTING, DEFLECTING, AND/OR ABSORBING ELECTROMAGNETIC
RADIATION EMITTED FROM AN ELECTRONIC DEVICE AND METHODS THEREFOR

:HO4B 1/3827, HO4N

(51) International classification 1/03, HO1Q 1/24

(71)Name of Applicant :
1)ROWTAN TECHNOLOGIES LLC

(31) Priority Document No :15/721525 Address of Applicant :16192 Costal Highway Lewes,
(32) Priaity Date :29/09/2017 Delaware 19958 U.S.A.
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Application No :PCT/US2018/0538Z| 1)TANENBAUM, William Charles
Filing Date :01/10/2018 2)TANENBAUM, Roger Kenneth
(87) International Publication No ‘WO 2019/068112 3)ROTHCHILD, Ivan
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Devices used with mobile phones. Implementations may include: acoatalining plate configured to be directly attached to a 1
surface of a mobile phonehare the metatontaining plate includes a coating. The metaitaining plate may be configured to
deflect, absorb, or reflect electromagnetic radio frequency radiation emitted by the mobile phone away from a user ité the nr

phone.

No. of Pages : & No. of Claims : 6!

The Patent Office Jonal No. 35/2020 Dated 28/08/2020

36183



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202027018213 A
(19) INDIA
(22) Date of filing of Applicéion :28/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : POSITIONAL STABILIZATION OF TISSUBMPLANTED MEDICAL DEVICES

(51) International classification /AGIN 1/05, AG1B | (71)Name of Applicant
5/04, A61N 1/36 1)NEURONANO AB
(31) Priority Document No :17002742 Address of Applicant :Pirgatan 13 374 35 Karlshamn Swe
(32) Priority Date :09/11/2017 (72)Name of Inventor :
(33) Name of priority country :Sweden 1)SCHOUENBORG, Jens
(86) International Application No :PCT/SE2018/0000:
Filing Date :06/11/2018
(87) International Publication No ‘WO 2019/093936
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A proto-device for implantation into soft tissue comprises an oblong device body, biodegradable microfibres adhesively atts
the body, a rigid matrix of biocompatible material enclosing the body and the microfibres. Thefdtibte material is dissolvable
and/or degradable in aqueous body fluid at a rate substantially superior to the rate of microfibre degradation-déaqerigamne
of protomicroelectrode, protoptical fibre, protepolymer tube for drug delivery, pieelectrical lead, protencapsulated
electronics. Also disclosed are uses of the pdeteice and methods for its implantation and manufacture.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202027018214 A
(19) INDIA
(22) Date of filing of Application :28/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : SEMREUSABLE PALM ACTIVATED INJECTOR SYSTEM

:A61M 5/00, A61M |(71)Name of Applicant :
(51) International classification 5/20, A61M 5/315, 1)WEST PHARMACEUTICAL SERVICES, INC.
A61M 5/32 Address of Applicant :530 Herman O. West Drive Exton, |
(31) Priority Document No :62/574973 19341 U.S.A.
(32) Priority Date :20/10/2017 (72)Name of Inventor :
(33) Name of priority country ‘U.S.A. 1)STEVENS, Kevin
(86) InternationbApplication No :PCT/US2018/0569f| 2)SCRIMGEOUR, lan
Filing Date :22/10/2018 3)SALTER, Scott
(87) International Publication No ‘WO 2019/079828 4)BLAIR, Andrew
(61) Patent of Addition to Application ‘NA 5)KITCHING, Alan
Number :NA 6)SHEPERD, David
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

An injection system includes a handle assembly with a handle body having an outer surface surrounding a handle bady iat:
plunger extending therethrough. A tubular handle collar isdefgsally received in the handle body exterior and is axially mova
with respect to the handle body. A syringe housing assembly is selectively connectable to the handle assembly andyricigele
housing and a tubular syringe sleeve telescopicadlgived through a distal end of the syringe housing and axially movable wit
respect thereto. The syringe housing has an exterior side surface surrounding a syringe housing interior configurechtdeaste
portion of a syringe. The syringe sleéhas a proximal end, a distal end with a skin contact surface, and a generally cylindrica
shaped outer surface.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202027018219 A
(19) INDIA
(22) Date of filing of Application :28/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : WIRELESS COMMUNICATION METHOD AND WHR.ESS COMMUNICATION TERMINAL
USING WAKE-UP RADIO

(51) International classification :HO4W 52/02, HO4W|(71)Name of Applicant :
74/08, HO4W 84/12 | 1)WILUS INSTITUTE OF STANDARDS AND

(31) Priority Document No :10-20170141206 |TECHNOLOGY INC.
(32) Priority Date :27/10/2017 Address of Applicant :5F 216 HwangsaealBundanggu
(33) Name of priority country ‘Republic of Korea |Seongnansi Gyeonggido 13595 Republic of Korea
(86) International Application No :PCT/KR2018/01294|(72)Name of Inventor :

Filing Date :29/10/2018 1)AHN, Woajin
(87) International Publication No ‘WO 2019/083346 2)SON, Juhyung
(61) Patent of Addition to Application ‘NA 3)KWAK, Jinsam
Number :N A

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A wireless communication terminal for wireless communication is disclosed. The wireless communication terminal conipsts
wireless transceiver for transmitting/receiving a signal modulagexdflsst modulation scheme; a second wireless receiver for
receiving a signal modulated by a second modulation scheme different from the first modulation scheme; and a processor.
processor sequentially receives a plurality of fields of a wakeadio(WUR) frame included in a WUR physical layer processing
data unit (PPDU) transmitted according to the second modulation scheme, and when predetermined conditions for thé plur
fields are satisfied, stops receiving the WUR frame without determiviregher values in the plurality of fields are valid.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202027018220 A
(19) INDIA
(22) Date of filing of Application :28/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : TAILOR DISTRIBUTED AMPLIFICATION FOR FIBER SENSING

(51) International classification :HO1S 3094 (71)Name of Applicant :
(31) Priority Document No :254803 1)PRISMA PHOTONICS LTD.
(32) Priority Date :29/09/2017 Address of Applicant :101 Rokach Boulevard 69020868 T
(33) Name of priority country Israel Aviv Israel
(86) International Application No :PCT/IL2018/05107 | (72)Name of Inventor :

Filing Date :26/09/2018 1)ROWEN, Eitan
(87) International Publication No ‘WO 2019/064302 | 2)INBAR, Eran
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number ~ :NA

Filing Date ‘NA
(57) Abstract :

A method of providing idine Raman amplification in an optical fiber sensing system, including the procedures of generating
light having a probe waveletig transmitting the probe light into an optical fiber, generating at least one Raman pump light al
respective pump wavelength, the pump wavelength being shorter than the probe wavelength, generating at least one Renin
at a respective seed wagngth, the seed wavelength being between the pump and probe wavelengths, transmitting the Rar
light into the optical fiber, transmitting the Raman seed light into the optical fiber and propagating the Raman puiimp Rginban
seed light and thprobe light along the optical fiber to achieve distributed Raman amplification of signal light produced by the
light as it propagates along the optical fiber.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202027018266 A
(19) INDIA
(22) Date of filing of Application :28/04/2020 (43) Publication Date : 28/08/2020

(54) Title of he invention : LIGHT EMITTING ELEMENT AND ILLUMINATING APPARATUS

(51) International classification :HO5B 33/14, HO1L |(71)Name of Applicant :
51/50, HO5B 33/02 | 1)NS MATERIALS INC.
(31) Priority Document No 2017202874 Address of Applicant :5%1 Ryumyouiji, Chikushineity,
(32) Priority Date :19/10/2017 Fukuoka 8180042 Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No :PCT/JP2018/0386:| 1)MIYANAGA, Akiharu
Filing Date :17/10/2018 2)ITO, Tetsuiji
(87) International Publication No ‘WO 2019/078235 | 3)WATANABE, Mayuko
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA

(57) Abstract :

The purpose of the present invention is to provide: a-bghitting element including a quantum dot; and an illuminating apparat
The present invention is a lighmitting element (1) in which an anode (3), a hole transport layer (4htaefgtting layer (5), an
electron transport layer (6), and a cathode (7) are stacked, therhgfting element (1) being characterized in that the dgghitting
layer is formed from an inorganic layer including a quantum dot. Each of all of the filprarthe anode to the cathode is preferat
formed from the inorganic layer. Each of the hole transport layer, thedigitting layer, and the electron transport layer is prefel
the inorganic layer formed from nanopatrticles.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202027018274 A
(19) INDIA
(22) Date of filing of Application29/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : DATA TRANSMISSION METHOD AND APPARATUS AND STORAGE MEDIUM

(51) International classification :HO4L 1/00 (71)Name of Applicant :
(31) Priority Document No :201810036182.6 1)SANECHIPS TECHNOLOGY CO., LTD.
(32) Priority Date :15/01/2018 Address of Applicant :ZTE Industrial Park, Liuxian Avenue
(33) Name of priority country :China Xili Street, Nanshan District Shenzhen, Guangdeb@055 Chin:
(86) International Application No :PCT/CN2019/0702¢|(72)Name of Inventor :
Filing Date :03/01/2019 1)LIU, Qingkui
(87) International Publication No ‘WO 2019/137296 2)WANG, Youbao
(61) Patent of Addition to Application ‘NA 3)WU, Bei
Number :NA 4)LIN, Haidu
Filing Date ' 5)PENG, Junjian
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

Disclosed are a data transmission method and apparatus and a storage medium. The method may include: recaitirimg $emnt
port, a data frame to be transmitted, and acquiring frame header information and first overhead information corresgiondauig
frame to be transmitted; determining, according to a preset transmission indication, a first transmidsicaornesponding to the d
frame to be transmitted; performing corresponding processing on the frame header information and the first overheashinfor
according to the first transmission mode, to obtain data to be transmitted corresponding ti fitaengato be transmitted; and
sending the data to be transmitted to-ad@eceived interface.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202027018284 A
(19) INDIA
(22) Date of filing of Application :29/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : APPARATUS AND METHOD FOR HANDLING BANDWIDTH PART CONFURATION FOR
RANDOM ACCESS CHANNEL PROCEDURE IN WIRELESS COMMUNICATION SYSTEM

(51) International classification :HO4W 74/08, HO4W|(71)Name of Applicant :
72/04 1)SAMSUNG ELECTRONICS CO., LTD.
(31) Priority Document No ;201741034778 Address of Applicant :129, Samsung Yeongtonggu
(32) Priority Date :29/09/2017 Suwonsi Gyeonggido 16677 Republic of Korea
(33) Name of priority country :India (72)Name of Inventor :
(86) International Application No :PCT/KR2018/0115C| 1)AMURU, Saidhiraj
Filing Date :28/09/2018 2)AGIWAL, An il
(87) International Publication No ‘WO 2019/066533 3)NIGAM, Anshuman
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present disclosure relates to aptieGeneration (5G) or 5G communication system to be provided for supporting higher «
rates Beyond 4tGeneration (4G) communication system such as Long Term Evolufids).(Embodiments herein disclose a
method of handling BWP configurations for a RACH procedure in a wireless network. The method includes configuring, by
BWP configuration comprising RACH resource for each BWP in a set of BWPs for the RACH pmdeditiner, the method
includes indicating, by the BS, the RACH resource for each of the BWPs in the set of BWPs to a UE in the wireless networ
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202027020216 A
(19) INDIA
(22) Date of filing of Application :13/05/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : PAPAX WITH NOVEL TRAITS AND METHODS FOR PRODUCING SUCH PAPAYA PLANTS

(51) International classification “AOTH 1/06, AOIH | (71)Name of Applicant :
5/08, C12N 15/29 1)BENCHBIO PVT. LTD.

(31) Priority Document No :15/785051 Address of Applicant :C/O Jai Research Foundation, NH !
(32) Priority Date :16/10/2017 Near Daman Ganga Bridge, Gujarat, Valvada Gujarat India
(33) Name of priority country ‘U.S.A. 2)NAMDHARI SEEDS PVT. LTD.
(86) International Application No :PCT/IB2018/05794| 3)HORTIGENETICS RESEARCH (S.E.ASIA) LTD.

Filing Date :13/10/2018 (72)Name of Inventor :
(87) International Publication No 'WO 2019/077459 | 1)KIZHAKKEVEETTIL, Anish Kumar Pullanchyottu
(61) Patent of Addition to Application ‘NA 2)CHATTERJEE, Manash
Number :NA 3)NARASIMHAN, Anand

Filing Date ' 4)ASHWATHAIAH, Krishna Katta
(62) Divisional to Application Number  :NA 5)STRUSS, Darush

Filing Date ‘NA 6)BALATERO, Conrado Hubay

(57) Abstract :

The present applicatioelates to papaya plants having increased resistance to the papaya ringspot virus as compared to a v
plant due to a mutation in the eukaryotic translation initiation factor 4e and/or eukaryotic translation initiationddetgeise
leading to wn-functional eukaryotic translation initiation factor 4e and/or eukaryotic translation initiation factor iso4e proteins
Methods of producing such papaya plants having increased resistance to the papaya ringspot virus are described.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641020048 A
(19) INDIA
(22) Date of filng of Application :11/06/2016 (43) Publication Date : 28/08/2020

(54) Title of the invention : DELAYED RELEASE PELLETS OF DIMETHYL FUMARATE

:A61K000950000(|(71)Name of Applicant :
A61K0031225000| 1)PANDEY, Harish, Chandra
(51) International classification A61K0009160000 Address of Applicant :230, Silver Oak Bungalows,
A61K0031443900(Cherlapally, Hyderabad, Telangana, India 50130&rgana Indi
A61K0002200000 |(72)Name of Inventor :
(31) Priority Document No ‘NA 1)PANDEY, Harish, Chandra
(32) Priority Date ‘NA 2)PAPABATHINI, Daniel, Stalin, Joel
(33) Name of priority country ‘NA 3)MARTHA, Nageswar, Rao
(86) International Application No ‘NA 4)RAMAKRISHNAN, Radhakrishnan, Bheemarajan
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A process for preparing a pharmaceutical pellet compasitf dimethyl fumarate comprising the step of : (i) layering of a solutic
dimethyl fumarate, a water soluble polymer and optionally a surface active agent and a disintegrant (s) in a solveon @ixture
neutral core in a bottorspray fluid bed coatdp form pellets of dimethyl fumarate; (ii) providing a seaht on the pellets of
dimethyl fumarate; (iii) coating the seal coated pellets with an enteric coating polymer; said layering, providingtsaad coating
being carried out a temperature Bateeding 40°C; wherein said water soluble polymer in step (i) is present in an amount fro
40 percent by weight of said dimethyl fumarate; and said dimethyl fumarate is distributed in the water soluble polymer(s) in
amorphous form as a solid sotutiof dimethyl fumarate. Also provided are pharmaceutical pellet composition of dimethyl furr
being prepared by process of the present invention.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :01/10/2018

(21) Application N0.20181037059 A

(43) Publication Date : 28/08/2020

(54) Title of the invention : DIGITAL PADLOCK

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Applicatbtn Number
Filing Date

:E05B47/0!
‘NA
‘NA
‘NA
‘NA
‘NA
:NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :

1)DURAISAMY, Kaushik
Address of Applicant :36, IRANIYAN STREET,

1)DURAISAMY, Kaushik

RAJAGANAPATHY NAGAR, RANGAMPALAYAM, ERODE,
TAMIL NADU, INDIA - 638009 Tamil Nadu India
(72)Name of Inventor :

(57) Abstract :

ABSTRACT DIGITAL PADLOCK The present relates to the field of digital padlock using wireless communication system. £
padlock (1) comprises of a main body (2) with a front cover (3) and a shackle (4), salgbahai{2) consists of a master centre (2
wherein said master centre (21) comprises of impact sensing means (60) and shackle position sensing means (84), reaiains
(60,84) are connected to a microcontroller (57) and said microcontroller (5fnsated to the user interface device (94) throug|

wireless communication means (99).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941006601 A
(19) INDIA
(22) Date of filing of Application :2@2/2019 (43) Publication Date : 28/08/2020

(54) Title of the invention : A METHOD FOR PRODUCING AN ORGANIC LIQUID FERTILIZER FROM COCONUT COIR ¢/
KERATIN WASTES

:CO5F000500000 | (71)Name of Applicant :
CO05F000100000(| 1)PAZHANI ANNADASAN
(51) International classification CO5F001700000( Address of Applicant :N0.857, Chithoorcuddaloresalai,
C05B001700000(|R.kunnathurkootroad, R.kuntimar village and post, polurtaluk,
CO5F000300000( | Thiruvannamalai District, Pin606 803. Tamil Nadu India
(31) Priority Document No ‘NA 2)ANNADHASAN RASHILATHI
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)PAZHANI ANNADASAN
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition té\pplication Numbe:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

TITLE:A METHOD FOR PRODUCING AN ORGANIC LIQUID FERTILIZER FROM COCONUCOIR AND KERATIN
WASTES APPLICANT: PAZHANI ANNADASAN AND AN NAD AS AN RASH | LATH | APPLICATION NO: 201941006601
ABSTRACT A novel method of processing reatyuse organic liquid fertilizer using coconut coir, feather and hair wastes or k
wastes. Tie method involves sequentially treating the raw coconut coir with water and potassium hydroxide, followed by mi;
enzymes and maintaining under specific anaerobic condition. The use of organitoraadyiquid fertilizer greatly improves the
ecanomic wellbeing of farmers, and improves nourishments to the plants (Refer figure 1).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941006610 A
(19) INDIA
(22) Date of filing of Application :2@2/2019 (43) Publication Date : 28/08/2020

(54) Title of the invention : DUAL MODE POWER FEED THROUGH

:HO5B000626000(| (71)Name of Applicant :
F04B0035040000| 1)Indian Space Research Organization
(51) International classification F27D0007060000 Address of Applicant :Department of Space, Antariksh
F21Vv0023060000|Bhavan, New BEL Road, Bangalore 560 231, India Karnatak
HO01R001353000(C|India
(31) Priority Document No ‘NA (72)Nameof Inventor :
(32) Priority Date ‘NA 1)Subhajayan KP
(33) Name of priority country ‘NA 2)Fazil Mohammad
(86) International Application No ‘NA 3)Samik Jash
Filing Date ‘NA 4)Jasper Lal C
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisonal to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A dual mode power feed through (100) providing a connecting link between a power supply bus bar (101) and an indutfizn
positioned insida chamber (103) comprising of; an electrical connector male (104), an electrical connector female (105), a
sleeve male (106), a Teflon sleeve female (107) and a housing (108). Further, the dual mode power feed through prdigtiitnc
seal mechaism which holds high vacuum during heating and high internal pressure during pressurization period. FIGURE 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941006611 A
(19) INDIA
(22) Date of fiing of Application :20/02/2019 (43) Publication Date : 28/08/2020

(54) Title of the invention : FETAL ECG MONITORING SYSTEM WITH ACTIVE CAPACITANCE SENSORS, ASSISTED E
AUDIO MEMS

:A61B000500000(|(71)Name of Applicant :
A61B0005024000| 1)Dr Sugandhi Gopal
(51) International classification A61B0005048800 Address of Applicant :227 18th main 6th block Koramang
A61B0005030000|Bangabre Karnataka India
A61B0008020000|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Dr Sugandhi Gopal
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Paént of Addition to Application Numb:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A fetal and maternal monitoring system or assembly is provided, including one or more sensing devices, which receivessi¢
and provides power to, the sensingides, and a gateway device in wireless communication simultaneously for visualization «
and transmission of the received data to a remote location over a neferkystem further consists of active capacitance to re
combined abdominal sigr(a); audio mems to receive signals indicative of a fetal heartbeat; pressure mems to receive signa
indicative of uterine contractions.. The current system provides a tool for the assessment and monitoring of the detaldébgcem
(ECG) and heart ta in a pregnant mother is a compact, intelligent, maeleiameing based wearable electronic sensors in form ¢
abdomen patch, which can measure the electrical and mechanical pulse signals from the mother and fetus. Using the said
coupling of thefetal ecg signal captured by active capacitance sensors and the fetal heart signal captured by audio mems is
accomplished. These measurements may be displayed on the device and wirelessly through a remote device, mobile phor
computer.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941006626 A
(19) INDIA
(22) Date of filing of Application :20/02/2019 (43) Publication Date : 28/08/2020

(54) Title of the invention : BATTERY PACK TEMPERATUREEGULATION SYSTEM USING REFRIGERANT AND HEAT
PIPES

:HO1MO001062500(|(71)Name of Applicant :
HO01M001061300C0| 1)Emflux Motors Private Limited
(51) International classification H01M0002100000 Address of Applicant :No. 16, IKP EDEN, Bhuvanappa
H02J0007000000, |Layout Tavarekere Main Road, Kaveri Layout, Audugodi,
H01M0010615000|Bangalore, Karnataka, Indigarnataka India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Vaibhav Bhagat
(33) Name of priority counyr ‘NA 2)Varun Mittal
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

BATTERY PACK TEMPERATURE REGULATION SYSTEM USING REFRIGERANT AND HEAT PIPES A battery pack sy
(100) for temperature regulation of battery cells (141) is provided. The proposed system facilitates cobleaiiagaf the battery
cell (141), before and during charging and discharging the battery pack. The cooling and heating is achieved using(h&@j},pif
coolant (160) and a refrigerant (161). A thermally conductive electrically insulative materiplgprovided for heat transfer
between the heat pipes (150) and the battery cells (141). [To be published with FIG. 1]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941006651 A
(19) INDIA
(22) Date of filing of Application :20/02/2019 (43) Publication Date : 28/08/2020

(54) Title of the invention : METHOD AND SYSTEM FOR DETECTING AND PREVENTING DATA EXLTRATION
ATTACKS

:H04L002906000(|(71)Name of Applicant :
G06F002156000C| 1)GAVS Technologies Pvt. Ltd.
(51) International classification G06F002155000( Address of Applicant :No.11, Old Mahabalipuram Road,
G06F001120000(| Sholinganallur, Chennai, Tamil Nadu 600119, INDIA Tamil N
GO6N000308000(| India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)VENKATASWAMI, Balaji Venkat
(33) Name of priority country ‘NA 2)PARTHASARATHY, Suri
(86) International Application No ‘NA 3)SUNDARAM, Chandramouleeswaran
Filing Date ‘NA 4)SELVARAJ, Ragavendran
(87) International Publication No " NA 5)IBRAHIM, Mohamed Ismail
(61) Paent of Addition to Application Numb:NA 6)BALASUBRAMAN IAN, Chandrasekar
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A method and system for detecting and preventing data exfiltration attacks is disclosed. The system (100) includesdewiesa
(102) and an endpoint device (112), and an attack prevention device (106). The imdtltie detecting, at plurality of endpoint
devices, downloads made at endpoint devices using Simple Network Management Protocol (SNMP) proxy. Next, the meth
mirroring network traffic associated with the downloads. The method further inclumladipg the mirrored network traffic as an
input to a deep learning model, wherein the deep learning model detects presence of malware in the downloads. Firththg, th
involves sending, by the manager device, an alert to one or more devices td, peeoser, or mitigate data exfiltration attacks. F
2.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941006775 A
(19) INDIA
(22) Date of filing of Application :20/02/2019 (43) Publication Dee : 28/08/2020

(54) Title of the invention : FEATURIBASED REPORTING OF SOFTWARE VERSIONS

:G06F000865000 | (71)Name of Applicant :
GO06F000871000C| 1)HEWLETT PACKARD ENTERPRISE DEVELOPMENT
(51) International classification G06T000700000C|LP
H04M000342000( Address of Applicant :11445 Compagq Center Drive West,
G06F000877000(|Houston, Texas77070. U.S.A.
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priaity Date ‘NA 1)THAKKAR, Sanchal
(33) Name of priority country ‘NA 2)NAGUVANAHALLI, Yashavantha Nagaraju
(86) International Application No ‘NA 3)SHETTY, Ashmitha Jiv
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numt:NA
Filing Date ‘NA
(62) Divisional to Apgication Number ‘NA
Filing Date ‘NA
(57) Abstract :

Aspects of featurbased reporting of software versions are described. A set of features of a software configured on a compt
device is ascertained. A first datab#&sgueried, based on a current version of the software installed on the computing device
set of features, to obtain a list of relevant defects addressed for each feature in later versions of the softwared Aadwsmnis
gueried, based on tlwairrent version of the software and the set of features, to obtain a list of relevant enhancements provids
each feature of the set of features in the later versions. A report is generated based on responses received froh seedindt a
databaseThe report comprises, for each feature, a summary of the list of relevant defects addressed and the list of relevan
enhancements provided in each later version.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941006777 A
(19) INDIA
(22) Date of filing of Application :20/02/2019 (43) Publication Date : 28/08/2020

(54) Title of the invention : PREDICTION AND EXPLORATION SYSTEM OF LOCATING MINERAL AND FUEL RESOURC
IN OCEANIC ENVIRONMENTS

:G01Vv001100000(|(71)Name of Applicant :
B63B0035440000| 1)Mokka Jagannadha Rao
(51) International classification G01Vv000100000C Address of Applicant :Flat no: 563, R.K. Duplex Apartmer
G06F0016580000|Beside of Visakha Museum, Beach road, Visakhapatnam An
G06T0007593000|Pracesh India
(31) PriorityDocument No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Mokka Jagannadha Rao
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Title: Prediction and Exploration System of Mineral and Fuel Resources in Ocean Environments The present inventiorarela
system for predicting mineral and fuel depositeceanic environments which comprises a data acquisition unit, an image prot
unit, a reconstruction unit, a map generation unit and a prediction unit. The method therefore comprises obtainingadéfitesnt
images, processing the images inighiresolution output, reconstructing using a reconstruction engine, generating maps from
reconstructed images and thereby predicting mineral and fuel resources in ocean floors which were terrestrial or cotimente
past. Thus, the invention proposeseffective, accurate and less expensive system to explore oceanic environments, where 1
bottom was terrestrial or continental as established by our model and process.
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(12) PATENT APPLICATION PUBLICATON (21) Application N0.201941006830 A
(19) INDIA
(22) Date of filing of Application :21/02/2019 (43) Publication Date : 28/08/2020

(54) Title of the invention : A VEHICLE AND A SUSPENSION ASSEMBLY FOR THE VEHICLE

. e :B60L|(71)Name of Applicant :

(51) International classificain 13/04| 1)TVS MOTOR COMPANY LIMITED
(31) Priority Document No :NA Address of Applicant :JAYALAKSHMI ESTATES, 29, (OL
(32) Priority Date :NA |NO.8)HADDOWS ROAD, Chennai Tamil &du India
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)Ganesh Kumar Krishnamoorthy

Filing Date ‘NA 2)Palanisamy Nandakumar
(87) International Publication No *NA 3)Yisweswaran Munirathina Achari
(61) Patent of Addition to Applicatiohumber ‘NA 4)Diptimayee Samal

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The present subject matter relates to a mechanism for the rear suspension agd&bfhitfe vehicle (100). the rear suspension
assembly (117) IS mounted between at least a portion of A vehicle frame assembly (106) and A swing arm assembly (113)
vehicle (I00).The rear suspension assembly (117) includes a preload adjusteiq2@&daiat any one of a first end (201) and a
second end (202). The preload adjuster (206) includes at least two grooves (301) extending outwardly along a circumferen
direction in said accommodating surface (302). The at least two grooves (301) ptheidlexibility of providing preload to the rei
suspension assembly (117) by enabling multiple operability to the rear suspension assembly (117). <To be published avith

Fig. 5>

Figure 4
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941006907 A
(19) INDIA
(22) Date of filing of Application :21/02/2019 (43) PublicatiorDate : 28/08/2020

(54) Title of the invention : AN ANTIGLARE SYSTEM AND A METHOD TO OPERATE THE SAME

:HO4N000522500!((71)Name of Applicant :
G08G000116000(| 1)VenkataRamaKrishna Sastry Dwibhashyam
(51) International classification B60J0003040000. Address of Applicant :Flat no. 201, SV Nivas, Road no.15
HO04N000523200C|Venkateswara Colony, Saroornagar, Hyderals@D035,
G06K000900000C| Rangaredddistrict, Telangana, India Telangana India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)VenkataRamakKrishna Sastry Dwibhashyam
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An antiglare system is disclosed. The system includes a glare capturing module which includes an image capturing guiee
a plurality of images of at least one oncoming vehicle and a plurality of glare detection means to detect a glare drld wfitlst
vehicle; a processing module to process a plurality of captured images of the at least one oncoming vemtfg sobdght spot in
the plurality of captured images and compare each of a plurality of processed images to determine direction of madiemtiG&dr
bright spot; a response beam activation module to activate a response beam of predefineddiaeraadnonitoring and controllit
module configured to monitor path of the incoming light beam to correct at least one property of the activated respa@mk bee
control an operation of the activated response beam to eliminate detected glare odsheeldirFIG. 1
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :22/02/2019

(21) Application N0.201941006939 A

(43) Publication Date : 28/08/2020

(54) Title of the invetion : CONGENIAL ADAPATABLE EARPHONE AND MOBILE PHONE CHARGER HOLDER WITH

MULTIPIN SOCKET

(51) International classification

:HO4R000110000
H02J0007000000
G03G001502000(
G01L0001220000

(71)Name of Applicant :
1)Mr.R. Deepak Suresh Kumar
Address of Applicant :No:22B Ponni Ammn Nagar

Chikkarayapuram, Kovur EB, Chennai, India, Tamil Nadu, Pi

B65D002510000C|code600122 Tamil Nadu India

(31) Priority Document No ‘NA 2)Mr. M.S. Sujith Raja
(32) PriorityDate ‘NA 3)Mr. M. Vignesh Kumar
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)Mr.R. Deepak Suresh Kumar

Filing Date ‘NA 2)Mr. M.S. Sujith Raja
(87) International Publication No *NA 3)Mr. M. Vignesh Kumar
(61) Patent of Addition to Application Numk:NA

Filing Date ‘NA
(62) Divisional to Applicdon Number ‘NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT CONGENIAL ADAPATABLE EARPHONE AND MOBILE PHONE CHARGER HOLDER WITH MULTIPIN
SOCKET This invention protects the earphone and the charger from damage especially charging pin, which is used to hold
earphones as well as the chargers and this two receptacles can be associated in single one. It comprises of ead 8@sgiolder
port, ctarger pin port, charger head holder and earphone slot. It can be used easily at any situations Thus this productailill t
the users at any situations. This product will easily fit into your bag and so it can be taken and used anywhere, amygjraey DL
emergency purpose, this product will be very useful in quick swathing of both earphone as well as charger. This cadlia cle
such way that the earphone holder and the charger holder can be handled separately. Aforementioned inventieefus tcery

upcoming generation.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941006965 A
(19) INDIA
(22) Date of filing of Application :22/02/2019 (43) Publication Date : 28/08/2020

(54) Title of the invention : LOFT BASED CRIME DETECTION APP INTEGRATED WITH EOS AND IMAGE PROCESSIN(
SYSTEM-THEFT DEFENSE

(71)Name of Applicant :
1)Dr.T.KALAICHELVI
Address of Applicant :NO. 391, BANGALORE TRUNK
ROAD, VARADHARAJAPURAM, POONAMALLEE,
CHENNAI,TAMIL NADU, INDIA -600123. Tamil Nadu India
2)Dr.V.SUBEDHA
3)Mrs.S.VENKATA LAKSHMI

:HO4N000718000t
G06K000900000C
(51) International classification A61B0005117100
EO05F0015410000

G08B001319600C
(31) Priority DocumeniNo ‘NA g;m:sKSSHAI-Erl\l_/I'x\(/IAA'\SICID\I?RTHY
(32) Priority Date NA 6)M.JIJENDHIRA PRASATH
(33) Name of priority country :NA 7S ARUN RAJ
(86) ::n"tii?g;zal Application No Hﬁ 8)D.PRAVEEN KUMAR
(87) International Publication No :NA Gf;gra? ig{_g‘;ﬁ:‘?{\}l
g\(liulr)nlsg;cent of Addition to Application ‘NA 2)Dr.V.SUBEDHA
Filing Date ‘NA 3)Mrs.S.VENKATA LAKSHMI
(62) Divisional to Application Number ‘NA AMr. K. SATHAYAMOORTHY
Filing Date ‘NA 5)Mrs.S.HEMAMALINI
' 6)M.JIJENDHIRA PRASATH
7)S.ARUN RAJ
8)D.PRAVEEN KUMAR
(57) Abstract :

The proposed IOT project consisted of a msécurity system to unlock the door, controlling electrical appliances under explo
gas leakage. The inventory of a unique Electronic Olfactory Sensory device integrated with image processing makes tihe al
more sensitive to the masked thief with higihd IR blaster, which uses the distinct facial features to split people. This siggem

expressions, ages and facial marks to capture the unique identifications of humans. This is a learning algorithm with the au
recording of images, which tends to make mistakes in recognizing a face and remembering the defects and improviagyits a
The improvement of technologies also enhances the theft technique. Because most Indians leave their hotries aphigments
for hours and also ensure their safety by installing a door lock or security camera, etc. In recent trends, autooratiboleswish,
so this project has the idea of establishing a secure home safety system.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941006977 A
(19) INDIA
(22) Date of filing of Application22/02/2019 (43) Publication Date : 28/08/2020

(54) Title of the invention : AN INGENIOUS NANO CAUTIONARY IOT MOBILE APP SYSTEM FOR MYOCARDIAL
INFARCTION USING SALIVARY

(71)Name of Applicant :

el L)DI.T.KALAICHELVI
(51) International classification GO1NO003368000, Address of Applicant :C/O PANIMALAR INSTITUTE OF

TECHNOLOGY, N0.391, Bangate Trunk Road,

ég%gggéﬁggggg Varadharajapuram Poonamallee, Chenr@0123. Tamil Nadu
o India
(31) Priority Document No ‘NA
(32) Priority Date ‘NA égl\lj/lrrs\\/J%LIJEEI)EIEDiHA
(33) Name of priority country ‘NA 4)Mrs.S. PANIMALAR
(86) International Application No ‘NA .
Filing Date ‘NA 5)Ms.RAKSHNA.B
(87) International Publication No :NA %mzﬁwgﬁﬁg
(61) Patent of Addibn to Application Numbe:NA : .
Filing Date ‘NA 8)Dr.S.MAHALAXMI
(62) Divisional to Application Number ‘NA 9)Dr.B.SAfRAVANA _KARTHIKEYAN
Filing Date ‘NA (72)Name of Inventor :
1)Dr.T.KALAICHELVI
(57) Abstract :

Lin:-: DOESNT GIVE A SECOND CHANCE BUT DEATH DOES. HEART ATTACK also termed as MYOCARDIAL
INFARCTION (M), is a life threatening condition in which the blood drift is abruptly cut off causing tissuegdaMbbrings down
people on icy grounds despite their ages. It includes symptoms such as chest pain, shortness of breath, nauseagold znesd
tiredness. Acute chest discomfort may radiate into other organs such as left arm shoulder, ket lediclower jaw. The propose
innovative Nano Notinvasive chip when implanted on teeth will give us a smart decision to render immediate medical help 1
MI patient to save his/her life. .This Nano chip consist of sensors of Salivary Biomark&rMaPocontroller, Database and
Transmitter. The Microcontroller does the comparison of Biomarkers such as CREATINE KINASE (CK), TROPONIN etc. tt
present in the saliva during the time of MI on the basis of their threshold values and confirmsttattduda Once it is confirmed,
the Database and the GPS location of the patient are transmitted to the registered mobile numbers and to the auttentdatall
nearby hospital via Transmitter. Saliva collection has been provemmasive, convenienaind inexpensive technique compared
Phlebotomy. These distinctive advantages of saliva provide a promising potential as a diagnostic fluid for MI. Thiseraexiaé\
will be activated through IOT Mobile application which will intimate the curréatus of the Ml patient. This advanced tool may |
life saving for patients suffering from acute Ml thereby reducing the Global mortality rate.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20194100689%A
(19) INDIA
(22) Date of filing of Application :22/02/2019 (43) Publication Date : 28/08/2020

(54) Title of the invention : VIDEO BOOKS

:B42D000900000(| (71)Name of Applicant :
A47B0023040000| 1)Abhinandan.R
(51) International classification B42D000906000C Address of Applicant :B112 Creative Elegance,24/2, 9th r
B42D000312000C| Veeranapalya, Nagawara, Bangalore, Karnataidia) Pin code
HO04N0GD1000000|560045 Karnataka India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Abhinandan.R
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

7.ABSTRACTOF INVENTION Video book is a book when you open you can see photos and videos. Like when you open a
book you can see photos and it alsolfi@&tes to watch videos. If a video book is made for a wedding, then when you turn the |
the book you can see photos and you can see videos from that moment, this book helps you to watch the videos andaelive
moment that you can see in #gophotos. If the video book is made for birthday, when you turn the page where cakes is beinc
can see the photos in the video book and you can also watch video of birthday boy/girl cutting the cake.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941007016 A
(19) INDIA
(22) Date of filing of Application :22/02/2019 (43) Publication Date : 28/08/2020

(54) Title of the invention : SOLAR POWERED ENERGY EFFICIENT USER FRIENDLY COOKER FOR BEMBOMMUNITY
COOKING

:F245002374000|(71)Name of Applicant :
F24S001090000(| 1)Dr. S. KALAISELVAM
(51) International classification F245001040000( Address of Applicant :THE HOD, DEPARTMENT OF
F24S002330000(|APPLIED SCIENCE AND TECHNOLOGY, AC TECH
G06F0011140001|CAMPUS, ANNA UNIVERSITY, CHENNAI, TAMIL NADU,
(31) Priority Document No ‘NA INDIA, PIN CODE-600 025. Tamil Nadu India
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)Dr. S. KALAISELVAM
(86) International Aplication No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numb:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

This invention discloses a solar cooking unit utilizing available solar energy, electrical energy, and backup thermatienengy
solar cooking unit comprises an evacuated tube heat pipe set up with adjustable parabolic troughdo@tistaoupled with the
cooking bed, oil cooled heat exchanger section attached at the adiabatic section of the heat pipe to control the he#img rate
coking section, Latent thermal energy storage backup system powered by the oil cooled hageeachas an alternative source
energy to the cooking section, Electricity powered coils wounded in the cooking bed act an heating source for the damking ¢
cooking bed with heat pipe and oil pipes , Heat transfer fluid is a terphenyl witlctastd benzene ring oil storage tank with pip
and electronic controlled valves. The parabolic trough collector adjusts itself to the incident solar irradiance to ttenselaeray:
into the evacuated tube with the help of stepper motor and sefbi@solar powered cooking unit operates in all climatic condit
to meet the cooking needs for 3 hours in absence of sun light.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941007021 A
(19) INDIA
(22) Date of filing of Application :22/02/2019 (43) Publication Date : 28/08/2020

(54) Title of the invention : AN ELECTRONIC DEVICE AND METHOD FOR FOOD ORDERING IN EATERIES

:G06F000304880 | (71)Name of Applicant :
G06F000116000(| 1)SANDEEP, Rohan
(51) International classification HO5K000720000(¢ Address of Applicant :D101 Abodh Valmark AC post
F21K000900000C|Govindpura, Bangare Karnataka India
HO5K000900000(| (72)Name of Inventor :
(31) Priority Document No ‘NA 1)SANDEEP, Rohan
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Paent of Addition to Application Numbe¢NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT The embodiments of the present invention provide an electronic device for real tifoedelfdering in an
establishment. The device comprises a printed suffdxB, an overlay surface (102), an enclosure (103) and a bottom printed
(105). The printed surface (101) is a touch sensitive surface and also forms a topmost layer of the electronic deweckyThe o
surface (102) is attached below the prirdadace (101) and comprises a plurality of electronics and data communication char
The enclosure (103) houses the overlay surface (102) and the printed surface (101). The bottom printed surface (héd)tcstht
enclosure and forms a lowermasirface of the electronic device. FIG. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941007101 A
(19) INDIA
(22) Date of filing of Application :22/02/2019 (43) Publication Date : 28/08/2020

(54) Title of the invention : RESOURCE MANAGEMENT IN COMMUNICATION NETWORKS

:H04W000470000!|(71)Name of Applicant :
H04W007627000C| 1)NOKIA TECHNOLOGIES OY
(51) International classification H04W003600000C Address of Applicant :Karaportti 3, #2610, Espoo, Finlant
H04W000806000C|Finland
H04W006004000C|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Srinivasan Selvaganapathy
(32) Priority Date ‘NA 2)JussiPekka Koskinen
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstrat:

An apparatus comprising means for performing: sending, to a mobility management entity, a first message comprising capi
information for idle mode uplink transmission of the apparatus; sending, to the mobility management entity, requesbimforme
dedicated preconfigured uplink resources; receiving a second message comprising a dedicated preconfigured uplink resou
configuration, wherein the second message comprises an identifier; verification of the identifier; and using the dedicated
preonfigured uplink resources configuration for transmission when the identifier is verified. [Figure 1]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941007130 A
(19) INDIA
(22) Date of filing ofApplication :22/02/2019 (43) Publication Date : 28/08/2020

(54) Title of the invention : COMPOSITION EXHIBITING ANTIBIOFILM AND ANTIHYPHAL ACTIVITY

:A61K003618500(|(71)Name of Applicant :
A61K0031120000| 1)ALAGAPPA UNIVERSITY
(51) International classification B82Y0005000000 Address of Applicant :Alagappa University, Karaikudi Tan
C12R000174000C|Nadu-630003, India Tamil Nadu Indi
C11D000339000C|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)KRISHNAN, Ganesh Prasath
(32) Priority Date ‘NA 2)SHUNMUGIAH THEVAR, Karutha Pandian
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present disclosure discloses a composition comprising vanillic acidfarah8arboxaldehyde in a specific weight percentag
a rangeof 0.00%0.01% with respect to the composition. More particularly, the present disclosure discloses a composition ex
synergistic effect against the biofilm and hyphae formation in the species of Candida genus such as C. albicans aalis(Alzo)
provided is a method of preparing the composition.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941007189 A
(19) INDIA
(22) Date of filing of Application :25/02/2019 (43) Publication Da : 28/08/2020

(54) Title of the invention : TEXT SEARCHING METHOD AND THE SYSTEMS THEREOF

:G06F001695100|(71)Name of Applicant :
G06F001633200(| 1)B S BHARATH KUMAR NAIDU
(51) International classification (G10L001518000C Address of Applicant :Door no-4-404-1, H.L.C Colony-
GO06F001640000(|Extension, Near Mabhila Park, Anantapur, Pincode: 515004,
G06F001624200(|Andhra Pradesh, India Andhra Prabéndia
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priaity Date ‘NA 1)B S BHARATH KUMAR NAIDU
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Apgication Number ‘NA
Filing Date ‘NA
(57) Abstract :

TEXT SEARCHI NG METHOD AND THE SYSTEMS THEREOF A cofptud
the plain text to exltmmuettsdhfmamahbe olney WhiedBgSiemmtr Ecthhs aa é d
iteration. The first search iteration is performed on the whole plain text. The subsequent search iterationset¢ctrd resuset
generated in the immediate preceding iteration; thus with each search iteration, the relevant information is narrowed down.
Theédal gorithmic search methodUGE has a provi siiong taot uteial

|l nput GE, the use of slider mechani sm dy na rperorans theyseaech dn the
whole plain text. Aftlenpens @k nghatuseacst thHeerdesSdaréattyhe r
enter edamPadrsaileE, a n d-pesfarmsahmsearchorathelwiole plain text with the renewed order.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941007221 A
(19) INDIA
(22) Date of filing of Application :25/02/2019 (43) Publication Date : 28/08/2020

(54) Title of the invention : CORRELATION OF MULTI PATH LEGS USING MULTI PATH CLIENT KEY CONFIGURATIOMN

:H04L002906000(|(71)Name of Applicant :
H04L0009080000| 1)NOKIA TECHNOLOGIES OY
(51) International classification GO06F002133000¢ Address of Applicant :Karaportti 3 02610 Espé&tinland
G01S001922000(|Finland
HO04L0001000000|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)KANUGOVI, Satish
(32) Priority Date ‘NA 2)VELDE, Thierry Van de
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numt:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

CORRELATION OF MULTI PATH LEGS USING MULTI PATH CLIENT KEY CONFIGURATION In accordance with some
embodiments, an apparatus comprises at leagtrmgessor and at least one memory including computer program code. The a
one memory and the computer program code are configured to, with the at least one processor, cause the apparatudease«
one user plane setup configuration messageprising at least one muftath client key. The apparatus further transmits at least
user plane setup configuration message comprising at least ongathltlient key. The apparatus further initiates at least one-1
path leg based upon thelaast one multpath client key.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941007326 A
(19) INDIA
(22) Date of filing of Application :25/02/2019 (43) Publication Date : 28/08/2020

(54) Title of the invention : APPARATUS TO PREPARE SOUP AND A METHOD TO OPERATE THE SAME

:G06F000118000 |(71)Name of Applicant :
A61G000707500(| 1)INDIRAA FOODS
(51) International classification A47J0027210000 Address of Applicant :49-1, KARAMILLI NAGAR,
F21V002100000C|GUNADALA Andhra Pradesh India
A23L0023100000((72)Name of Inventor :
(31) Priority Document No ‘NA 1)MANDAVA VENKATARATNAM
(32) Priority Date ‘NA 2)MANDAVA CHANDRA SEKHARA AZAD
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Nmber ‘NA
Filing Date ‘NA
(57) Abstract :

An apparatus to prepare soup and a method to operate the same is provided. The apparatus includes a supporting frame.
supporting frame includes a first supporting limb, a second supporting limb and a base arranged together in hapangjlees
apparatus also includes a mounting cage mechanically coupled to the supporting frame. The mounting cage includesma rec
cavity, a first set of curved bars, and a second set of curved bars. The rectangular cavity includes two lergith sides;jdth
sides. The concave mounting cage is positioned on a top of the supporting frame. The apparatus also includes a bding co
includes a plurality of notches, a top portion, and a bottom portion. The plurality of notches is positiotdtom gortion of the
boiling container. The boiling container is tilted based on an operation of the mounting cage. FIG. 1.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :25/02/2019

(21) Application N0.201941007335 A

(43) Publication Date : 28/08/2020

(54) Title of the invention : METHODS & SYSTEMS FOR PERSONALIZED VIDEO STREAMING WITH HYBRID

DEPLOYMENT

:H04L.002906000(| (71)Name of Applicant :
H04W0084@0000| 1)Samsung Electronics Co., Ltd.
(51) International classification H04W003600000! Address of Applicant :129, Samsung Yeongtmg-gu,
G01N000122000(|Suwornsi, Gyeonggido Republic of Korea
G01N000140000(|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)GAIRUBOINA, Sai Krishna
(32) Priority Date ‘NA 2)CHAKRABORTY, Prasenijit
(33) Name of priority country ‘NA 3)KIM, Jongkyu
(86) International Application No ‘NA 4)KUMAR, Luckraj Shrawan
Filing Date ‘NA 5)RAKESH, Karan
(87) International Publication No *NA 6)NAGANUR, Rajaram Hanumantacharya
(61) Patent of Addition to Application Numk:NA 7)MITTAR, Rishabh
Filing Date :NA 8)CHINTALA, Rajiv
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

In an embodiment, the present subject matter describes a method and system (200, 400) of selectively deploying anf@pplic
facilitating qualityof-experience (QOE) in terms of streaming multimezbatent in a nevorking-environment comprising a user
equipment (UE) and a networkingpde provided with a predictive@nalysis module. The method comprises capturing parameter
pertaining to UE from amongst-ltast one of a version of the predictaealysis module withespect to the UE, a current process
occupancy within the UE, a powkavel within the UE, networconditions pertaining to the accesstwork etc. Thereafter, one or
more of the capturedarameters and the observed netwadnditions is analysed. Baken analysis, inferring is drawn for selecti
between the predictivanalysis model of the UE and of the networkiragle for thereby enabling a customizstteaming of

multimediacontent at the UE.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941007351 A
(19) INDIA
(22) Date of filing of Application :25/02/2019 (43) Publication Date : 28/08/2020

(54) Title of the invention : PROVISIONING HYBRID CLOUD RESOURCES IN AN OPERATING ENVIRONMENT

:H04L002908000(|(71)Name of Applicant :
GO06F000950000C| 1)HEWLETT PACKARD ENTERPRISE DEVELOPMENT
(51) International classification GO06F000945500(|LP
GO06F000946000( Address of Applicant :11445 Compagq Center Drive West,
G08G000109680(|Houston, Texas 77070, United States of America U.S.A.
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)SUDHAKARAN, Sonu
(33) Name of priority country ‘NA 2)NANDAVAR, Divakar Padiyar
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numt:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

PROVISIONING HYBRIDCLOUD RESOURCES IN AN OPERATING ENVIRONMENT Example implementations relate to
provisioning hybrid cloud resources in an operating environment. A computing device may comprise a processing resource
memory resource storing rndransitory machingeadd#le instructions to cause the processing resource to instantiate an operal
environment according to a pdetermined operating environment configuration, provision hybrid cloud resources for the ope
environment using the pidetermined operatinghgironment configuration, and perform an operation relating to an application
the provisioned hybrid cloud resources provided by at least one cloud service provider includeddetarpr@ed application
specification.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941007368 A
(19) INDIA
(22) Date of filing of Application :26/02/2019 (43) Publication Date : 28/08/2020

(54) Title of the invention : A SAFETY DEVICE FOR A VEHICLE

:B60L0O00300000(|(71)Name of Applicant :
DO06F003908000C| 1)Robert Bosch Engineeringand Business Solutions Private
(51) International classification H01M000824570(| Limited
F03D000911000C Address of Applicant :123, Industrial Layout, Hosur Road,
FO2M003510000(|/Kor amangal a, Bangal ore, Kar
(31) Priority Document No ‘NA Karnataka India
(32) Priority Date ‘NA 2)Robert Bosch GmbH
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)Anantapur Bachhe Raghunah
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numt:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The safety device 12 comprises a circular structure 38 positioned in at least one portion of the vehicle 10 and midtgp#0shut
attached to an inner surface of the circular structure 38. The multiple shutters 40 adaptedtooplese center space 42 of the
circular structure 38. With the above disclosed safety device 12, the liquid/water entering into the vehicle 10 is gfewented,
protecting the engine 36 and the other components of the vehicle from getting damagees (F& 2)
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :26/02/2019

(21) Application N0.201941007369 A

(43) Publication Date : 28/08/2020

(54) Title of the invention A CONNECTOR CIRCUIT FOR A CONTROL UNIT OF A VEHICLE

:HO1R004326000'| (71)Name of Applicant :
HO01R002900000C| 1)Robert Bosch GmbH
(51) International classification B60R001602300C Address of Applicant :Stuttgart, Feuerbach, Germany.
HO01R002702000(C|Germany
G01R003131700(| 2)Bosch Limited
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Swathi Venugopal
(33) Name of priority ountry ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The various embodiments herein provide a cotoragircuit 100 for a control unit 102 of a vehicle. The control unit 102 compris
plurality of Input/ Output (I/O) pins or ports 106, and at least one first pin 106 of the plurality of pins internallytedrthesugh a

control switch 104. The controhiich 104 actuates the functioning of the respective connected pin 106. The connector circui
comprises at least two electrical components forming a circuit and connected to the at least one first pin 106. Tt atlézdista
components are smited from a first group of components and a second group of components. The connector circuits 100 oy

pins 106 of the control unit 102 by one common output stage to control electrical components. [Figure 1].
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :26/02/2019

(21) Application N0.201941007370 A

(43) Publication Date : 28/08/2020

(54) Title of the invention : A METHOD TO CORRECT A PRESSURE DIFFERENTIAL ACBGSNEW DIESEL

PARTICULATE FILTER

:FO1INO001100000|(71)Name of Applicant :
FO1N000900000C| 1)Bosch Limited
(51) International classification B01D004644000( Address of Applicant :Post Box No 3000, Hosur Road,
B60K001304000(|Adugodi, Bangalore 560030, Karnataka, India. Karnataka Inc
B01D004646000(| 2)Robert Bosch GmbH
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Prahlad Madhukar
(33) Name of priority country ‘NA 2)Girish Machenahalli Rajanna
(86) International Application No ‘NA 3)Sandeep Sundar
Filing Date ‘NA 4)Raghu Machkodanahalli Yekanthaiah
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A method to correct a pressure differential across a new diesel particulate filter is described. The method comprises sensir
differential pressure of exhaust gas between anustiums inlet pipe and an exhaust gas outlet pipe that are each secured to &
particulate filter, by a differential pressure sensor at a predetermined time interval. The method further compriseg tbenparin
differential pressure of exhaust gas thests between the fuel inlet pipe and the fuel outlet pipe with a predetermined differen
pressure of exhaust gas that is stored within a memory unit, and offsetting the differential pressure of exhaust gstibatesn
the fuel inlet pipe anthe fuel outlet pipe to a zero value if the differential pressure of exhaust gas that exists between the fut
pipe and the fuel outlet pipe is one of greater or lesser than the predetermined differential pressure of exhaust gas.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941007371 A
(19) INDIA
(22) Date of filing & Application :26/02/2019 (43) Publication Date : 28/08/2020

(54) Title of the invention : AN ELECTRIC DRIVE UNIT FOR A VEHICLE

:B60K001704000(|(71)Name of Applicant :
B60W001006000(| 1)Bosch Limited

(51) International classification B60K0006480000 Address of Applicant :Post Box No 3000, Hosur Road,
B60W001008000(|Adugodi, Bangalore 560030, Karnataka, India Karnataka Ind
B60K000700000C0( 2)Robert Bosch GmbH

(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Srikanth Kotichintala
(33) Name of priority country ‘NA 2)Tandava Naga Durga Sai Kiran Athikela
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

The various embodiments herein provide a drive unit 100 for a vehicle. The electric drive unit 100 for a vehicle coroprises t
machines 114, namely a first moigenerator (M/G) 102 and a second M/G 104. The drive unit 100 is mounted to the wheel 1
the vehicle. The first M/G 102 is of a power rating higher than that of the second M/G 104 The first M/G 102 is usédtadiGe
102 as primary driving source for the vehicle. The drive unit 100 is characterized by, the second M/G 104 is mechapledlliy c
the first M/G 102, through a transmission unit 402. The second M/G 104 is further and selectively operated in @ istaiftree
current operating point of the first M/G 102 to a new operating point, such that, an efficiency of the first M/G 102 éthbesteolc
value.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :26/02/2019

(21) Application N0.201941007372 A

(43) Publication Date : 28/08/2020

(54) Title of the invention : A SPRAY DEFLECTOR PLATE FOR AN EXHAUST GAS SYSTEM

:FO1NO00320000|(71)Name of Applicant :
FO1NO000328000C| 1)Bosch Limited
(51) International classification BO1F000506000C Address of Applicant :Post Box No 3000, Hosur Road,
B0O1F000304000C|Adugodi, Bangalore 560030, Karnataka, India. Karnataka Inc
FO1NO000302100C| 2)Robert Bosch GmbH
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Naveen Sridharan
(33) Nameof priority country ‘NA 2)Ramakrishna Derisala
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Disclosed herein is a spray deflector plate for an exhaust gas system 100, the exhaust gas system comprising an patiade?
a dosing module 104 for dosing exhaust fluid into the exhaust flow pathAbOSCR module 106 located downstream to the exh
flow path 102. A plate is located along the exhaust flow path 102 and at the interface of the exhaust flow path 102sind the
module 104, the plate is adapted to deviate the flow of exhaustieexhaust flow path 102 towards the SCR module 106.

No. of Pages : No. of Claims : «

The Patent Office Jonal No. 35/2020 Dated 28/08/2020 36220



(12) PATENT APPLICATION PUBLICATON (21) Application N0.201941007373 A
(19) INDIA
(22) Date of filing of Application :26/02/2019 (43) Publication Date : 28/08/2020

(54) Title of the invention : A ROLLER TAPPET IN A VEHICLE

:FO2M005910000!(|(71)Name of Applicant :
F01L0001140000,| 1)Bosch Limited
(51) International classification F04B0001040000 Address of Applicant :Post Box No 3000, Hosur Road,
F16H0053060000|Adugodi, Bangalore 560030, Karnataka, India. Karnataka Inc
F01L0001160000| 2)Robert Bosch GmbH
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Ranijit Kumar Tirumalai Ananthan Pillai
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No :NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A roller tappet 10 in a vehicle is disclosed. The roller tappet 10 comprises dapflet body 12 having two roller tappet legs 14 i
a bearing ring 16 inserted into the two roller tappet legs 14. The roller tappet 10 comprises a roller 18 mounted argttiadtér
and a top portion of the roller 18 is in contact with a bottomigouf the roller tappet body 12. The roller tappet 10 further com
a retainer ring 22 enclosed on a first groove 24 of the bearing ring 16. The retainer ring 22 is adapted to lock thiedp@&ringone
of the roller tappet legs 14. The rollepgeet 10 further comprises at least one second groove 26 made on an outer surface of
bearing ring 16. At least one second groove 26 is perpendicular to the first groove 24.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941007374 A
(19) INDIA
(22) Date of filing of Application :26/02/2019 (43) Publication Date : 28/08/20

(54) Title of the invention : A CONTROL UNIT TO DETECT AT LEAST ONE FAULT IN A SWITCH

:B60R001603300'((71)Name of Applicant :
B60R001602000C| 1)Robert Bosch Engineering and Business Solutions Privat
(51) International classification EO05B008154000C|Limite
H01M001048000( Address of Applicant :123, Industrial Layout, Hosur Road,
B60R001603000(|Koramangala, Bangalore 560095, Karnataka, India. #taka
(31) Priority Document No ‘NA India
(32) Priorty Date ‘NA 2)Robert Bosch GmbH
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)Vikram Raja Rangasamy
Filing Date ‘NA 2)Santhosh Gopalan
(87) International Publication No i NA
(61) Patent of Addition to Application Numt:NA
Filing Date ‘NA
(62) Divisional to Applcation Number ‘NA
Filing Date ‘NA
(57) Abstract :

The control unit 10 comprises a main switch connector 16 adapted to connect the main switch 12 to a vehicle batterg 16 ar
microcontroller 18. The control unit 10 comprises a set of resistors 20, connected between the main switch connecher 14 al
vehicle battery 16. The control unit 10 comprises an auxiliary resistor 22 connected in parallel to the microcontrdkecdr@rdl
unit 10 comprises a first switch 24 connected between the main switch 12 and ground 26 and a second switch 28 conrmgrcte
the main switch connector 14 and the vehicle battery 16, after the set of resistors 20. The microcontroller 1® aldtptedt least
one fault in the main switch 12 based on at least one output from any one of the first switch 24 and the second switch 28.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941007397 A
(19) INDIA
(22) Date of filing of Application :26/02/2019 (43) Publication Date : 28/08/2020

(54) Title of the invention NAVIGATION APP FOR EMERGENCY EVACUATION

. e :G01C|(71)Name of Applicant :

(51) International classification 21/00 | 1)Jackulin Sam Gini A
(31) Priority Document No :NA Address of Apficant :ASSISTANT PROFESSOR,
(32) Priority Date :NA [DEPARTMENT OF INFORMATION TECHNOLOGY,
(33) Name of priority country :NA [JEPPIAAR SRR ENGINEERING COLLEGE, OMR, IT
(86) International Application No :NA |HIGHWAY, PADUR, CHENNAI - 603 103, TAMILNADU,

Filing Date :NA |INDIA. Tamil Nadu India
(87) International Publication No :NA [(72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)Jackulin Sam Gini A

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

An Emergency Evacuation Plan (EEP) lays out how to exit a building safely during an emergency. Everyone in the family st
aware of the EEP and the procedures to be followed during emergency. A disorganized evacuation can result in confysion,
property danage and even leads to many life losses. The important thing is the employees, residents or the users of the bui
be educated properly. This is done by conducting Evacuation Drills periodically. This can be done in offices, schodstspart
colleges and the users can be educated about the procedure and plan. But in case of public places like malls, agpasitgjoail
etc the users are not aware of the routes and exits of the buildings. In public places the EEPs are preparedrigtthtvedmi
officers and other experts. EEPs are displayed in many places in the building. But in emergency time the people aréhparace
not calm enough to look and understand the EEP. During emergencies it is difficult for them to followethadiration plan. This
leads to serious losses. Here we propose a mobile app system for giving the users of the public building with the paadoatio
emergency. Our system will display an animated EEP that he can follow from his current locatibnAleeihe system will give
voice command in his regional language like the one in Google Navigation System. The proposed system will be uset frien
support both the regular users of the building and also in the new places like public buildicgst &n be connected through
internet, the system can be used globally. The common man can easily understand and follow the instructions easilysystei
can help the public during emergency and reduce the losses.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :26/02/2019

(21) Application N0.201941007410 A

(43) Publication Date : 28/08/2020

(54) Title of the invention : INDEPENDENT INTEGRITY VERIFICATION OF SERUTY POLICY DATAIN APPLICATIONS

ON A CLIENT

:H04L002906000(|(71)Name of Applicant :
H04L0029080000| 1)VMWARE, INC.
(51) International classification GO06F002152000¢ Address of Applicant :3401 Hillview Avenue, Palo
G06F000945500(| Alto,California, United States of Americed4304. U.S.A.
G06F001110000(|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)ALOK NEMCHAND KATARIA
(32) Priority Date ‘NA 2)SACHIN SHINDE
(33) Name of priority country ‘NA 3)ACHINDRA BHATNAGAR
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The disclosure herein describes verifying integrity of security policies on a client device. Policy data sets assocseatityith
applications of virtual machines on the client device are received from a server and stored on trevidenAu integrity verifier ol
the client device receives verified checksums from the server, wherein the verified checksums are associated wittdtta pet&
Clientside checksums are generated by the integrity verifier based on the storedataisgts. Upon generating the clisiute
checksums, the integrity verifier compares the verified checksums to the generatesiddi@mecksums. Based on the comparis¢
indicating that a verified checksum and a clisiste checksum differ, the intetyriverifier generates a checksum failure indicator,
wherein the client device is configured to take corrective measures to restore integrity of the virtual machines baskdobsuhe

failure indicator.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :26/02/2019

(21) Application N0.201941007415 A

(43) Publication Date : 28/08/2020

(54) Title of the invention : A SYSTEM AND METHOD FOR PREPPING LIQUID

:B0O5B001100000!|(71)Name of Applicant :
B0O5C001700000C| 1)3M INNOVATIVE PROPERTIES COMPANY
(51) International classification D06B000108000C Address of Applicant :3M Center, P O Box 33427, Saint F
B82Y001000000C{MN 551333427, USA. U.S.A.
B65D004724000(|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Dahiwadkar, Avanti Deepak
(32) Priority Date ‘NA 2)Jeyachandran, Ramkumar
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numt:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The system comprises of a fluid container, a replaceable applicator head and a compatible, viscous antiseptic solttiary T he
advantage is substantially drip free application. The sysenonvented and nowgollapsible. The fluid container is namompressibl
and comprises a prepping solution, a threaded spout and a container seal. The applicator head consists of a bodp&mwtach
is attached and a channel through which thetiem flows into the foam when the applicator head is connected to the fluid cont
The applicator head when fixed onto the fluid container breaks the seal and creates a continuous channehtbates fanthe

solution to flow into the foam pad.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941007419 A
(19) INDIA
(22) Date of filing of Application :26/02/2019 (43) Publication Date : 28/08/2020

(54) Title of the invention : INVENTI® OF PNEUMATIC STRAIGHT CUTTING MACHINE FOR CUTTING PROPELLANT
STRANDS- IN PROPELLANT MANUF

(51) International classification ‘B26(71)Name of Applicant:
7/00 1)THE GENERAL MANAGER, CORDITE FACTORY

(31) Priority Document No ‘NA  |ARUVANKADU
(32) Priority Date :NA Address of Applicant :CORDITE FACTORY
(33) Name of priority country :NA [ARUVANKADU, THE NILGIRIS, TAMIL NADU, INDIA -643
(86) InternationbApplication No :NA |202. Tamil Nadu India

Filing Date :NA  [(72)Name of Inventor :
(87) International Publication No NA 1)L.KANNAN, JUNIOR WORKS MANAGER
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Theinvention relates to pneumatic straight cutting machine for cutting the propellant strands,-dftgingir in propellant

manufacture, in which the machine is operated by pneumatic mechanism. The rotary cutting machine has been replaceminig
this machine, which cut the strands in uniform length. The wastageter size, over size, defective grains and small pieces ha
been eliminated. The manual picking operation has been discarded. The filling/stacking of propellant grains in modcaeridting
out perfectly since the propellant grains are not having any slant cut. Productivity and Quality of propellant have beed. impr
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941007442 A
(19) INDIA
(22) Date of filing of Application :26/02/2019 (43) Publication Date : 28/08/2020

(54) Title of the invention : LUBRICANT POWDER AND A COMPOSITION

. e :C03C|(71)Name of Applicant :

(51) International classification 12/00| 1)ROBOTEX
(31) Priority Document No :NA Address of Applicant :2/245B, Il Street, Teachers Colony,
(32) Fiority Date :NA |Vilankurichi Road, Cheran Manager, Coimbatore, Tamil Nad!
(33) Name of priority country :NA [India, Pin Code641 035. Tamil Nadu India
(86) International Application No :NA  [(72)Name of Inventor :

Filing Date :NA 1)A. JOTHIMURUGAN
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional toApplication Number :NA

Filing Date :NA
(57) Abstract :

The present invention discloses a lubricating material for lubricating machine components and for treating sweat glemdedidc
lubricating powder comprises of a lubricating material amdixture of antiperspirant composition. Said dry lubricant material is
preferably a dry lubricant preferably polytetrafluoroethylene. Said antiperspirant material comprises a composition| satténer
preservative, microbicide, hydrated magnesiuncai (talc) and a water absorbent. AIG
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941007536 A
(19) INDIA
(22) Date of filing of Application :26/02/2019 (43) Publication Date : 28/08/2020

(54) Title of the invention : METHOD OF INDUCING A PULLAB ON A COCONUT SHELL

:A23N000503000(|(71)Name of Applicant :
A61K0009000000( 1)GO COCO LLP
(51) International classification H01S0005068300 Address of Applicant :No 44/2, Kothanur Dinne,Near B K
H01S000506870C|Circle, JP Nagar 8th Phase, Bangalore, Karnat&k®076.
G03G001504300(|Karnataka India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)SALEEL AYOLI
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Numhbe ‘NA
Filing Date ‘NA
(57) Abstract :

A method (100) of inducing a puiab on a coconut shell (101) includes dehusking a coconut completely to expose the cocon
(101). A control circuitry of a laser source determines a thickness of the coconut shell (101). Nextirtiesircuitry of the laser
source controls an intensity of a laser beam emitted from the laser source based on the determined thickness of thellod€ii)
such that the intensity of the laser beam inscribes a geometrically shaped grooweitar anrface of the coconut shell (101).
Finally, a pull tab is attached within the geometrically shaped groove on the outer surface of the coconut shell (101).
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :18/10/2019

(21) Applicgtion N0.201944042305 A

(43) Publication Date : 28/08/2020

(54) Title of the invention : TUMBLER APPARATUS FOR TEXTILE FABRIC

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country
(86) International Application No

:F26B001704000
D06F005810000,
B61D000732000(
D06F005802000(
F26B002100000C
:10-2019-0020652
:21/02/2019
Republic of Kore:
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(71)Name of Applicant :
1)ISW CO., LTD.

Address of Applicant :(Gaydandong) 5827, 1gongdaito 7-
gil, Gumi-si, Gyeongsangbutlo, 39367, Republic of Korea
Republic of Korea
(72)Name of Inventor :

1)KIM, Jae Young

Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

A tumbler apparatus being able to dry textile fabrics including knitted fabricseafiragha structure to improve drying efficiency
while minimizing the frictional force so that no fluff occurs during the transfer is proposed. The apparatus includefsambase
housed in a tumbler casing; a transfer conveyor wherein front and rearemdtatably coupled to the base frame, the textile fak
seated on the upper side to be transferred from front end to rear end, and the front end height is higher than theighitcend h
incline downward; a rotating means for transmitting the swagtional force to the textile fabric passing through the transfer
conveyor by swinging the transfer conveyor from side to side; and a hot air supply means for circulating air by a heatitigeun
upper side of the transfer conveyor and inside the femaasing to the transfer conveyor.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947037539 A
(19) INDIA
(22) Date of filing of Application :18/09/2019 (43) Publication Date : 28/08/2020

(54) Title of the invention : FIBER DISC FILTER HAVING STRUCTURE FOR PREVENTING DAMAGE TO FILTER CLOT!

(51) International classification :BO1D 33/23, BO1D [(71)Name of Applicant :
33/44, BO1D 33/80 1)YUCHEON ENVIRO CO., LTD.
(31) Priority Document No :10-20180030013 Address of Applicant :123, 454, Aenggogaeo, Namdong
(32) Priority Date :15/03/2018 gu, Incheon 21697 Republic of Korea
(33) Name of priority country :Republic of Korea |(72)Name of Inventor:
(86) International Application No :PCT/KR2019/0021%| 1)MOON, Chan Yong
Filing Date :21/02/2019
(87) International Publication No ‘WO 2019/177278
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a fiber disc filter having a structure for preventing damage to a filter cloth andshepilmpo
present invention is to provide a fiber disc filter having a structure &wepiting damage to a filter cloth which can prevent the fil
cloth from being torn or separated from a filter frame during a cleaning process of sucking and removing foreign ntadtbtatte
filter cloth. To this end the present invention providder disc filter having a structure for preventing damage to a filter cloth
fiber disc filter comprising: a rotary drum; and a plurality of filter segments disposed on an outer circumferentiabsthéaostary
drum wherein each of the filtergments comprises: a segment frame formed to partially open to allow a fluid to be introducet
discharge the introduced fluid to the rotary drum; a filter frame assembled to the segment frame so as to be positinleeof dine
segment frame whetbe fluid is introduced; a filter cloth installed in the filter frame for filtering foreign matter introduced toge
with the fluid; and a roghaped stopper installed in the filter cloth to bind the filter cloth to the filter frame or the segmeni/ffrige
dispersing a load on the filter cloth during a washing operation of the filter cloth.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202042007717 A
(19) INDIA
(22) Date of filing of Applicatbn :24/02/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : AN ELECTRONIC DEVICE AND METHOD FOR FOOD ORDERING IN EATERIES

:G06F000304880 | (71)Name of Applicant :
G06F000116000(| 1)SANDEEP, Rohan
(51) International classification HO5K000720000(¢ Address of Applicant :D101 Abodh Valmark AC post
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HO5K0009000000|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)SANDEEP, Rohan
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(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number 201941007021
Filed on :22/02/2019
(57) Abstract :

The embodiments of the present invention provide an electronic device for real thftmdadfdering in an establishment. The
device comprises a printed surface (101), an overlay suif@@g, an enclosure (103) and a bottom printed surface (105). The
surface (101) is a touch sensitive surface and also forms a topmost layer of the electronic device. The overlay suidattatt@d
below the printed surface (101) and comgsia plurality of electronics and data communication channels. The enclosure (103
the overlay surface (102) and the printed surface (101). The bottom printed surface (104) is attached to the encloswise@aand
lowermost surface of the electromlevice. FIG. 1
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(19) INDIA
(22) Date of filing of Application :29/05/2020 (43) Publication Date : 28/08/2020

(54) Title of the invation : MULTICAST (P2MP) SUPPORT FOR PATH COMPUTATION ELEMENT CENTRAL
CONTROLLER (PCECC)

(51) International classification :HO04L12/18 |(71)Name d Applicant :
(31) Priority Document No ‘NA 1)HUAWEI TECHNOLOGIES CO., LTD.
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(86) International Aplication No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)PALLE, Udayasree
(87) International Publication No *NA 2)DHODY, Dhruv
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ;20164101432
Filed on :25/04/2016
(57) Abstract :

ABSTRACT MULTICAST (P2MP) SUPPORT FOR PATH COMPUTATION ELEMENT CENTRAL CONTROLLER (PCECC
Disclosed is a mechanism that provides the extensions of PCEP message and the objects to support PCECC with P2MP ¢
downloading the labels for branch noddP@MP TE LSPs. In one implementation, various embodiments provide an apparatus
system, a node and a method that receives a PCLabelUpd message with all the extensions and the objects to support PCE
P2MP capability, detects the object and idesgifihat the label download is for P2MP TE LSP and for this LSP. In those

embodiments, the apparatus/ the system/the node acts as a branch node, and thereby the apparatus/ the system/thedaade
the labels specified in the object to data plarth véspect to any existing branch node download mechanism for a P2MP TE L
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(19) INDIA
(22) Date of filing of Application :21/01/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : PREDICTIVE ANALYSIS PLATFORM

:GO6N002000000 | (71)Name of Applicant :
G06Q003002000(| 1)Accenture Global Solutions Limited
(51) International classification G06Q001010000(¢ Address of Applicant :3 Grand Canal Plaza, Grand Canal
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(31) Priority Document No :16/282,905 1)SUBRAMANIAN, Revathi
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(33) Name of priority country ‘U.S.A. 3)HE, Lingjun A
(86) International Application No ‘NA 4)DE SOTO, Stewart
Filing Date ‘NA 5)LEVINE, Aaron Goodman
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
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(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A device may receive, from multiple systems, data related to an individual. The device may anonymize, after tieeeistagand
using an anonymization technique, information included in the data that identifies the individual. The device may applyirgfo
to the data after anonymizing the information that identifies the individual. The device may identifypjalffergathe formatting to
the data, historical data related to the individual, to a provider associated with a claim for care, or to historicahclaoyslation
data associated with demographics of the individual. The device may process, in assediaidentifying the historical data and
the population data, the data using a machine learning model. The machine learning model may be associated with genere
prediction related to the individual or the care provided to the individual. The desigc@erform one or more actions based on tt
prediction.
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(54) Title of the invention : METHODS AND APPARATUS TO IMPROVE PERFORMANCE DATA COLLECTION OF A HIC
PERFORMANCE COMPUTING APPLICATION

:G06F001130000 |(71)Name of Applicant :
GO6F000930000(| 1)INTEL CORPORATION
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H04L002908000, |Clara, Calibrnia, 95054, USA U.S.A.
G06K000700000(|(72)Name of Inventor :
(31) Priority Document No :16/286,095 1)James Dinan
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(86) International Application No ‘NA
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(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT METHODS AND APPARATUS TO IMPROVE PERFORMANCE DATA COLLECTION OF A HIGH
PERFORMANCE COMPUTING APPLICATION Methods, apparatsystems and articles of manufacture to improve perform
data collection are disclosed. An example apparatus includes a performance data comparator of a source node to collect tt
performance data of an application of the source node from the hastifderface at a polling frequency; an interface to transmi
write back instruction to the host fabric interface, the write back instruction to cause data to be written to a menssripedtioa ¢
memory of the source node to trigger a wake upemadd a frequency selector to: start the polling frequency to a first polling
frequency for a sleep mode; and increase the polling frequency to a second polling frequency in response to the datzoiry the
address location identifying the wake mode.
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(54) Title of the invention : DEPLOYINGIESTING, MONITORING, SCALING, AND HEALING VIRTUALNETWORK
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(57) Abstract :

A device receives virtual network function (VNF) data identifying a VNF to be implemented in a network and configuidi the
data with hardware and software requirements for deploying the VNF inpradaction environment, wherein configuring the V
data with the hardware and software requirements generates a configured VNF. The device deploys the configured \GxF in
production environment and performs one or more tests on the configured VNF deployed inphedoation environment. The
device receives one or more test results based on performing the one or more tests on the configured VNF, and updigia®tt
VNF, based on the one or more test results, to generate an updated VNF. The device causes the updated VNF to betdeplc
network.
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(43) Publication Date : 28/08/2020

(54) Title of the invention : SINGLESIDED SWING ARM FOR A MOTORCYCLE

:B62K002528000(| (71)Name of Applicant :
B62K0011020000| 1)KTM AG
(51) International classification B62K00250@000, Address of Applicant :Stallhofnerstrasse 3,-B230
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F01L0001180000 |(72)Name of Inventor :
(31) Priority Document No 4[25 (150 2019 104 | 1)Mr. Olaf SEGER
(32) Priority Date :21/02/2019
(33) Name of priority country :Germany
(86) International Application No ‘NA
Filing Date :NA
(87) International PublicatioNo i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

There is provided singlsided swing arm (1) for a motorcycle (3) having a traction means (2) for driving a rear wheel (5) of th
motorcycle (3), the swing arm (1) Viag a first section (7) for rotatably supporting the rear wheel (5) and second sections (11
pivotally attaching the swing arm (1) to a structural member (12) of the motorcycle (3), wherein geometrical centresf(itts 14
first section (7) and ahe second sections (11) define a virtual swing arm centre plane (15), and a rocker arm (16) having ar
side (17) is provided between the first and the second sections, which rocker arm (16) has a first side wall regioa $&8padd
side wall re@pn (19) substantially opposite thereto, and the second side wall region (19) extends into the region of a second
(11) and the two side wall regions (18) are connected to one another (19) by a stiffening girder (20) designed forehs feessa
traction means (3), wherein the stiffening girder (20) extends into a region below the swing arm centre plane (15). Fig. 4
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :13/02/2020

(21) Application N0.202044006214 A

(43) Publication Date : 28/08/2020

(54) Title of the invention : EXHAUST STRUCTURE FOR SADDLE RIDING VEHICLE

(51) International classification

:FO1INO01300000!
FO1NO000328000(
FO1NO0O0308000(
FO1NOO0200000,

(71)Name of Applicant :
1)HONDA MOTOR CO., LTD.

Address of Applicant =L, MinamiAoyama 2chome, Minate

ku, Tokyo 1078556 Japan

FO1N001308000(|(72)Name of Inventor :

(31) Priority Document No 2019031516 1)HAYAMA, Yoshitaka
(32) Priority Date :25/02/2019
(33) Name of priority country :Japan
(86) International Application No ‘NA

Filing Date ‘NA
(87) International Publication No i NA
(61) Patenbf Addition to Application Numbe:NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

[Object] To feed exhaust to a catalyst uniformly in an exhaust structure for a saddle riding vehicle. [Solving Means]igtn exh:
structure for a saddle riding vehicle indes: an exhaust pipe 33 connected to an internal combustion engine; and a catalyst &
disposed in the exhaust pipe 33; the exhaust pipe 33 including a catalyst case unit 51 housing the catalyst 52 anlepstrear
exhaust pipes 50L and 50R disposed onstream side of the catalyst case unit 51; the catalyst case unit 51 having a larger
than the upstream side exhaust pipes 50L and 50R; the upstream side exhaust pipes 50L and 50R being connected toathe
unit 51 in a connecting poatn 60 located on an upstream side of the catalyst 52 in a flow of exhaust; in the connecting portic
axes 50L1 and 50R1 of the upstream side exhaust pipes 50L and 50R and an axis 51a of the catalyst case unit 51 lzeitiglly
right-angled pogional relation to each other. [Selected Drawing] FIG. 9
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :13/02/2020

(21) Application N0.202044006215 A

(43) Publication @te : 28/08/2020

(54) Title of the invention : CHILD ANCHOR ATTACHMENT STRUCTURE

(51) International classification

(31) Priority Document No

(32) Priaity Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

:B60N000228000
E04F0013140000
F16B0019100000
B60H000124000C
B65D007536000C
2019028401
:20/02/2019
:Japan

‘NA

‘NA

:NA

(61) Patent of Addition to Application Numk:NA

Filing Date

(62) Divisional to Application Number

Filing Date

‘NA
‘NA
‘NA

(71)Name of Applicant :
1)HONDA MOTOR CO., LTD.

Address of Applicant =L, MinamiAoyama 2chome, Minate

ku, Tokyo 1078556 Japan
(72)Name of Inventor :
1)ODAGIRI, Juniji

(57) Abstact :

The present invention is intended to provide a child anchor attachment structure that facilitates fixing and detacthisggad while
maintaining a sufficiently high attachment strength of a child anchor 10. The child anchor attachment strogitises a body pat
8 in a rear portion of a vehicle compartment 3 extending in a vehicle width direction and in a vehiglediraintection, and a child
anchor 10 to be used for fixing a child seat to the body panel 8. The child anchor 10 helleglina the body panel 8. The body

panel 8 comprises a panel bulging portion 8d that bulges upward and a panel opening 8e that opens through the paoetidnul
8d. The child anchor 10 comprises a projecting portion 10a extending upward to {majegh the panel opening 10e and a fixing

portion 10b that is disposed under the panel bulging portion 8d and fixes the projecting portion 10a.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202044@%38 A
(19) INDIA
(22) Date of filing of Application :14/02/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : SADDLED VEHICLE

:B62J001702000!|(71)Name of Applicant :
B62J000602000C| 1)HONDA MOTOR CO., LTD.
(51) International classification G03B0017020001 Address of Applicant =L, MinamiAoyama 2chome, Minate
F02M003510000!|ku, Tokyo 1078556 Japan
B62D002508000(|(72)Name of Inventor :
(31) Priority Document No 2019031968 1)SAKANE, Taiki
(32) Priority Date :25/02/2019 2)SUZUKI, Toshiya
(33) Name of priority country :Japan 3)MIKAMI, Takao
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addion to Application Numbe:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

To provide a saddled vehicle that can keep appearance even when a front side license plate is detached. In a sadil)ed veh
including a font cowl (8) that contacts a peripheral edge of a head light (12) and a holder member (14) that supports a licer
(13) and that is attached to a lower portion of the front cowl (8), a fastening member (33) attaching the holder metmhlee ()
cowl (8) protrudes from the front cowl (8) side and engages with the holder member (14). A bottom surface (36) of thel {{@nt
inclines upward to the rear toward a vehicle body rear, the holder member (14) contacting the bottom surface f8éhtoddiwv!|
(8). The holder member (14) is attached to the front cowl (8) by the fastening members (33) of one piece close to @dyehicie
and two pieces close to a vehicle body rear, the two pieces close to the vehicle body rear being aaamtpcarwidth direction.
[Figure 4]
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :14/02/2020

(21) Application N0.202044006440 A

(43) Publication Date : 28/08/2020

(54) Title of the invention : SADDLED VEHICLE

(51) International classification

:B60K003500000t(
B62J0006020000
B62J0099000000
B62J0006000000

(71)Name of Applicant :
1)HONDA MOTOR CO., LTD.

Address of Applicant =L, MinamiAoyama 2chome, Minate

ku, Tokyo 1078556 Japan

B62J0017040000 |(72)Name of Inventor :

(31) Priority Document No 12019031965 1)HAMAUZU, Akira
(32) Priority Date :25/02/2019 2)SENOKUCH]I, Yuta
(33) Name of pgority country :Japan
(86) International Application No ‘NA

Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

To providea saddled vehicle that includes a meter device where agigaay portion is arranged, information on fuel consumpti
being easily grasped by the edisplay portion even during traveling. In a saddled vehicle (1), an upper end of a pair of lefhan
front forks (16) is fixed by a top bridge (10), the front forks (16) steerably supports a front wheel (WF), a meter dedispléying
a state of the vehicle is attached, an-éisplay portion (80) is arranged on a display surface (74) of the dwtee (40), and the

ecadisplay portion (80) displays information on fuel consumption. The meter device (40) is disposed vehicle body forwaog «
bridge (10), and the eatisplay portion (80) is disposed at a position at a center in a vehidle dwdction and close to an upper s
in a front view of the display surface (74). An enclosure portion (90) is arranged in a periphery ofdisplkgoportion (80), and tt
enclosure portion (90) separates a region where thdisptay portion (80)s arranged and the other region from each other. [Fi¢

5]
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(19) INDIA

(22) Date of filing of Application :17/02/2020

(21) Application N0.202044006694 A

(43) PublicatiorDate : 28/08/2020

(54) Title of the invention : VEHICLE BODY SIDE STRUCTURE AND PARTITION MEMBER

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

:B62D002504000
B62D002502000C
F28F0009020000
B60K0011000000
B60R002123900C
2019028455
:20/02/2019
:Japan
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‘NA

:NA

(61) Patent of Addition to Application Numk:NA

Filing Date

(62) Divisional to Application Number

Filing Date

‘NA
‘NA
‘NA

(71)Name of Applicant :
1)HONDA MOTOR CO., LTD.

Address of Applicant =L, MinamiAoyama 2chome, Minate

ku, Tokyo 1078556, Japan Japan
(72)Name of Inventor :
1)FURUTA, Hiroki
2)INOUE, Hitoshi
3)MOTOMURA, Shigeru

(57) Abstract :

A vehicle body side structure (C) includes: a side sill (1) extending in a vehicledamdirection; a center pillar outer part (7) the
extends upward from the side sill (1)¢enter pillar inner part (6) arranged on a vehicle width direction inner side of the center
outer part (7), the center pillar inner part (6) and the center pillar outer part (7) defining a hollow space (8) thereeivece

partition member (3) #it partitions the hollow space (8) to define a small chamber (17) therein. The center pillar inner part (€
hole part (15) that faces and communicates with the small chamber (17). The partition member (3) has a wall part ¢&8)}titeat

hole part(15). Suggested figure: FIG. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202044006696 A
(19) INDIA
(22) Date of filing of Application :17/02/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : LOWVIBRATION CYLINDER

:B41N001004000(|(71)Name of Applicant :
FO02F0001000000| 1)Flint Group Germany GmbH
(51) International classification C03B003701400C Address of Applicant :Sieglestrasse 25, 70469 Stuttgart,
B41F0031260000|Germany Germany
B41N000600000C|(72)Name of Inventor :
(31) Priority Document No :19158348.3 1)SCHWIERTZ, Martin
(32) Priority Date :20/02/2019 2) MéTLLER, Uwe
(33) Name of purity country ‘EPO 3)BENNINK, Klaus
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a cylinder (10) which is set up for application of at least one hollow cylinder, the cylindeviftOa layer
structure which comprises in this order, from inside to outside, a base layer (12) or a cylinder core, a firssiteniager (14), a

filling layer (16), an interlayer (18), a second compressible layer (20) and an outer layer (22), the outer layer fateragsarface
of the cylinder. The invention further relates to arrangements comprising at least one isugghr ¢40) and further cylinders. (Fig. .
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202044006738 A
(19) INDIA
(22) Date of filing of Application :17/02/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : VEHICLE REAR STRUCTURE

:B62D002506000(| (71)Name of Applicant :
B62D002702000C| 1)HONDA MOTOR CO., LTD.

(51) International classification B62D002520000C Address of Applicant =L, MinamiAoyama 2chome, Minate
B62D002516000C|ku, Tokyo 1078556, Japan Japan
B62D002706000C|(72)Name of Inventor :

(31) Priority Document No 2019028424 1)ODAGIRI, Junji
(32) Priority Date :20/02/2019
(33) Name of priority country :Japan
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

A vehicle bog rear structure includes: an inner panel located inward of an outer panel of a vehicle body in awethicleection,
and forming a part of a rear wheel house to house a rear wheel; and a roof side rail extending at a position of &tcalyeimge
part in a vehicle body fronear direction. The inner panel includes: an inner panel bead part projecting in the-wdticldirection
and extending in an uppywer direction; connection parts formed at both sides of the inner panel bead panehitiie body fron
rear direction and joined to the roof side rail; and extension parts each extending from the connection part in avi¢hstvaincle
body front and rear directions and joined to the roof side rail. [Figure 2]
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(54) Title of the invention : DIRECT REDUCTION PLANT AND RATED PROCESS

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No
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C21B001302000C
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:10201900000251
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2)HYL TECHNOLOGIES, S.A. DE C.V.

(72)Name of Inventor :
1)TAVANO, Andrea

2)MAHMOUD, EI Sayed Ibrahim
3)GUERRA REYES, Maria Teresa

(57) Abstract :

A direct reduction plant for a direct reduction of iron ore comprisimgeactor (1) having a reduction area (n inlet duct (3),
defining an axis X, for introducing a mixture of reducing gas into thectexh area (2); a plurality of first injection ducts (4),
arranged on the inlet duct (3) radially with respect to said axis X, adapted to inject oxygen and possibly naturabghsetalsict
(3); - at least one second injection duct (5), arrargethe inlet duct (3) downstream or upstream of said plurality of first injectic
ducts (4), adapted to inject pulverized lignite into said inlet duct (3).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202044007108 A
(19) INDIA
(22) Date of filing of Application :19/02/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : SYSTEM AND METHOD FOR CHECKING SYSTEM REQUIREMENTS OF CYBERYSICAL
SYSTEMS

:H04L002908000(|(71)Name of Applicant :
C07D041714000(| 1)Siemens Aktiengesellschaft
(51) International classification C07D041706000(¢ Address of Applicant :Werneron-SiemensStraAe 1, 80333
C07D026332000(| MAYsnchen Germany
G03G001500000(|(72)Name of Inventor :
(31) Priority Document No :19158513.2 1)BAhm, Birthe
(32) Priority Date :21/02/2019
(33) Name of priority country ‘EPO
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

System and method for checking system requirements of-pytysical systems The invention relates to a system and a methou
checking system requirements of cyipéysical systems in a composite system. The method comprises the followmgfstep
creating (S10) a digital twin (200, 300, 400) for at least one gybgsical system (220, 320, 420) in each case; stipulating (S20
system requirements for each of the cypleysical systems (220, 320, 420); storing (S30) the system requiremémgscgber
physical systems (220, 320, 420) directly and/or indirectly in those digital twins (200, 300, 400) which are each asbigongdeo
physical system (220, 320, 420); linking (S40) at least two or more digital twins (200, 300, 400); whdiekethdigital twins (20(
300, 400) each communicate in pairs with one another and at least partially interchange (S50) their system requiregaghts w
other; wherein the digital twins (200, 300, 400) compare (S60) the stored system requiremehts neitbived system requiremer
wherein the digital twins (200, 300, 400) adapt their system requirements on the basis of the comparison carried owtositied
system requirements and can stipulate (S70) these as a new system requirementeémthettiigital twins (200, 300, 400)
communicate (S80) their newly stipulated system requirements to the other digital twins (200, 300, 400) .
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20204417186 A
(19) INDIA
(22) Date of filing of Application :19/02/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : TUNNEL SUPPORT SYSTEM AND METHOD

:E04C000516000 | (71)Name of Applicant :
F41C002314000C| 1)DSI Tunneling LLC
(51) International classification F41C002322000, Address of Applicant :1032 E. Chestnut Street Louisville
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E04H001208000(| America U.S.A.
(31) Priority Document No :62/807,796 (72)Name of Inventor :
(32) Priority Date :20/02/2019 1)John M. Mulvoy
(33) Name of priority country ‘U.S.A 2)Andrew J. King
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A tunnel reinforcement system having a plurality of structural supports positioned at spassdsiaieng the length of a tunnel.
Each structural support has a plurality of structural segments connected in an end to end relationship. Each structtutesagr
plurality of bars connected to a first end and a second end, in which the firstrepdses a first butt plate having one or more
apertures, and the second end comprises a second butt plate having one or more apertures. The one or more aperstitastiof
plate or the second butt plate of a structural segment are coaxially aighete one or more apertures of the first butt plate or 1
second butt plate of another structural segment in an end to end relationship. The first butt plate or the secondftautplateral
segment is attachable to the first butt plate ostrednd butt plate of another structural segment in an end to end relationship.
structural support defines a geometric supporting framework.
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(54) Title of the invention : PROCESS FOR THE PREPARATION OF CELLULOSE DERIVATIVES

:C08B001506000((71)Name of Applicant :
D01F000220000,| 1)MONTEFIBRE MAE TECHNOLOGIES S.r.l.
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(33) Name of priority country Italy 2)MARINETTI, Massimo
(86) International Application No ‘NA 3)BELLARDI, Luca
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(87) InternationaPublication No " NA 5)SCHALLER, Jens
(61) Patent of Addition to Application Numk:NA 6)KOSAN, Birgit
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(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A process is described for the preparation of cellulose derivatives and in particular a process for the productiosefceelalnat
and the cellulose carbamate that can be obtained from said groces
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(19) INDIA
(22) Date of filing of Application :20/02/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : METHOIFFOR PRODUCING A MULTIDECORATION AND/OR MULTICOLOURED
HOROLOGICAL COMPONENT HAVING A CERAMIC STRUCTURE

:B29C004516000|(71)Name of Applicant :
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(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Method for producing an external horological element (100) which is a heterogeneous component, according to which a pri
cavity (10) is produced in a structure (1), only the periphery of this said primary cavity (10hé&h@ed or laser machined, whict
primary cavity (10) is filled with a second material that is different in appearance from the first material in ordende prpdmary
insert (2), where the bottom of this said primary cavity (10) is left rough before filldgvith said second material, and, in the
thickness of this primary insert (2), a secondary cavity (20) is produced, which is filled with a third material thexteistdiff
appearance from the first material and/or from the second material inopl@duce a secondary insert (3). Fig. 21
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(54) Title of the invention : SLEEP STATES DETECTIONS
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(33) Name of priority country :NA U.S.A.
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(87) International Publication No ‘WO 2019/135761
(61) Patent of Addition to Application .
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(57) Abstract :

Example Implementations relate to sleep states ti@tsc For example, a computing device may include a processor and a cot
The controller may track a sleep state of the computing device based on a state of a sleep signal received at tHeorot®ller
processor, detect a change in a state refset signal received at the controller from the processor, determine, responsive to de
the change in the state of the reset signal, a most recent sleep state of the computing device, and determine, bassthorethe
most recent sleep stateghether to modify a security feature of the computing device.
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(32) Priority Date :25/09/2017 Address of Applicah:Huawei Administration Building
(33) Name of priority country US.A Bantian, Longgang District Shenzhen, Guangdong 518129 P
(86) International Application No :PCT/CN2018/1073z|China
Filing Date :25/09/2018 (72)Name of Inventor :
(87) International Publicaiin No ‘WO 2019/057203 1)DAI, Heping
(61) Patent of Addition to Application NA 2)YE, Liming
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

A power supply system (100) includes a frenid stage (102), a boost appardf}) and a power conversion stage (106). A me!
comprises detecting a voltage across a bulk capacitor of a power supply system, wherein the power supply system compris
rectifier, a boost apparatus and a power converter, and wherein the bulk cdpdgtaveen the boost apparatus and the power
converter, activating the boost apparatus after the voltage across the bulk capacitor decreases and reaches a fiirssholthgac
disabling the boost apparatus after the voltage across the bulk oapamitases and reaches a second voltage threshold, wher:
second voltage threshold is greater than the first voltage threshold.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202047016244 A
(19) INDIA
(22) Date of filing of Application :15/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : FEBING DEVICE FOR FEEDING PRODUCTS ONTO A CONVEYOR BELT

:B65G 15/58, B65G |(71)Name of Applicant :
(51) International classification 19/02, B65B 5/10, 1)DICKFELD, Nils
B65B 7/20 Address of Applicant :Hindenburgstrasse 14, 64665
(31) Priority Document No :10 2017 121 560.3 |AlsbachHAhnlein Germany
(32) Priority Date :18/09/2017 (72)Name of Inventor :
(33) Name of priority country :Germany 1)DICKFELD, Nils
(86) International Application No :PCT/EP2018/0738(
Filing Date :05/09/2018
(87) International Publication No ‘WO 2019/052861
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Nmber ‘NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a fdieg device (1) for feeding products (7) out of a storage container (4) onto a conveyor belt movin
conveyor direction (8), a feeding belt (2) at a storage container opening (15) on a lower side of the storage corga@iein@) r
products (7) to & conveyed and transporting them to an upper side (5) of the conveyor belt (6), in order to feed the products
conveyor belt (6), in a feeding region (12) on the upper side (5) of the conveyor belt (6). Said feeding belt (2) compribes af
holes (9), the dimensions of which are adapted to the products (7) to be conveyed such that a respective producttiir)ugim $a
associated hole (9). A guiding element (10) extending from the storage container opening (15) to the feedin@yegidhe(Lipper
side (5) of the conveyor belt (6), comprising a guiding surface (11) arranged directly beneath the feeding belt (2gdsoarian
lower side of the feeding belt (2), in such a way that the guiding surface (11) prevents the prodactsfélling through the holes
(9) of the feeding belt (2) until the products (7) in the feeding region (12) are fed onto the upper side (5) of the beli\{éyorhe
holes (9) are arranged in a matrix in the feeding belt (2). The guiding surfaas (fié)guiding element (10) forms a leviction and
abrasiorresistant flat sliding surface.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202047016246 A
(19) INDIA
(22) Date of filing of Application :15/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : METHOD OF PRODUCING AN ELECTROCATALYST

(51) International classification :C25B 11/04, C23C |(71)Name of Applicant :
28/02, C25B 1/04 1)HYMETH APS
(31) Priority Document No :17192444.2 Address of Applicant :Maskinvej 5, 2860 SA borg Denma
(32) Priority Date :21/09/2017 (72)Name of Inventor :
(33) Name of priority country ‘EPO 1)BISHWAS, Sumon
(86) International Application No :PCT/EP2018/0753:
Filing Date :19/09/2018
(87) International Publication No ‘WO 2019/057763
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A method of producing an electrocatalyst, comprising the steps of: a) electrodeposition or electrochemical platingyof an allo
compriing nickel and a second metal on a copper, nickel or other metal substrate; and b) electrochemical or chemical diss
deposited second metal to obtain a nanoporous structure on the copper, nickel or other metal substrate.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202047016247 A
(19) INDIA
(22) Date of filing of Application :15/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : PHARMACEUTICAL COMPOSITIONS OF ROBMILAST IN AQUEOUS BLENDS OF WATER
MISCIBLE, PHARMACEUTICALLY ACCEPTABLE SOLVENTS

:A61K 9/00, A61K |(71)Name of Applicant :
(51) International classification 47/10, A61K 9/06, 1)ARCUTIS, INC.
A61K 31/44 Address of Applicant :2945 Townsgate Rd. Suite 110
(31) Priority Document No :15/712,900 Westlake Village, CA 91361 U.S.A.
(32) Priority Date :22/09/2017 (72)Name of Inventor :
(33) Name opriority country ‘U.S.A. 1)OSBORNE, David W.
(86) International Application No :PCT/US2018/0516¢
Filing Date :19/09/2018
(87) International Publication No ‘WO 2019/060379
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstrat:

The low aqueous solubility of roflumilast in parenteral preparations and topical emulsions, suspensions, gels or selbéons c:
improved by including a blend of wateriscible solvents in the pharmaceutical composition. The blend of-wageible sdvents
can include diethylene glycol monoethyl ether (Tradename Transcutol®; abbreviated DEGEE) and water. The ratio of dieth
glycol monoethyl ether to water is from 1:10 to 20:1. The resulting composition has improved bioavailability and efficarytsn
used to inhibit phosphodiesterase 4 in a patient in need of such treatment.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202047017249 A
(19) INDIA
(22) Date of filing of Application :224/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : TORQUERANSMITTING APPARATUS

(51) International classification F16D 7/02, F16D | (71)Name of Applicant
3/79, F16D 1/08 1)RENK AKTIENGESELLSCHAFT

(31) Priority Document No :10 2017 124 829.3 Address of Applicant :GAgginger StraAe 73 86159 Augsh
(32) Priority Date :24/10/2A.7 Germany
(33) Name of priority country :Germany (72)Name of Inventor :
(86) International Application No :PCT/EP2018/0789:| 1)SFAR, Mohamed

Filing Date :22/10/2018 2)THESING, Andreas
(87) International Publication No ‘WO 2019/081444 3)DRERUP, Matthias
(61) Patent of Addition to Application ‘NA
Number :N A

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The invention relates to a torgtirnsmitting apparatus for a drive assembly for transmitting a torque from a first shaft to a se
shaft, comprising a first coupling device (13), which is used fostrtting torque and compensating a shaft offset, comprising i
second coupling device (14), which is used for transmitting torque and limiting torque, the first coupling device (k3sanahith
coupling device (14) being connected in series. The seanmlicg device (14) comprises an inner part (23), in the form of a hc
component, and an outer part (24), in the form of a hollow component, the inner part (23) radially outwardly comprssing a fil
frictional surface (25) and the outer part (24) rddiswardly comprising a second frictional surface (26), which is connected tc
first frictional surface (25) and interacts therewith, and the inner part (23) comprising a pressure chamber (28) waiftiedanith
a pressure medium and by meansvbich a torque, which is the maximum torque transmittable by the frictional surfaces, can
in order to provide the torque limiting.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202047017545 A
(19) INDIA
(22) Date of filing of Application :24/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : KEWMANAGEMENT METHOD AND APPARATUS

(51) International classification ‘HO4L 9/32, HOAL | (71)Name of Applicant .
9/08 1)HUAWEI INTERNATIONAL PTE. LTD.

(31) Priority Document No :NA Address of Applicant :51, Changi Business Park Central -
(32) Priority Date :NA #07-08 The Signature, Singapore 486066 Singapore
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No ‘PCT/SG2017/8049:] 1)WANG, Haiguang

Filing Date :29/09/2017 2)KANG, Xin
(87) International Publication No ‘WO 2019/066720 3)LEI, Zhongding
(61) Patent of Addition to Application ‘NA 4)LIU, Fei
Number :N A

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The pesent application provides a key management method and apparatus. The key management method comprises: a u
encrypts user identity information according to a first public key; the user equipment sends a first user identity nmeefisstge to
network equipment, the first user identity message comprising the user identity information, an instruction identifieuéingpst
whether to perform encryption and a reference identifier for indexing the first pubic key; and sending, by meanstofidiadik
device, a third user identity message comprising the user identity information and the reference identifier for indiesingutbléc
key, to a second network device, so that when the second network device receives the third user idsagiey the second netwc
device can determine a first private key corresponding to the first public key according tst@@demapping table between publi
and private key pairs and reference identifiers, so as to decrypt the user identity infobyatieans of the first private key, therel
improving the decryption efficiency of data.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202047017546 A
(19) INDIA
(22) Date of filing of Application24/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : APPARATUS FOR SENSING BIOSIGNALS

:A61B 5/0408, (71)Name of Applicant :
(51) International classification A61B 5/0478, A61E[ 1)NOKIA TECHNOLOGIES OY
5/0492, A61B 5/05: Address of Applicant :Karakaari 7, 02610 Espoo Finland
(31) Priority Document No :17193095.1 (72)Name of Inventor :
(32) Priorty Date :26/09/2017 1)BLOMQVIST, Kim
(33) Name of priority country ‘EPO
(86) International Application No :PCT/FI2018/05062
Filing Date :10/09/2018
(87) International Publication No ‘WO 2019/063874
(61) Patent of Addition to Application )
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An apparatus comprising: at least one electrode, having a first potential, arranged to sense a biosignal; a conduptivadsteld
over the at least one electrode where the conductive shield is configured to be driven to a second petemidhe/second
potential is equivalent to the first potential plus a multiple of an inverted common mode voltage; and wherein the cehihdtis:
coupled to a drain to enable triboelectric charges to be dissipated.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202047020391 A
(19) INDIA
(22) Date of filing of Applicaibn :14/05/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : COMPOSITION FOR PRODUCING GRAPH{PBLYMER COMPOSITE AND GRAPHITE
POLYMER COMPOSITE PRODUCED THERETHROUGH

:C08K 9/04, CO8K |(71)Name of Applicant :
(51) International classification 3/04, COK 3/013, 1)AMOGREENTECH CO., LTD.
C08K 9/08, C08J 3/z Addres of Applicant :91, Gimpalaero 1950beanqil,
(31) Priority Document No :10-20170152141 | Tongjineup, Gimpesi, Gyeonggido 10014 Republic of Korea
(32) Priority Date :15/11/2017 (72)Name of Inventor :
(33) Name of priority country :Republic of Korea 1)CHOI, Seung Jin
(86) International Application No :PCT/KR2018/0139¢
Filing Date :15/11/2018
(87) International Publication No ‘WO 2019/098701
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Provided is a composition for producing a grapipisdymer composite. A compositionrfproducing a graphitpolymer composite
according to an embodiment of the present invention is prepared by comprising: a heat radiation filler comprisingLgatiog
filler and an insulating filler, the neimsulating filler comprising a graphite cqusite including nanoparticles combined to a surfe
of graphite and a catechol amine layer; and a matrix forming component comprising a thermoplastic polymer compound. t&
the present invention, the composition leads to an improvement in insybeitiperty of a heat radiation member and a minimizat
in deterioration of heat radiation performance of the heat radiation member, so that the utilization of the composéionprandzl
in industries requiring both heat radiation characteristidsh@at insulation performance. In addition, the composition is combin
with a base material, and thus is easily modified through injection/extrusion or the like at the time of molding andoctfielleimtc
various shapes. The composite produced acegitdi the present invention expresses excellent heat radiation performance, se
excellent mechanical strength, and has excellent lightweightness and excellent economic feasibility, and thus can jyeliedtt
various technical fields requiring &ieradiation.

)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20204702039%
(19) INDIA
(22) Date of filing of Application :14/05/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : IMAGE PROCESSING DEVICE, IMAGE PROCESSING METHOD, AND IMAGE PROCESSINC
PROGRAM

(51) International classification :GO6T1/00, A61B | (71)Name of Applicant :
1/045, HO4N 7/18 1)EIZO CORPORATION
(31) Priority Document No : Address of Applicant :153 Shimokaskinomachi, Hakusan
(32) Priority Date :15/04/2020 shi, Ishikawa 9248566 Japan
(33) Name of priority country :Argentina (72)Name of Inventor :
(86) International Application No :PCT/JP2017/0399{| 1)KIDOGUCHI, Satomi
Filing Date :06/11/2017 2)NAKAMAE, Takashi
(87) International Publication No ‘WO 2019/087403 | 3)AOKI, Reo
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The purpose of the present invention is to provide an image processing device, an image processingniethathage processir
program capable of performing image processing useful for generating an image that is highly visible and that doesinatuoal
to a user such as a doctor. Provided is an image processing device equipped with a weightimgatien unit and a luminance
calculation unit, wherein: a region that constitutes at least a portion of an input image input to the image processiagdié&vit
comprises a plurality of pixels, is defined as a watched region; the input imageniaganrepresented in an RGB color space, eit
originally or as a result of being subjected to a calculation after being input to the image processing device, thpixis, each
comprises an R component constituting a red color, a G component corgsitgtieen color, and a B component constituting a t
color; when these R, G, and B components are collectively defined as an RGB component, the weighting determination un
determines a weighting coefficient for each RGB component in the watched redioa loasis of the magnitude of the RGB
component relative to the magnitudes of the other RGB components in the watched region; and the luminance calculation |
calculates a luminance for each pixel included in the watched region, on the basis ofighthgreefficient.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :15/05/2020

(21) Application N0.202047020593 A

(43) Publication Date : 28/08/2020

(54) Title of theinvention : EXCHANGE OF TEIDS BETWEEN DU AND GUP IN

(51) International classification

:HO4W 76/00, HO4W

(71)Name of Applicant :

92/00 1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)
(31) Priority Document No :62/586944 Address of Applicant :Torshamnsgatan23.164 83
(32) Priority Date :16/11/2017 Stockholm Sweden
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Apptiation No :PCT/SE2018/0511¢| 1)CENTONZA, Angelo
Filing Date :14/11/2018 2) MET LLER, Walter
(87) International Publication No ‘WO 2019/098918 3)FIORANI, Matteo
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

According to certain embodiments, a method for allocating TEIDs by-&£Ef a network node includes receiving, from aG®,
at least one uplink TEID (UL TEID) associated with a DRB. The at least one UL TEID is sent to a distributed unit (DW4}.cAgl¢
downlink TEID (DL TEID) associated with the DRB is received from the DU. The at least one DL TEID associated with the

then sent to the CUP.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202047020594 A
(19) INDIA
(22) Date of filing of Application :15/05/2020 (43) Publication Date : 28/08/2020

(54) Title of theinvention : ELECTROSPINNING APPARATUS AND ELECTROSPINNING METHOD

. e :D01D 5/00, DO1F |(71)Name of Applicant :
(51) International classification 13/00 1)S2MEDICAL AB
(31) Priority Document No :102017000120942 Address of Applicant :Sunnorpsgatan, 5 58273 LinkAping
(32) Priority Date :25/10/2017 Sweden
(33) Name of priority country Jltaly (72)Name of Inventor :
(86) International Application No :PCT/IB2018/0582¢| 1)SIVLER, Petter
Filing Date :24/10/2018 2)SKOG, MArten
(87) International Publication No ‘WO 2019/082094 | 3)CONTI, Luca
(61) Patent of Addition to Application ‘NA 4)AILI, Daniel
Number :NA 5)RAVICHANDRAN, Ranjith kumar
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention regards an electrospinning apparatus (1), particularly for the production of fibrous materialsgcoanpris
compartment (3) which comprises at least one chamber (5) adapted to contain a substance liriberghéce to be formed, said :
least one chamber (5) being electrically charged at a chamber poteattaliector (7) adapted to collect said fibers from said at
one chamber (5), said collector (7) being electrically charged at a groundigaté#ferent from said chamber potential, thereby
establishing an electric field between said at least one chamber (5) and said collector (7), According to the invettieastloae
chamber (5) comprises a forming layer (9) comprising a plurdliopenings (90) through which said substance is extruded into
fibers.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :19/05/2020

(21) Application N0.202047021132 A

(43) Publication Date : 28/08/2020

(54) Title of the invention : DATA TRANSMISSION METHOD, DEVICE AND STORAGE MEDIUM

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Number
Filing Date

:HO4W 76/27
:201711094429.1
:08/11/2017
:China
:PCT/CN2018/1145¢
:08/11/2018

‘WO 2019/091424
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :

1)SHARP KABUSHIKI KAISHA

Address of Applicant :Takurtho, Sakaku Sakai City,

Osaka 5968522 Japan . Japan

2)FG INNOVATION COMPANY LIMITED
(72)Name of Inventor :

1)ZHANG, Chongming

2)LUO, Chao

3)CHANG, Ningjuan

4)LIU, Renmao

(57) Abstract :

Provided in the embodiments of the present disclosure a data transmission method used in a user equipment (UE), compri
receiving a first radio resoce control (RRC) connection recovery request indicating to recover an RRC connection; and on t|
of the first RRC connection recovery requestestablishing a packet data convergence protocol (PDCP) layer. Further provids
the embodiments of éhpresent disclosure are a device and storage medium used for data transmission.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202047021402 A
(19) INDIA
(22) Date of filing of Application :21/05(20 (43) Publication Date : 28/08/2020

(54) Title of the invention : SYSTEM AND METHOD FOR SERVICING FILTER PLATES AND APPARATUS THEREOF

(51) International classification :BO1D 35/143, BO1Il|(71)Name of Applicant :
25/12, BO1D 25/21 | 1)FLSMIDTH A/S
(31) Priority Document No :PA 2017 7814 Address of Applicant :Vigerslev All77, D500 Valby,
(32) Priority Date :31/10/2017 Denmark Denmark
(33) Name of priority country :Denmark (72)Name of Inventor :
(86) International Application No :PCT/IB2018/05834| 1)FOX, Randall Aric
Filing Date :25/10/2018 2)CARTWRIGHT, Sam
(87) International Publication No ‘WO 2019/087021 3)CHAPONNEL, James
(61) Patent of Addition to Applicain .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA

(57) Abstract :

A filter plate (1) comprises an opening (18) configured to receive at least one grid (2) provided within the opening @t8gabh
one grid (2) comprises a body (2A)daone or more passages (2B) extending through the body (2A) for filtrate to flow through
passages (2B) are preferably configured to allow filtrate to pass through the body (2A). The filter plate (1) may fuptiesr aom
wear detection device comgpirig at least one filament wire (2L) surrounding one or more passages (2B).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202047021404 A
(19) INDIA
(22) Date of filing of Application :21/05/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : METAL MATERIAL AND METHOD FOR PRODUCING SAME

:C23C 24/02, HO1N|(71)Name of Applicant :
(51) International classification 8/0202, HO1IM 1)USUI CO., LTD.
8/0234 Address of Applicant :132 Nagasawa, Shimizcho, Sunte
(31) Priority Document No :NA gun, Shizuoka 418610, Japan Japan
(32) Priority Date :NA (72)Name of Inventor :
(33) Nameof priority country ‘NA 1)KURAHASHI Ryurou
(86) International Application No :PCT/JP2017/0382:| 2)SHIN Yoshio
Filing Date :24/10/2017 3)KAWASAKA Kenji
(87) International Publication No ‘WO 2019/082254 | 4)FUKUTOME Yoshihisa
(61) Patent of Addition to Application NA 5)KAKUDOU Shigeo
Number :N A
Filing Date '
(62) Divisioral to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

[Problem] To provide a metal material itself and a method for producing the same, the metal material having a passtbe film
surface thereof to be corrosioesistant and also having low contact resistance, wherein the metal material includes a metal r
preferable for a separator or a current collector plate which is for a fuel cell. [Solution] Conductive particles 3 attecemizett
attached to a metalibstrate 1 having a passive film 2 on the surface thereof such that the conductive particles 3 penetrate t
film 2 in the thickness direction, wherein the surface of the metal substrate is covered with a coating film having itpdhaictiv
corrosion resistance. To attach the conductive particles in such a way, the conductive particles 3 are scattered on alcertain
substrate 1, and the passive film 2 is pressed down with a roll, etc., whereby the conductive particles 3 are pusledact dfie
the metal substrate 1.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202047021542 A
(19) INDIA
(22) Date of filing of Application :22/05/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : THERMAL INSULATORS AND METHODS THEREOF

(51) International classification :D04H 1/42, A47C |(71)Name of Applicant :

27/00 1)3M INNOVATIVE PROPERTIES COMPANY

(31) Priority Document No :. Address of Applicant :3M Center, Post Office Box 33427
(32) Priority Date :10/02/2017 Saint Paul, Minnesota 55133127 U.S.A.
(33) Name of priority country :Argentina (72)Name of Inventor :
(86) International Aplication No :PCT/CN2017/11037| 1)CAI, Zhong Hai

Filing Date :10/11/2017 2)WU, Pingfan
(87) International Publication No ‘WO 2019/090659 3)WU, Tien Tsung
(61) Patent of Addition to Application ‘NA 4)HOFFDAHL, Gerry A.
Number :NA 5)LI, Mingzhu

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The provided articles and methods use awowmen fibrous web containing 6100 wt% of oxidized polyacrylonitrile fibers; and4®
wt% of reinforcing fibers having outer surfaces comprised ofinper with a melting temperature of from 100°C to 300°C. The
woven fibrous web has an average bulk density of from 15 kg/m3 to 50 kg/m3, with the plurality of fibers substantialgdentar
along directions perpendicular to a major surface of thewmren fibrous web. Optionally, the oxidized polyacrylonitrile fibers ¢
have a crimped configuration. Advantageously, these articles can display a combination of low thermal conductivityil@igh te
strength, and flame resistance.
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(57) Abstrat :

This invention relates to a method for osteotomy correction and fixation of tumor fracture by placing a patient spekifec deemp
the osteotomy or the tumor locations, which produced by a certain preoperative planning and depends on a tégidigiagds on
the bone surface. The patient specific template includes a holes and slots for fixation and resection of the bonet $pedgifatien
template guide the surgeon to the boundaries of tumor along the bone. The planning and the degigtiesfttepecific template
depend on the tibial mechanical axis.
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(57) Abstract :

A slip determination system is pralad with which it is possible to provide appropriate control information to a travel vehicle v
the travel vehicle has entered a region during autonomous travel in which slips occur easily. The present invention edmptis
vehicle position deteain module that detects the host vehicle position; an autonomous travel control unit that executes auto
travel on the basis of the host vehicle position and a set travel route; a slip amount calculation unit that calclilatsdeisof
the trawel vehicle body based on an estimated movement distance of the travel vehicle body calculated on the basis of the 1
rotations of the drive axle of the travel vehicle body, and the actual movement distance of the travel vehicle body cal¢idate
basis of the host vehicle position; a suitability determination unit that performs a suitability determination of whetaé&s tifea
travel surface is suitable for autonomous travel, on the basis of the slip amount; and an autonomous travehatogiapst
autonomous travel on the basis of the determination results.
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(57) Abstract :

A re-usable electronics device is disclosed, which is detachably coupled with a harness, said harness hva@hgopimgctivity wit!
an article whose wetness condition is to be detected. The harness comprises a set of first conductors, asabtbestectronics
device comprises a set of second conductors on its outer surface such that whesdhéereletronics device is operatively coupl
with the harness by insertion in a pouch of the harness, the set of first conductors make electrical contact witlsduesdt of
conductors enabling detection of change in voltage across at least one pair sf tmnfluctor above a threshold value. The cha
in the voltage takes place due to change in resistance of resistance based wetness sensors configured with the haratgshar
coupled to the set of first conductors. Upon detection of the chamgéetfice transmits a notification indicating wetness of the
article.Prior to changing the soiled article, the electronics can be safely removed from the poucinaeded (reused) into a new
harness.
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(57) Abstract :

The present invention provides a method executed by a user equipment. The method comprises: a Radio Link Control (RL
acquires a Service Data Unit (SDU) from an upper layer. The method fooimprises: the RLC entity generates a Protocol Dat:
Unit (PDU), the PDU comprising at least one portion of the acquired SDU, and the serial number of the PDU being configu
according to a sending state variable. The method further comprises: the Ry@adites the sending state variable. In additior
present invention further provides a corresponding user equipment.
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(57) Abstract :

The present invention relates to camsjions such as cleaning compositions comprising enzymes. The invention further relate
compositions comprising such enzymes in cleaning processes.
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(57) Abstract :

A machineaided dialog system as well as a medical condition inquiry method and apparatus employirghthe aided dialog
system are disclosed. There is provided a maehithed dialog system, comprising: a semantic framework for providing a dialo
theme; a knowledge database for storing semantic knowledge, the semantic knowledge comprising at leaptafregtent
related language expressions manners; and a dialog manager for managing a dialog according to the dialog theme peovide
semantic framework, wherein the managing a the dialog comprises: generating a question expression of thendiddageti®n th
semantic knowledge acquired from the knowledge database; and ending the dialog theme once upon determining that ¢mee
is completed in response to a dialog ending condition.
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